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THE LEGISLATIVE ASSEMBLY.
Baturday, 19tk Marck, 1921,

‘The Assembly met in the Assembly Chamber at Eleven of the Clock. The
Honourable the President was in the Chair.

THE BUDGET—THE INDIAN FINANCE BILL—oontd.

FiNaL Stage—contd.

‘Mr, Eardley Norton: Before the business begins, may I be allowed to
make a request_ to the Chair on which I understand that I have the unanimous
support of the House or at least of a very large part of the House. -We are
-quite aware, Sir, that we are behindband with the Finance Bill, but for reasons
of personal convenience, many of us feel that our presence here after two
"O’cﬁgck to-day would cause us very grave and, we think, unnecessary embarrass-
ment. Many of us have not yet received our post, dealing with serious matters
connected with our business. Some of us have had no breakfast. May I ask
if the House will be prepared to adjourn to-day at 2 O’clock ?

The Honourable the President: From the point of view of personal
convenience, I am sure that every Member of this Assembly willingly accepts
the suggestion made b{ Mr. Eardley Norton, but, before coming to any
.decision on the point, I think I must hear what {the Honourable Finance
Member has to say. We must get ahead with business. I can only say in
general terms, that if we lose two or three hours of business this afternoon, we
may find that we have to pay seriously for it next week. :

The Honourable Mr. W. M. Hailey: Sir, I should be very unwilling,
indeed, to oppose any motion which is desired in the interests of the convenience
.of the House, but the facts are, that unless we get through our Bill to-day, it
will not be possible to lay it before the other House on Monday. The next
-date possible is Thursday, and this would give the other House insufficient time
to consider it and send 1t back to ue with any amendments that they desire.
The eonsequence might be that we should only have to involve ourselves in
further delay at the end of the proceedings insteag of at the present stage. I
had hoped, Sir, that when I made an appeal to the House for expedition the
.other day, I carried the House with me: in fact I think I heard from the
other benches signs of assent which appeared to me to show that the House
was prepared to get through this urgent piece of business as speedily as
posaible.

Dr. Nand Lal: Sir, on a point of order. I very respectfully submit that
1 am in favour of it, even though we may sit :ﬁto 9 O’clock to-night, thut we
may see this work, before us now, finished to-day.

The Honourable the President : I think we may have some compromise
between the hours of 2 and 9. As the Honourable the Finance Member has
suggested, the hour of rising is, after all, entirely in the hands of Honourable
Members themselves. A slight reduction in the periods of their eloquence will
20 .doubt enable us to adjourn much earlier than we should otherwise do.

(1827 )
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Dr. H. 8. Gour+ May I ask, Sir, a question relating to the procedure in
this House ? If a motion is carried by this House under a conceivable mis-
apprehension, is it open to this House torecall that motion by having' it
re-discussed and a division taken ? I specially mention this in connection with
clause (a) of section 68, which says, that when a Bill is introduced,
or on some future occasion, the Member in charge may make one
of the following motions in regard to his Bill, namely, that it be taken
into consideration by the Assembly. Now, as I read this clause, it may
be that the whole House is in committee and the Finance Bill is under discus-
sion by the whole House sitting in committee. 1f that be the correct view, I
submit, that if shis House decides any particular point and wishes’ that matter
to be reconsidered, there is nothing m the rules, ro far as I am aware, to
prevent the House from doing so.

The Honourable the President : I may ray, for the Honourable Mem-
ber’s information, that I have taken the matter nto consideration. My con-
sideration is not yet complete, but I hope to be able to ray something further
on it before the rising of the House this day.

Precious StoNks,
Mr. Manmohandas Bamji : Sir, I beg to propose :
‘ That item* No. 6 ¢ Precious stones uncut and imported uncut * be-omitted ',

Sir, my object in moving this amendment is that this article can bear
some duty, and it is undoubtedly an article of luxury., Therefore, ] want it to
be taxed at 20 per cent. ad velorem.

Mr. C. A. Innes : 8ir, item No. 5 includes precious stones, unset and im-
Ebed, uncut, and pearls unset. I understand that Mr. Maomobandas
mji’s motion is that these items should be transferred to Part V of the’
Tariff Schedule and sssessed as luxuries at 20 per cent.” ad valorem. Well,
Sir, on the face of it, this is a very reasonable proposal. But the amendment
of a tariff is & very difficult, expert and technical matter, and there are all
rorts of unseen pitfalls in it. Now, ‘ pearls unset ’ are & very good inctance of
this. When we amended the Tariff Act in 1916, we actually imposed an
:;Ir:gort duty on pearls unset. Now the trade in unset pearls is purely a transit
ade. They come into India, they -are poliched hcre, and then they, are
re-exported. When we introduced them into the tariff in 1016, we were very
doubtful whether we should be able to maintain our tax without destroying the
trade. When goods are imported and then re-exported, they are entitled to &
draw-back on re-export. But the House will realise that pearls are not identi-
fiable and, therefore, on re-export, they cannot get this draw-back. In intro-
ducing the Bill in 1916, Sir William Meyer pointed out this difﬁcultjy. He said
that the Government of India would watch the matter very carefully, and that
if they found that the tax was hindering the transit trade, they would at once
withdraw it. We bad Do sooner introdnced the tax than we found it did
destroy the trade altogether. We got nothing out of it in the way of revenue,
because pearls ceased to come in. Consequently, no sooner had we imposed
this import duty on pearls, than we had to take it off by notification under
section 28 of the Sea Customs Act. Now, that is the reason why we bave
retained pearls unset on the free list, and I think the House will agree that

# Bohedule I of the Bill s introduced, page 2.
¢
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it is & very good reason. We shall not get any revenue by transferring them
to Part V and taxing them as a luxury, and we shall destroy the transit
trade. That is what I have got to say, Sir, about pearls.

Now, as regards presious stones, unset, and imported uncut, that question
was also considered very carefully in 1916, and we decided that we should not
attempt to tax precious stones, unset and imported uncut, for two reasons. The
first reason was the ease of evasion, These precious stones are very small
things. They can be sent by post ; they can be brought in people’s pockets ;
and it is very doubtful whether we should get any revenue out of an import.
duty. But there was a second reason. We have in India a lapidary industry
in Calcutta, Delhi, Jaipur, Surat, Bombay and other places. Rubies, emeralds
and other precious stones come into India in an uncut and unset state in
order to be out and polished. Since we shall not get any revenue by putting
an import duty on these precious stones when imported unset and uncut, we
thouggz that we should not run the risk of destroying this little Indian
industry. The only result might be that without gaining any revenue we
should drive the trade out of the country.

Mr. Manmohandas Ramji: After this explanation, Sir, I beg to with-
draw my motion,

The motion was, by leave of the Assembly, withdrawn,

(Then the President called upon Mr. B. Venkatapatiraju to move his
motion.) '

Lala Girdharilal Agarwala : I have got also a similar motion, Sir,
motion No, 29 e 0ot

The Honourable the President : Order, order. Mr. Venkatapatiraju.

Mr. B. Venkatapatiraju : Sir, my motion is :

* That itemm® No. g—Precious stones, etc., be transferred from Part I and inserted in
item 80 in Pat IV.' - -~

Sir, I have not gone to the length suggested by Mr. Ramji that theso -
things should be assessed at 20 per cent. ad valorem. My proposal is that®
instead of mllowing them duty free, they should 'be assessed at 11 per cent.
ad valorem, One of the objections raised by Mr. Innes is, that it is easy to-
smuggle these things into the country.

The Honourable the President : Order, order. The Honourable
Member’s amendment is substantially the same as that of Mr, Ramji. The
House decided just now that precious stones shall remain on the free list.
Therefore the issue caunot be raised again as between 20 per cent, and 11 per
cent. The same remark applies, I think, to Mr. Agarwala’s motion also
(No. 28).t

Lala Girdbarilal Agarwala: Sir, my motion No. 29 is an amend~
ment in favour of having yarn free of duty. Now, the textile industry
in this country is struggling and it requires to be helped. ‘

Mr. C. A. Innes: May I rise to a point of order, Sir? I should like
to point out that yarn is already free of duty. Please sce item No. 22, Part
I of the Import Tariff. A

The Honourable the President: Does that meet the: Honourable
Member’s point ?

—#-fohedule I, page 2 of the Bill as introduced. .
t No. 28. That item b be transferred from Part I to the end of Part V as itemn 140.
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Lala Girdharilal Agarwala: I have not Leen able to follow my
Honournble friend, Mr. Innes.

UNIFORMS AND ACCOUTREMENTS,
Mr. B. Venkatapatiraju: Sir, I beg to move:
* That *Item No. 11— Uniforms and accoutrements a r‘ta.inirag thereto, im by s
publie servant for his personal use—be transferred from Part I and insorted in Part I11.
8ir, my proposal is that persons who import uniforms, etc., should pay
duty at 24 per cent. I do not see whﬂ they should be allowed to’imlmrt them
free, without paying anything when they import for their personal use. It is

for that reason that I suggest a duty of 2§ per cent. and I think this is a very
reagonable proposal.

Mr. C. A. Innes: Sir, the only remark I have to make about this
amendment is that it seems hardly worth making. We are amending the
tariff as everybody knows because we have a very large defioit to meet. The
effect of Mr. Venkatapatiraju’s proposal would be that we might possibly
get, if we did not injure the trade in the uniforms which come in ready made,
about Rs. 5,000 or ﬁs. 6,000. But I suggest that it is hardly worth thie
House’s while, when we are so. pressed for time, to make this petty amendment.

The motion was negatived.

TrxTiLe MACRISERY AND STORES.

Lala Girdharilal Agarwala : Sir, I move:
‘ That after titem 18 the following new item be inserted :
18-A. Textile machinery and stores.’

In the Statement of Objects and Reasons of the Finance Bill, in paragraph
2 (2), this is stated : ‘The withdrawal of the concession allowed by the existing
tariff under which machinery and stores imported for use in: cotton mills are
admitted free of import duty,’ I submit, Sir, that the cotton i
in this country is struggling—(Laughter). I cannot understand why m
‘Honourable friends ave laughing when I say that we cannot com wit,
foreign goods even now, and it is necessary that our industry should be pro-

‘We cannot extend our textile industry unless we a large number

of machines, spinning and weaving machines thronghout the country, and we
cannot any more go on with Mahatma Gandhi’s ckarkkas. I submit for these
remsons that it is necessary that these articles should remainfree of duty and
should not be taxed. The result would be, if it be taxed, that we would not
be able to import machinery for setting up weaving mills and we would

Mr. C. A. Innes: Sir, the concession by which textile machinery and
stores have up to date been admitted free of duty into India dates from the
time when the import duty on piecegoods was first imposed and when a counters
vailing excise was placed on piecegoods manufactured in this country. Tt
was realised at once that since in the matter of piecegoods manufactured in
this cotintry an excise duty precisely equivalent to the import duty on imported
Ppiecegoods had to be paid{t e cotton mills here were pla in a disadvan-
tageous position, in that they had to import from England machinery and mill
stores they required for their mills. It was decided, therefore, that thewe
machinery and mill stores should be free from all duty.

* Bchedale 1, page 2 of the Bill as introduced.
1 Behedale 1, page 3.
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Now, Sir, the position is entirely different. The textile industry in this
country has the benefit of a six per cent. duty. The excise duty on piece
goods manufactured in this country is 5 per cent. Under the proposals
which we have placed before the House, the import duty on imported piece-
goods will be 11 per cent. In view of this difference we desire to remove the
small concession whereby textile machinery and stores are admitted free.
We shall geta small amount of revenue, say, about ten Jakhs of rupees out of
this. Moreover we shall simplify very greatly our customs procedure. The
objection that we have to the continuance of this concession is that it
canses us very great administrative inconvenience, The working of these
exemptions involves considerable difficulties, in that certain articles can be used
for entirely different types of work, and others can be used for woollen mills
which are not pri\rik.'ged;.)e Again the question arises of importations by people
who buy for stock and who sell to cotton mills or elsewhere. The result is
that in & large proportion of cases a provisional duty is charged in the first
instance, and is adjusted on production of the necessary proof of destination. In
some cases the duty is charged subject to a refund being granted when the
machinery has been erected or the stores have been used. Both processes.
involve a subsequent handling of the papers which have, in the meanwhile, been
dispersed for audit, for statistical or other purposes, and the extent of the
clerical and administrative labour involved is very great. The disposal of
every refund application tends to clog the wheels of the customs machine
and to be productive of slower work. Now that we are increasing the import
duty by probably at least 34 per cent. without any increase in the excise, it
seems to me equitable that we should remove this concession, which I venture:
to think that cotton mill industry no longer requires.

Mr, Agarwala referred to the ‘struggling industry.” AllI can say is,
that I wish we had more industries struggling in this way in the country.
I have here a list of the dividends paid by the Bombay cotton mills in the-
last year. I will just read them out in order: 36 per cent., 26, 25, 128, 22,
128, 70, .30, 45, 85, 52, 42, 80, 65 and so on. 1t seems to me, Sir, that this
industry is in an extremely strong position. It seems to me that it no longer-
requires this little concession which, as I have said, causes us a great deal of
administrative inconvenience, and 1 suggest that the House should accept our
proposal which means an additional revenue of about ten lakhs of rupees,

Mr. Manmohandas Ramji: I have also an amendment standing in my
name, item No. 35. May I know whether I shall be allowed to move it, or
this proposition will dispose of it also ?

The Honourable the President: The Honourable Member is raising
quite a different question there. As far as I can see, he is raising the question
of materials used in the industry.

Mr. Manmohandas Ramji: Not stores as & whole, but only a part of’
the stores, '

If I may be permitted to say a word, Sir, Mr. Agarwala’s motion is, that
the whole of the stores imported for mills is to be excluded, whereas my
proposition says, that stores used for sizing purposes only be exempted.

The Honourable the President: In order to give the Honourable
Member an opportunity, I will put the amendment before the House in the
following form :

* After item No. 18 the following new item be inserted :

- “18-A. Textile machinery.’

The amendment was negatived.
‘N
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Mr. E. L. Price: Am I to move my smendment No. 32, because thatand
" No. 89 are two component parts of a perfoct whole? I cannot very well move
* the one without the other. '

The Honourable the President : 1f they are parts of a perfect whole and
we dispose of No. 82, then No. 59 shares the same fate.

Mr. E. L. Price: I beg to move:

* That * silver ' be omitted.’®

Of course, the House understands that this is attempted with the idea of
collecting an import duty which, before the war, according to the evidence given
in the Babington Smith Committee produced an annual revenue of a crore of
rupees, s sum of money which this House would, probably, be very glad to have
in hand in order to reduce some of the charges that must otherwise undoubtedly
fall on the poorer sections of the community. I must apologise %o this House
if I speak with what in another place is called irresponsibility. Of course,
1 had prepared 20 pages of print, but owing to your appeal, Sir, for expedition
I prefer to put them behind me and shall be as brief as possible. I put it
to this House, that India is rather afllicted with busybodies outside. The
Iatest of them is Lord Ampthill against whose proposed action we, unofficial
European Members, have recently sent a strong remonstrance. I cannot
but feel that the Babington Smith Committee also, however appointed, was
also something in the nature-of some one of these outside busybodies. It
contained only one Indian Member and its whole results have been disastrous

_to this country. It sat at a time when, if one thing was more certain than
another, as pointed out by the Exchange Banks, conditions were absolutely
fluid. There was no stability, and on this fluid basis they tried to erect a
strocture,and that structure has toppled down to the great discomfiture of
all concerned. Now I am very rorry, really 1 feel I ought to apologise to
the House, for mentioning this Babingtom Smith Committee Report at all,
because I do not know that I can say a word in its favour; but, however,as
my opponents resolutely mention it, it seems necessary to revert to it.
First take paragraph 71 of the Report. It is thrown at my head from all
over the place: ‘Oh, the Babington Smith Committee said, You must take
off the duty on silver’. Now, Sir, when I read the exact words to the House

ou will .Eee they made no such statement without a certain amount of reserve.

ey said : "

‘ For thess reasons we rocommend that when the prohibition of import of silver is
removed, the duty should also be removed unless in the opinion of the Government of India
the fiseal position demands its retention *. : T .

I wonld ask the Honse to note the wonls ‘ the fiscal position demands its
retention’. Of course my contention is that the fiscal position seriously
demands ita retention at this time, Now, Sir, while on this question of the
Babington Smith Report I must nafurally take the minority repert on the
same subject and of course 1 quite agree that Mr. Merwanjee Dalal is
unequivocally against any import duty, but I would refer to page 41 and
quote Mr. Dalal against himself. Section 12 runs like this :

¢1 discuss in detail below these and other points referred to the Committee and now
state the recommendations that 1 desire Lo make:

‘(a) The money standard in {India should remain unaltered, that is, the standard of the
sovereign and gold mohurs (notice the words ‘ gold mohurs ) with rupees raclated thereto at
the rate of 1b to 1.’ . .

* From Item 20, Schedule 1, page 3 of the Bill as introduced.
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Now this is the more important, Sir, because the gold mohurs that we
coined at the Bombay mint, I think, in 1917, had stamped on the back Rs. 15,
and of course they were exactly equal in weightand fineness to the sovereign.
I am sorry, 1 have not got one of the coins here to show you, but they are
unobtainable. Now it has often been stated that the minority report advocated
the retention of exchange at ls.44. 1t did nothing- of the eort, Sir. From
this section you will see that it wanted to retain exchange at ls. 44. gold, Re. 15
for a gold mohur or for a sovereign, which is a gold coin of exactly the same
weight and fineness as the mid gold mobhur. Now, Sir, what is the current
value of & rupee at ls. 44. gold? 1 worked it out roughly and the answer is
la. 9d sterling. 1s. 4d. gold iw 14. 9d. sterling. There can be no doubt about
it.  That is what the minority report recommended!

Now as regards (4), (1L am reading again from the minority report):

* Free and unfettered imports and oxports by the public of gold bullion and gold coins.’

i * (e} Froe and unfettered imports and ezports by the public of silver bullion and silver
ne.’ :

Now, Sir, I want to draw the attention of the House to this fact that Mr.
Merwanjee Dalal divides up gold from silver. Why should he not lump them
together like the Customsschedule ? Why should he label one (4) and the
other (¢) and taketwo extra lines of print for nothing ? The reason is, that
Mr. Dalal is undoubtedly a very good economist and he knows perfectly well
that gold and silver are altogether in different categories for international
purposes, and therefore he so plazed them. Gold will always pay your
way. The greater the stress of the times the more favourable is gold. Silver
is in an entirely different category. It very often will only serve the purpose
of securities, and most of us know to our cost what little service securities
will afford a man in timee of stress. Now, Sir, leaving that report, I come
to an item of evidence given hefore that committee and given by an expert
called Mr. Bomanji. T bave heard his name mentioned in this House in
connection with exchange, showing how expert he was during the sale of Reverse
Councils, and on that account lpsuppose we cannot do better, than acoept his
recommendations now. He says :—

* With arisein the sterling value of the rape, with no restriotions on the import of
1d and silver nnd with & ratio fired betwean sterling and rupee, under those conditions, [
o not think that you can permanently keep exchange very high,’

and that leads me to the further question as to whether the Government of
Indin wants exchange to rise, and whether commercial India wants exchange
to rise. Well, Sir, there are the many commereial considerations that I stated
on the 8th. The Honourable Mr. Sarma, will admit that one of his chief fears,
I suppose, about releasing exports is, that at the dpreaent low exchange, prices
might vise. If exchange were at 1s. 8d. he would have far less reluctance, and
from his point of view it would probably be a good deal more comfortable if
oxchange were a little higher. But there is another Memberof Government,
Sir, whé is much more interested than even Mr. Sarma, and #hat is the Finance
Member. From the 1st of April when this Budget comes into,gperation, there
are home charges to be met to the extent of 47 millions agahist which the
Finance Member has put an amount of 20 million, which he expects the other
way, that is in Ipaymel_zt for military services, Now, Sir, I am taking it, I
may be wrong, 1 hope not, that what he means to say is he is going$o spend for
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Mr. E. L. Price. )

. the War Office 24 crores and at the rate of 1s. 84. calculated Rs. 12 to the
recover in London 20 millions. The operations begin on the 1st of April, that
is almost next week. But, Sir, in spending these 24 crores, he has told us that
the War Office will oglj repay him at thesmarket rate. If the War Office
pays him even at |a. 4d. the amount, he will get in London will only be 16
m&ionc, instead of 20 millions and a$ once on that item alone we bave
another defi¢it of 4 millions, which is an extremely gerious thing. Now, 8ir,
the objections to this duty on silver have been very effectively stage R
Most of us have seen some theatrical resentation when an army is
introduced. Four or five men armed with helmets, shields and swords march
through. As soon as they ﬁlna out of sight, they ‘ double ’ up and come in
again. You watch them a little bit and think there is a large army ing
through. I believe that that is what has really hn.'FEened in the case of these
protests against the import duty on silver. e main people who are
interested are half a dozen bullion brokers who are extremely anxions that
whoever has to pay, and whatever they bave to pay, at all events no burden
or restriction should fall on them. It was referred to in the Slafeaman as
undiluted selfishness. I hope it is not quite that. There is something
serious behind it too. But when the Finance Member replied on this question
being first raised, he spoke sbout consulting the silver bullion dealers. Well,
8ir, the Finance Member has put a duty on sugar . . . .

The Honourable Mr. W. M. Hailey : I venture to interrupt, I mid
that I should have to consult Bombay, not the bullion dealers.

Mr. E. L. Price : Well, Sir, I am s;:::iy if I misunderstood the Finance
Member, but I am not aware that he omlnrticuhrly to consult Bombay
over the impoit duty on sugar, which is a food of the people. And, even if
you say to me that this sugar is not eaten by the poorer classes, I will admit
that ; but, at the same time, the rise in the price of foreign sugar affects the
price of the Indian article. Again, take cloth. You say you are forced to
- raise the duty on the clothing of the millions of India, and, if you say that
Manchester goods of the finer sorts will not fo much affect the masses, I
shall again have to say that behind that new tariff wall that you are raising, the
indigenous products will rise in price. The extra income-tax, the higher
super-tax that you try to impose on the mill-owners, behind that tariff wall
wiﬂe be easily passed on to the consumer, and the tax you place on food and
clothing will undoubtedly affect the masses.

Now, 8ir, socially silver is a luxury. People do not need it to eat or to-
keep them waim, and I do ra§ that it is & most important thing that admitted
luxuries should be taxed. From the currency soint of view also uncoined
silver is a luxury because we bavea nominal gold basis, and that gold bass
will never be made effective unless the volumes of asilver that keop coming to-
India are resiricted and penalised.

I have been as brief ae I could; I am sorry if I have missed any
important pointe. )

Dr. H. 8. Gour: I am eorry, Sir, I have to oppore this amendment and
1 shall briefly do so by categorising my objections.

My friend’s first point was that the exchange would improve if there is
an import duty on silver. 1 submit, Sir, as I pointed out in my speech when

¢
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the general debate on the Budget took place, that the amount of silver which
is imported to this country is not such as materially to affect the exchs
much. I therefore submrt that the question of exchange must be left out 1n
oonsidering the import duty on silver, and, even assuming for the sake of
srgument that it will reflect upon the exchange, I submit that the Government
__Toust not any longer tamper with exchange. They have done so before much

to their cost and the cost of the country, and the exchange problem must now
be left to solve itself.

' My next objection is that the savings of the people of ti:ia country are
mostly made in silver, and it would be a most suicidal policy for this
Asgsembly to attempt to tax those savings.

My third t;lﬂfection to the Honourable Member’s propesal is that silver is
a currency metal and it-is one of the axioms of economics that currency metals
must not be taxed ; there must be a free flow of curreney metals.

My next objection is that we have a considerable trade with China which
isa aiﬂrer currency using country. Our trade with China is already dwindling
and it would seriously suffer if we were to put an import duty on silver.

On these grounds, Sir, I oppose the amendment. . PEY

The Honourable Mr. W. M. Hailey : The House will readily under-
stand, that when it places within our grasp the prospect of a crore of
rupees, we should not lightly reject the offer ; it is no function of oursto look
a gift horse too narrowly in the mouth. But, Sir, itis my duty to advise the
House to the best of my ability, not only as to how to meet its immediate
difficulties with the least inconvenience to itself and to the country, but how
to regulste its finances over a period of years with the greatest safety to health
and stability. It is because I feel it to be my duty to aek the House. to
take a long view of these matters, that I must criticise the propsal put forward
by Mr. Price.

Let me take his last argument first. He - said that silver was a
luxury. Well, whether an article is a luxury or not is often a
matter of opinion, and sometimes even a matter of verbal expression.
But I am aware that people are frequently disposed to a decision on
even the most important and vital questions by a prejudice derived from a
clasification of this nature. Now, Sir, is silver really to be classified as a luxury ?
Certainly that was not the opinion of Indian publicists when we placed the tax
originally on rilver. " We were then told, as Dr. Gour has told us again
just now, that we were taxing the savings of the poor man, It has, it is true,
long been o charge against India, a charge certainly levied against India
By Europeans from the 17th century onwards, that it isa pit for the precious
metals. A long succession of economists hLas deplored the Indian habit of
hoarding the precious metals. As & matter of pure economics they were
undoubtedly correct ; but the circamstances of India require that we should
apply some qualification to this condemnation. If metal is hoarded, it does
not nevessarily follow that the metal so hoarded is a luxury, I will admit
that for the European silver is a luxury ; for the richer Indian, except
in so far as he seeks to meot the absolute necessities of ceremgnial occasions,
silver is a luxury ; but is it a luxury for the poor man ? He has no bank-
ing facilities ; e is not sufficiently cducated to have acquired the Sivings
‘Bank habit, and, until he improves sufficiently by education to appreciate
the investment habit, or until we can provide him with the necessary banking

A\l
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facilities, silver and gold are practically his only means of banking. To that
extent at all events silver is not really & luxury, and I would deprecate any
attempt to decide the immediate issue before us—a tariff issue—on the
supposition that we are taxing a luxury pure and simple.

Now, 8ir, that is not of course my main objection, thongh I have had to
state this point in orgler that I might clear away any prepossessions derived
from Mr. Price’s statement of this aspect of the question. My main objec-
tion is far stronger, and is directed agsinst what is after all also
Mr. Price’s main point, namely, that an import tax on silver would tend to
rehabilitate exchange. 1 maintain, that in the present chaotic conditions of
exchange there is unanimity only on one pojnt, namely, that we should now
cease to attempt to regulate it by artificial means. That has been
the lesson of the Brussels Conference; that has been the lesson that has
been impressed on us by the majority of persons in this country qualified
to judge of the situation. We are told that we have made a failure of
things ; how far that is true, is 8 matter of opinion ; but it is certainly a
matter of fact that we have been very freely told that we had now better
leave things alone. Yet Mr. Price’s proposal would, if acoepted, constitute
exactly one of these artificial attempts to regulate exchange which the
country at large has protested against. Again, if in many quarters
blame has been imputed to us with regard to what has been
described as the failure of our exchange policy, yet it is nevertheless true
that we have gained some credit from the fact the we have released the precious
metals from Eﬂn eontroll;nbgth i;np«(:lrtf and ex.pm"?’.e Let me quote a short
passage from a r that I am fond of quoting because it not infrequentl
attacks, and :];l::eks from a very well informed standpoint, onrm:u;encm)i
financial policy. It says :

** We have gradually got down to unrestrioted trade in most things including our
recinu. metals ,.nd_emhango, though in our economio Snhara some people are still clamouring
or administrative interforence with a free euhauio and for the re-imposition of restrictions
on the import of silver. But this very freedom makes it all the more neoessary to strike off
the last shackles from the limbs of trade.’
1 believe, Bir, that the great majority of commercial men in this country
think that our onme hope of stabilising exchange is to leave it to the
operation of natural forces. This particularly applies to restrictions on the
precious metals ; because ultimately the precious metals must be relied on to
re-establish the balance of trade; the{ are the only resort when ordinary
imports and exports fail to arrive at a balance. We may be told that if we
really believe this theory, we should not have placed restrictions on the
movement of metals during the war? The consequence of such Yestrictions
was seriously to affect exchange ; but they were due entirely to war conditions,
and could not have been obviated by any means in our power whatsoever.

Now, to come to details, what is the exact effect of an import duty om
silver? I have heard it said, that an import duty on silver does not in itself

vent silver being used for re-establishing the bLalance of trade; that is it
g::g.not prevent its export when ra]:!luired for that purpose. Well, Sir, it does ;
that statement is not correct. I will quote an authority which most Members
of this House would, I think, admit to be unimpeachable. That authority
Bys; .

It would be wicked to make Indis s bottomless sink for silver, and this had formerdy
been brought about by the imposition of adnty.’, :
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The explanation of course is, that if we place a two-annad import duty on
-silver, India cannot use silver freely for purposes of export until the Indian parity
rises to two annas above the London parity, or about 12 rupees per hundred’
tolas. It is perfectly true that the Customs Act does provide for a rebate of
{ths on re-exports of silver; but you cannot identify particular prices of
silver ; it gets broken up, and changes its form, so that, as & matter of fact,
that rebate can hardly ever be claimed. -

My position then is, that the imposition of an import duty on silver
])Jra.c‘t.imlly prevents its export until the Indian parity rises strongly above the
ondon parity. Now, Sir, that is not a theoretical consideration in any way,
but it is u practical one. What is happening at the present moment? I am
going to read to the House lest it sL):nld be thought that I am voicing
merely my own views—another extract from the eame autbority. I quote it
to prove that the free import of silver is not an unmixed evil, that in return
for imports we get both exports of silver, and even of a more important
factor in cxchange, 1 mean gold.

“The {rrde returns of last year show that since the abolition of a silver duty by the
Becretery of Stote Indin is importing as well as exporting silver bullibn and coins. At the
pre-ent moment, India is e o.rtiuf gold at the level of Ra. 30 per tola and importing silver
at the level of :6 per 100 tolas. Itis advantageous for India to eell gold, the price of
which, as measured in rapees, i high. Later on, India will be able to buy back its gold ab
lenst 20 per cent. cheaper. It is much better for India to buy cheap silver necessary f:r the
ornaments of the people than to melt silver rupees. The silver demand of India is going
to be limited. India, since the repeal of the import duly on silver last yesr, has exported
silver to China at the level of 105 and is now advantageously re-purchasing it at the
level of 86. Indis bad bought its gold much under #'s. 23 per tola and is now selling
it at & huge premium. India is exporting more gold than it.émports silver.'

It is in fact true that if you import silver cheaply, you can export gold
when it is to your advantage to do ro. What are the facts? During the
last eight months India has exported 163 crores worth of gold and has
imported only 8 crores worth of silver, while exporting three.

Now, Sir, it may appear that I am arguing not only against our own
immediate interests in this matter, but also against the theories advanced by
the Government of India when they placed the duty on silver. But the
conditions ave very different now to what they wefe then. Then it looked as
if the gold exchange standard was firmly established and nothing that we
could do in raising revenue by way of an import duty on silver would affect
it. But, Sir, that condition of affairs has been dynamited l}y the war, and
a very different state of things prevails now. I doubt if anybody now
‘would care to use the same arguments regarding the innocuousness of an

import duty on silver that were advanced when the import duty was imposed
by Government in 1014.

And, finally, Bir, Dr. Gour has referred to another point, also, if I may
say 50, & strong one,—that is to say, our relations with China. Our exports
to China are nltimately paid for in silver, and the briefest consideration will
show that the imposition of an import duty has- practically the effect of rais-
ing the exchange against our Indian exporters. When the matter was dis-
cussed in the Imperial Legislative Council during the debates on the proposal
to impose the tax, that point was pressed strongly against us, particalarly, I
think, by Sir Sassoon David, one of our stoutest opponents at the time.
Government then had to admit, that the imposition of an import dut{ would
have this effect, though it referred in its caloulations toa limit of only 2
or 3 per eent.

3
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ow, those Bir, are the points which I, imitating Mr. Price’s brevity, have-
to put before the House. 1 have to put before the House that. as a matter of
economic theory, it is bad. 1 bave to put before the House that though it is:
an exceedingly attractive E:ln’position in view of our immediate difficulties, yet,
! taking the broad view, I believe that it would do more barm than good. If
: an import duty were imposed now and it were found subsequently that it was.
doing us harm, the House knows how difficult it would be then to remove it.
It is for these reasons, Sir, that, taking what I believe to be the larger view,
ii myself advise the House not to accept the proposition put before it by
r. Price.

Mr. Jamnadas Dwarkadas: Sir, in ospouing Mr. Price’s motion and in
endoreing the opinions that have been efpressed by the Honourable the
Finance Member, 1 only want to detain the House for a couple of minutes
and not more.

1 want to draw the attention of the House to this fact that when the
Currency Commission submitted its Keport in 1919, Honourable Members are
aware that the majority report and the minority report differed on many
important points. }‘ut if there was one point on which there was unanimous.
apreement between the Indian Mlember of the Commission and the other
Members of the Commission, it was this point, namely, that no import duty
should Le levied on silver. This is what the Currency Commission’s majority
report said :

‘ There is & strong feeligg in India ageinat the retention of the duty. It is sn

obstcele o 1he exitblishwent ™ & warld market in silver in Bombay and places the Indian
soncumer of silver at a discdvanioge in comparison with the population of other countries.’

In the minority report it was alco stated that the silver duty should be-
atoliched. I want to ark Mr. Price if he can point out to me any country
which bas an import duty on eilver? And we must also remember this fact,
that in India, where the larger portion of the currency is based on silver, it
would be detrimental to our financial interests and our commercial future to
levy an import duty on silver.

1 entirely agree with my friend, Dr. Gour, that silver is not looked upon
as an article of luxury, however much we may regret the custom that is
prevailing among the masses of the people to have silver ornaments made and
to hoard silver in that foom. We must look the fact in the face, that this is a
custom which is prevailing, and if we try to levy a duty on silver and if the
masses feel that {heir one method of saving money is also attacked, it will
create & good deal of discontent among the masees. But more important than,
anything else is this fact, that in Bombay we bave one of the largest bullion
markets in the world, and if it remains unhampered by an import duty on
silver one can rémain perfectly sure thut in’'course of time Bombay, and
consequefitly India, will be one of the greatest commercial centres of the
world. 1 say that the commercial future of India is dependent upon not
Yevying silver duty, and T hope Honourable Members will reject the proposi-
tion moved by my Honourable friend, Mr. Price.

Rao Bahadur T. Rangachariar: Sir,I wish to present to the House tbe.
view of a layman in this matter. Lconsider Dr, Gour to be as much a laymay,
in this matter as myself, There was one portion of his argument which
failed to appreciate. It is quite true that our people are in the habit o

i
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putting their savings in silver ; but how the imposition of an. import duty on
.silver will reduce the value of the savings I fuil to see. - On the other hand,
I am inclined to the view, that it may enhance the value of the material. Bat
while we bave a Doctor, Mr. Price on one side, we have the Honourable
Finance Member as a Doctor on the other side. Where two Doctors
.differ, the safest course will be for the present at any rate to allow the stafus
gwo to remain, Let us wait and see, because it is dangerous to interfere in »
matter bke this; and taking that view, as I do, I am sorry to say, I-am not
for voting for Mr. Price’s proposition,
The amendment* wae negatived.

Mr. Jamnadas Dwarkadas: Sir, I want to point out at the outset that
there seems to be some mistake in the form in which my amendment is
resented here. I gave notice of an amendment as a whole, that item No. 22
e transferred to item No. 75, but I should prefer, with your permission, that
it should be transferred to No. 97 of part IV of Schedule 1I. So I shall deal
with the amendment as a whole and not merely with the amendment as it
stands here, with your permission, Sir. 1 may also point out that in the
notice which 1 gave I had ot included the whole of item No. 22, but I had
mentioned only the frst half of, the portion, riz., cotton twist and yarn, and
g_had left out rewing and darning thread ; on this paper it is No. 33. Now,
iry......

The Honourable the President: The amendments standing in the_ name
of the Honourable Memter, Nok. 33 and 67, are not distributed according . to
his originul intention ; 1 think that is what he means? : Ry

Mr, Jamnadas Dwarkadas : That is so, Sir.

The Honourable the President: He may move No. 83, as drafted, and
.No. 67 later.

Mr. Jamnadas Dwarkadas: I shall move the amendment asa whole,
8ir, viz., that item No. 22 in Schedule 11, part I, Gébton twist and yarn, be
-traneferred to Schedule 11, part 4, item No. 97; and cotton, sewing and
darning threud, be kept as it is; that is not a part of my amendment. S8ir,
‘the Members of this House are probably aware that the import duty of 11 per
cent. that applies to other. articles applies to cotton manufactures, vsz., piece-
goods ; it does not apply to yarn which is imported from foreign countries.
Now that is a very great disadvantage. 1o the first place, if we ;mﬁ(e the import
duty applicable to foreign yarn,it will yield to us in these days of stringency
a very very large revenue, revenue to the extent, I venture to submit, of Rs. 60
-or 70 lakhs per year. The opinion of the Mill-owners Association in Bombay
and of the commercial community of Bombay as represented by the Indian
Merchants Chamber, is strongly in fuvour of including yarn among dutialle
articles. It may be argued, as 1t is argued by many, that the imporition of
-an import duty oh yarn may hit the hand-loom industry in India. Now, that
is not vo. The hand-loom industry in India consumes yarn which belongs
Ao the finer counts; and if finer counts which are imported from England are
.made to pay an import duty then it will not affect tho poorer classes of the
people. The cloth made of the finer counts is an article of luxury and so it
-might affect the richer and the middle classes, but not the poorer classes of the
people. However, 1 may say at the outset that I have taken into considera-
<tion the objections raised by many Members of this Assembly, especially from

® That in item 20, the words * and silver ' be omitted.

A .
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‘the Madras ride, that band-loom weavers might be affected by baving an
import duty on foreign yarn, erpecially on yarn that comes under the clags of
finer counts, namely, above 40’s. Well, having taken that into consideration
I am quite prepared if it comes to that to accept the amendment of which
notice has been given by my friend, Mr. Naraindas Girdhardas excluding or:
exempting from duty yarn above 40 counts, so that we may not hit the
band-loom indnstry in Indis, which would be hard hit if the import duty was
raired. But in regard to the lower eounts I can wee no justification for
Government exempting them from duty. I want to draw the attention of
this House to the fuct that the effect of exempting yarn from duty has
been appalling inasmuch as Japan has found entrance into our market,
and Honourable Members will g rurprised to hear that while of the total
yarn imported before the war, taking the average of the five years before the
war, the percentage of Japan to the total yarn imported was only about ]

cent. in the lower counts, it now comes after the war, in the year 1019, to
72 per cent. of {he total yarn that is imported. Japan has ({nﬂ-tim]]y driven
away, ro far as the lower counts are concerned, the United Kingdom from
the market. Japan takes away cotton from India; she manufactures yarn
out of ibat cotton and has been able to a very large extent to kill our yarn
market in China; and Japan with yarn manufactured cut of our cotton is
competing unfairly with our yarn market in India. Now this is very unfair.
It vres India as & dumping ground for its yarn.. Protably Honourable:
Members are aware that Japan at prerent is in very great difficulty about
money, and would rell these articles at any price; but I want to draw the:
atlention of Members to this fact aleo that while yarn manufactured in Japan
is allowed into India free of duly, what ir the treatment that Japan gives to-
our manufactures, or for the matter of that, to the manufactures of other

countries? There is a 30 per cent. duty on articles that are manufactured in
India or elsewhere, manufactures of cotton, )

1t will not allow its own people to use articles manufactuored elsewhere
without making them pay a 30 per cent. duty on them. Asa matter of fact,
it is pointed out in one of the l;eu.ding papem called the Japanese Chronicle
that there is not & single article which comes from outride to Japan which
is not mgde to pay a duty. Now 1 want the Members of this Houre to
consider, that while in India we have rertrictions on the hours of working
and while there ie a Factory Act which aleo impores certain restrictions on.
the production, there are no such restrictions in Japan, Japanese factories
are allowed to work for 22 hboure if they want to. Japenese factories are -
backed up wholeheartedly by the Japanere Government, and if in spite of the-
fact that Japan gives ur a very bad treatment, so far as our manufactures are
concerned, we were to allow Japan to uee India as its dumgng ground so far
as its yarn is conderned, we would not only be making our industries euffer,
but we rhould be making oureelves instrumental in creating very dangerous
ambitions in the minds of the Japanese peaple. Indians who have returned
from Japan have told us that Japan locks upon Indiaés a store-houre, that
so far a8 raw materials are concerned, Japan bas simply got to advise her
representatives bere and they pet any article that che wants free of duty.
They take away all our raw materials free of duty, and teking away our
cotton, Japan manufactures yarn and sends this yarn te India to kill our
~murket heve, Now, if we have this import duty on foreign yarn, as I bave
‘already made it clear, we should be able to get a very large revenue to the-
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extent perhaps—even if you take the reduction in the quantity of yarn
that might fall into consideration and also the quantity of yarn above
. 40’s—I think the revenue would amount to about Rs. 35 to Rs. 40
lakhs. Now that is not a small sum in this year of financial stringency.
It may be that my Honourable friend, Mr. Innes, might get up and say
that this is & question which may best be referred to the Fiscal Commission
that is to be appointed, but I do not want to insist on this as a protective
measure. That certainly will be decided by the Fiscal Commission and
we shall probably have to act upon their recommendations. But for our
revenue purposes, we shounld be justified in imposing a .duty on foreign yarn
which hits surely Japan more than any other country, especially when the
imposition of a duty is going to contribute to the commercial welfare and to
the promotion of the industries of India. The consumer will not at all be
hard hit, because our mills have the capacity to produce any quantity of
Jower count that this country is in need of, and our mills can also mect any
amount of demand from the hand-loom weavers of this country. I think,
Bir, we shall be well advised in tmnsferrin% this item, No. 22, dealing with
cotton twist and yarn to No. 97 of Part IV of Schedule IT of the dutiable
articles, as by so doing it will bring us a large revenue, it will help our
industry, and it will prevent Japan from using India as its dumping ground,
killing its trade in China, killing its trade in ?ndia, and creating in the minds
of its people ambitions of a very dangerons character. Sir, I commend this
Resolution for the acceptance of this House.

Mr. C. A. Innes: Sir, in dealing with this motion, I am much in the
game position as the Honourable Mr. Hailey when he dealt with Mr. Price’s
motion about rilver, My friend, Mr, Jamuadas Dwarkadas, has come to us
and eaid, ‘ we are very hard up, here is yarn, by putting on a1l per cent.
duty we can make Rs. 50 lakhs or Rs. 60 lakhs of révenue’. Well, Sir, that
is an attractive proposition to us in these days,—so attractive that when I
was talking to a friend of mine from Bombay the other day, he said to me,
‘ what is the reason why the Government of India have not made this propo-
sal already. Is it not & fact that there is some secret treaty with Japan ¥
‘Well, Bir, there is nothing so mysterious nor so exciting as this. This

roposal was snggested and was considered, and I will read a short marginal
note which I made myself on the file: ‘I would not remove cotton
twist yarn from the free list. An import duty would hit the hand-loom
industry very hard’. There, Sir, is the whole secret. Now, it is not as if we
were proposing to transfer yarn to the free list. Yarn has been on the free
list now for five and twenty years, and it is part of our traditional policy to
keep yarn on the free list. The reason why in 1898 it was transferred to the
free list was to assist the hand-loom industry. The reason why we did not
think it advisable to place a 11 per cent. duty upon this yarn was simply and
solely the interest of the hand-loom industry.

t Now, Sir, I will take first Mr. Jamnadas’ agrument based upon protection.-
He tried to make our flesh creep by pointing out how dangerous the competition
with Japan in the matter of yarn was., Well, Sir, all I can say .is that figures
do not support that contention, at any rate, not to any extent. The production
of yarn in India since 1912-13 has never been less than 615 maillion lbs. in a
year, and in one year it rose to 722 million 1bs. Now, in the same period the

“smports of yarn have never exceeded 50 million lbs. and in 1919-20) they were
only 16 million 1bs. There you hm;e the figures. On the one side, you have a
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production which has never been less than 600 million pounds and on the
other side, yon have an import which has never been greater than 50 million
Ibe. Now, that does not look as if the Indian mills bave very much to fear
from foreign competition. But, 8ir, Mr. Jamnadas Dwarkadas went on to say
that whereas before the war Japan had a very small share of our trade in yarn,
since the war her share in the yarn tn.ge has risen to 72 per cent. Itis
perfectly true that in 1918-19 the i;:(rurts of yarn from Japan, for some
reason with which I am not acquainted, rose enormously. In 1917-18, the
imports of yarn from the United Kingdom were 15 million 1bs. and from
Japan 4 million 1lbs. In 1918-19, the imports of yarn from the United
Kingdom were 9 million 1bs. while those from Japan rose to 27 million lbs.,
but let us take the figures,—~and this is the point which I wish the House to
realise— let us take the figures for the following year 1919-20.- W hat happened
then ? The imports of yarn from the United Kingdom were 12 million lbs.
and how much was the import from Japan? 1,900,000 1bs. (one million
nine bundred thousand) ; therefore there is & drop from 27 million 1 bs. in
1918-19 to 1,900,000 1bs. in 1919-20. -

It is perfectly true that in the current year, 1920-21, the imports of yarn
from Japan aud from the United Kingdom have both increased. They have
increased for reasons with which we are all aware. In the early of
1920-21, the exchange value of the ru was very high ; cnsequently large
orders were placed everywhere, and we have been getting large uantities of
yarn in response to these orders. But the large increase in imports of yarn in

920-21 is due to temporary causes. I doubt very much whether 1t is a
nent phase, and I doubt very much whether the cotion industry in
ombay has much to fear from anylody, from Japan, the United Kingdom
or anytody else The cotton industry—and long may it remain so—is in an
extraordinarily strong position. 1 read out to you just now the dividends that
bave been paid during the last year. I can read out to you a siatement of
the reserve funds of these mills; in most cases, there are reserve funds very
much greater thsn their paid-up capital. The mill industry is, I think, in an
impreguable position, and, from the point of view of protection 1 do not think
that we can justify an import duty. I do not think that we should be justified
in introducing this new feature into our tariff policy at any rate until this Fiscal
Commission bas sat and has reported and until we have had time to censider
a proposal which may have very grave consequences for one of our most -
important industries.

Now, Sir, I turn to another aspect of the question, namely, the hand-loom
industr}y. We know, Sir, that most of the yarn, the high count yarn, which
comes into this country, is used almost entirely by the hand-loom industry ; it
is bardly used in the mills at all. Now, Mr. Jamnadas Dwarkadas has tried
to stymie this argument by suggesting that he is quite willing to confine his

oposal to tax yarns to yarns of 40 counts and below. I will assume, there-
ore, since the House knows that high count yarns are not spun in this country
and since the hand-loom industry is depencfzxt upon imports from foreign
countries for the bigh count yarns that it requires, that the House will accept
hat suggestiog of Mr. Jamnadas Dwarkadas and will not accept the proposal
o tax at any gu yarns abovg 40’s.

But I now come to the proposal to tax yarns below 40’s. I have got some
£igures here showing the production of yarn below 40’s in this country and th
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import of those yarns. We will take yarne from 1’s to 10’s and from 11’s to
20’s. In1919-20, there were 431 million pounds of yarn of these counts made
in this country and 458,000 pounds were imported from abroad. Now, is there
any necessity to tax the small amount of yarn that comes in? Of 21’s to 80’s,
183 million pounds-were made in the country, 1 million pounds were imported.
«Of 81’s to 40’s, 17 million pounds were made in the country, 6 million pounds
were imported. Now, Sir, I say that while our mills do not require protection
«even in rerpect of these low count yarns, these imports of low count yarns
perform a very useful function for the hand-loom industry. They help to
regulate the price, and if we do not import there low count yarns, the hand-,
Joom industry will be entirely in the hands of the mills. Now, Sir, these
mills have been making very high profits during the last two years. I
do not grudge them those profits, and the stronger and more powerful
the cotton industry becomer, the better I am pleased. But, Sir, we
have had, in my Department of the Government of India, appeals on more
than one occasion from the consumers in this country that we should
place in operation the Cotion Cloth Act in order to keep down the price
of the cloth &sold by these mills to the Indian consumer., We have
always resisted {hese appeals becanse we are strongly opposed to artificial
restraints on, trade, But it is a different proposition to come to us
when we are gelting {bese requests, and to ray, ‘ you must give.us an
additional advantage by removing the safeguard which the hand-loom industry
has now in'these free imports of foreign yarn.” 1 do not think that these free
imports do the mill industry any harm ; they serve {o protect the hand loom
industry and they act as a check on the prices charged by the mille in India.
-Now, I have a very considerable sympathy with the band-loom indnstry,
for two years | was Director of Industries in Madras where the band-loom
industry ie numerically a very strong one. When the Indian Industries
‘Commission reported, it estimated {bat in India there were between £ and 3
million hand-looms at work. It estimated that the value of the output of
-these hand-looms was not less than Rs. 50 crores. I raw only
two or three days ago in a Caleutta papar an estimate by Mr. Hoogewerf
of the Serampore Weaving School in Bengal, of the value of the products of
the band-looms ; he places their value at Rs. 90 crores. Now, Sir, 1 think
the House will realise that an industry of that magnitude requires some con-
sideration from us. Moreover. from my experience as Director of Industries
in Madras, | tnow what a hard time this hand-loom industry has to keep its
bead above water. At one time I tried to assist some of them by supplying
them with yarn and buying their cloth. I sacertained that a family of 2or 8
.working say, anvthing from 10 to 12 hours a day, could at the most make
from Rs, 15 to Rs. 20 & month. The hand-loom industry has t{he greatest
difficulty in maintaining itself against the mills, and I do not think that this
House, not at any rate until the Fiscal Commission has had time to inquire
into it, should accept this proposal and should tax the imports of yarn.

Mr. Naraindas Girdhardas : Sir, if you will permit me, I will move
amendment No. 34, which stands in my name, and which Mr. Jamnadas

‘Dwarkadas has accepted.

The Honourable the President : The amendment in the name of Mr.
Dwarkadas proposes to transfer the words to another ifem altogether. The
Honourable Member proposes to do quite a different thing.

L]
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Mr. Naraindas @irdhardas : 1f you will read No. 77, you will see that

it amounts {o the same thing.

The Honourzble the President : The Honourable Member’s amendment
would make the Schedule read, - Cotton twist and yarn of counts 40 and
below ’. Mr. Jamnadas* amendment would make it read ¢ cotton sewing or
darning thread,” which is something quite different.

Mr. Jamnadas Dwarkadas : 1f I may be allowed to explain, Sir, I
accept the amendment that has {0 be moved by Mr. Girdhardas ; my motion is
practically the same as his. 1 did not exclude in my amendment at first
counts above 40, but in my speech | said that [ would be prepared to accept

bis amendment and would exempt from duty all counts above 40. It comes:
to the same thing.

The Honourable Mr. W. M. Hailey: Might I suggest, Sir, that'it woald
be simplest if the House voted on No. 33 and then oonsidered separately
Mr. Girdhardas’s amendment ?

The Honourable the President: I b ave just told Mr. Girdbardas that
we should deal with Mr. Jamnadas Dwarkadas's amendment first.

Mr. Naraindas GirdLardas: It a mounts to the same thing,

The Honourable the President : It does not amount to the same thing
unless Mr. Girdhardas wishes to move his amendment as an amendment to
Mr. Dwarkalas’s motion. That is a different thing.

Mr. N. M. Samarth: Sir, I submit that the result of thetwo amend-
ments is just the mame. I wish to point out, Sir. that if from the articles which
are free of duty you drop ‘coiton twist and yarn,’ then, according to
Mr. Jamnadas’s Resolution, it will com2 necessarily under No. 87 of Schedule
1L Part IV. But thesame result will be obtained if the other amendment
iz accepted, namely, cotton twist and yarn excluding counts 40 and below.
If yourefer to 97 of Schedule II, part IV, you will see that it refers to
.2 other sorts of yarns not otherwise specified. 8o the ultimate result is.
the same.

The Honourable the President: Then Mr. Jamnadas Dwarkadas should’
withdraw his amendmaent.

Mr. Jamnadas Dwarkadas: I am quite prepared to do that, Sir.
The amenimant* was, by laave of the Assembly, withdrawn.

Mr. Narainlas @Girlhardas: Sir, the amendment whichstands in my
name runs as follows:

‘ That in item 22 in rart T after the word ‘Yarn,” the following words be adie d
¢ exoluding counts 40 and belyw "'

The object of my amanimant is to impnse an import duty on yarn of
counts 40 and below, whereas Mr. Dwarka las’s amendmant proposed to impose
& daty on yarns of all descriptions.

My reasons for moving my amendment are these. At present we are nob
manufacturing yarn of higher counts to a very large ettent in this country
%o saticfy our own demands. We manufacturgd 45 lakhs lbs. of yarns of
finer connts during the year 1918-19 and we imported 1 crore 7 lakhs Ibs. of

Vide page 1839 of these debates.
)
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?.rn of higher counts during the same year. Another important point in
avour of my amendment is that many persons in this country are engaged
in the hand-loom weaving industry, more especially in the south, and they use
higher counts as a rule and if we impose a tax on yarn higher than counts
40 it will seriously affect that industry. The imposition of a tax of that des-
cription may be Lf;ferred to some time later, when conditions become more-
favourable ; but it would, in my opinion, seriously handicap the hand-loom
weaving industry in this country if the tax is imposed at the present time..

I do not agree with the Honourable Mr. Innes when he says that taxation
on imported yarn would affect the band-looms in this country. The hand-looms
are not in a position to compete with machine made cloths, so far as the coarser
cloth is concerned. They are able to manufacture cloth from the higher -
counts and the mills do not manufacture such fine clothes toa very large extent.
Therefore, we see there is very little competition between Indian mills and the-
hand-loom industry €o far as the production of finer clothes are concerned. 1f
we tax the lower counts, it will be helping our own industry; it will give
stimulous to the mills which will produce more yarn in the country to satisfy
our own demands. Further imposition of a tax only on yarns of counts 40
and below will not entail a greater loss of revenue than wﬁat the Government
would realise by taking yarns of all descriptions, because seven-tenths of our
total imports in 1¥18-19 were of counts 40 and below.

With these few words I commend this amendment to the House for
acceptance.

Mr. J. Chaudhuri : Bir, in the interest of the weavers in Bengal, I rise-
to strongly oppose this amendment. There are large hand-loom industries
in the 24-Parganas, Dacca, Shantipur, Pabna, Farﬁpur, Comilla and other-
places. Those who weave cloth of a higher count, use finer counts above
44), but for the use of poorer people they use lower counts for making coarser -
dhuties, saris, lungis, Ssjo cloth for covering themselves, bed-sheets or cloth
for bedding. Tbey use also lower counts for other industrial purposes such as’
the manufacture of fishing nets. The lower counts of yarn is also used for -
making socks and undervests all over Bengal where knitting is a very popular
and rapidly-growing industry,

Now, we have a serious grievance against the mill-owners all over India..
They regulate their prices not according to the cost of production but by
reference to the price of imported goods. We have also noticed that during
the war, cloth could be manufactured by hand at, say, Rs. 4. The mills,
although they could manufacture it at s lower cost, were charging =
bigher rate simply because the supply of imported cloth had fallen off and
the prices had nsen, They knew that the hand-looms could not supply the
demand of the market and they put up the prices to the hand-loom rate for-
coarser cloth and even higher. The beneft of not imposing any duty on
yarn of lower counts is that it will tend to regulate the price of yarn
manufactured by the mill-owners in India by foreign competition. The
import of coarser counts is only a fraction of what is manufactured and
consumed in the country. As for finer counts the local mills cannot manu-
facture them to any extent and any duty on them will kill the hand-loom
industry. Complaints have been made by hand-loom weavers and the people:
—who are the general consumers—that mill-owners are making on an
average cent per cent. profit and are accumulating reserve amounting to-
the original subscribed “capital. If they continue to do so, the Government
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-should interfere and introduce profiteering legislation. The super-tax prae-
tically gives them a license for profiteering. The first duty of Government
is to proteet the poor and not to encourage profiteering for raising taxation
by means which recoil on the })oor. That is the sentiment in the country
amopgst those who think and feel for the poor. Asfor yarns the result of .
leaving them free will be to keep in check any abnormal raising of prices of
yarn manufactured by mills in this country. In the interests of hand-loom
"weavers all over India who manufacture both fine and coarse cloth and the
manufacturers of nets and other articles made from coarser yarn, 1 must
‘strongly oppose this motion.

Sriw"l;lt Debi Charan Barua: Sir, I fully endorse all that has béen said
by my Honourable friend, Mr. Chaudhuri. The part of India from where
1 come, namely, the Assam Valley, is full of band-looms, and there is
not & single household in which tKere is not a hand-loom. Whether he
is & prince or a poor peasant, there is sure to be found a hand-loom
in the house, and they always depend upon imported yarns; and when there
is & dearth of imported yarns, there is sure to be a bue and cry and the
prices invariably go up, and the Indian mills do not belp us in the least. So,
at will be (tm'te against their interests to impose an import duty on imported
yarns. The welwing industry is in full swing throughout, although the
spinning industry is dead, and until and unless the spinning industry can be
revived, there should not be any imposition of import duty on imported yarns,
whether they come from the United Kingdom or from any other part of the
world. At the same time, we see that the Indian mil{s are profiteering.
‘We have heard Mr. Innes read out that some mills made a profit of more than
cent. per cent. and then, in the face of that, they eell their products to the
-consumers at no cheaper mates, +o that it is very objectionable that any further
help sbould be given to there profiteers in the shape of protective laws in the
‘matter of import duties. Considering these circumstances, 1 beg to oppose the
-motion. '

Dr. H. 8. Gour : 1 move, Sir, that the guestion be now put.
The Honourable the President : Do you accept it ?

Mr.C. A, Innes : I opposed the amendment moved by the gentleman
~opposite, and I eaid all I had to ray in reply to Mr. Jamnadas Dwarkadas.

The Honourable the President : The question is, that the question be
‘now put. N

The motion was adopted.

The Honourable the President: The question is :

*That in item 22, sfter the word ‘ Yarn’, the following. words be added ‘excluding
~eounts 40 and below "’

The amendment was negatived.

Mr. Manmohandas Ramji : Sir, my amendment runs thus :—

‘That after item No. 28, the following new item be inserted : '28A—8ising and
Finishing Materials'.

" Bir, if this item is not inserted in the free list, it means this, that we have

4o pay duty twice over. As the House knows, the production of Indian mills
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in the shape of cloth is subject to a 8} per cent. countervailing excise duty,
and, as these articles have to be used in preparing cloth for miing purposes,
mills have to pay extra duty again on these uhcfea. On the representation of
mills formerly these articles were excluded from the list of duty-paying
stores. The sizing and finishing materials are taxed twice over because-
the cost of these materials is added to the cost of the cloth. Now, Sir, if it
was not for the rise in taxation that has been proposed by the Finance:
Department, the increase in the import duty on imported cloth, I should
bave come forward and asked on the grounds of equity to do away with
the countervailing excise duty. Sir, this tax has been put against the wishes
of the whole country and it is«a tax which is a very irritative tax and it is not
just, because you have to tax certain imported goods from some other country,
you tax your own product. That is the history of this countervailing excise
duty; now again, when that duty is allowed to remain here, are we to go and say
‘ becanse we are increasing the duty on the imported articles you should pay
for an article twice over.’ 1Isthat fair? 1 donot put it on the ground of
Trotection or anything else, but 1 put it to the Houre on the ground of equity..

would bave been justified even to come before the House if the circumetances
of the finances of the country would have permitted—to come here and say
‘take away this obnoxious tax which is called the countervailing excise duty®
and 1 am confident that the House would have supported me throughout in
that proposition. Now, whatI want to do is to remove this small anomaly,
that 15, taxing the article twice over and therefore 1 suggest that these articles
should be entered-into the free list.

Mr. C. A.Innes: Sir, I must point out to the House thatthe House-
cannot possibly accept the amendment in the form in which it bas Leen
put. Mr. Maomohandas Ramji merely euggests that eizing and finiching
materials chould be placed in the free list. We cannot possibly put in our
tariffl & vague entry of this kind. I believe I am right in enying that euch.
articles as China clay, Glauber ralts, and so on, are used forTsizing and
finishing, Now, Sir, these articler are not ured merely for sizing cloth..
They are used for other things as well, and therefore the effect of this’
amendment as.propored by Mr. Manmobandas Ramji would be that China
clay, Eprom galts and so on, for whatever purposes introduced into this country,
must Le free, Now, is that right? But, Sir, even if we aerume that Mr.
Manmobandas Ramji is allewed to amend his motion and to suggest the
reintrcduction in the tariff of the former provision, namely, ‘The following
articles when imported by the owner of a cotton weaving mill and proved to
the satisfaction «f the Collector of Customs to lLe intended for use in the
weaving of cotton chall be free’; even if Mr. Manmohandas Ramji is allowed:
to amend bis moticn in that way, I rhculd still be compelled to oppete it..

- Mr. Ramji bhas introduced an old grievance—the cotton excise. 1 do not

wish to go into the hirtory of that question. All I ray i, that at the present
time it is not practical - politics for us to think of taking off that excice, nor
do I think that there ix any necessity for us to do so. 1 have just read out
to you what big profits bave Leen made in recent years by there cotton mills
in Bombay. Only the other day, when I wasin Bombay, a prominent cotton
mill-owner came to me and he snid: ¢Really, Mr. Innes, Government
ought to take all the profts we make over a hundred per cent.” Well, Sir,
in these circumetances, T don’t know that we need worry about the injustice
of the cotton excise at the present mement. The mills, as I explained when
dealing with textile ' machinery, have now got their 6 per cent. protection.
L]
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against imported goods. As I tried to explnin then, it causes us the ve

_ inconvenience to continue these little concessions—concessions for suo

materials as aniline blue, bisulphate of soda, China clay, and & hundred and one
similar things for sizing and other mill purposes. -1 do not think that if the
mills pay duty npon these stores, it will cost them very much, and 1 think that
in view of the inconvenience which it would cause us, the House would be wise
not to accept this amendment. In any case, I must repeat what 1 said before
that the House cannot possibly accept the motion in the form in which it
has been put. 1f we accepted the motion as it etands, it would mean that
certain articles would be free from duty, whether they are] used by a cotton
mill or whether they are used for any other purpose. -

Rao Bahadur T. Rangachariar : Sir, I quite admit that the form of the
Resolution is somewhat too wide. But I wish to bring to the notice of Mr.
Innes the following fact, which I think he himself knows. I know Mbr.
Innes is very enthusiastic about encouraging.the hand-loom induastry in
Madras. Recently, Sir, we tried to help the hand-loom industry.- Aund one

-of the proposais to help them was to give them facilities for sizing by means
-of machinery, which otherwise takes them a good deal of labour.” S'zing

-machinery, I understand, is very largely used in Ireland. Proposals wera sent to
the Madras Government to set up such facilities. At that time.the machinery
was estimated to cost only about £400. Recently we made inquiries, but the
price of the self-rame machinery has gone up nearly five or six times. If
some way can be found for helping the hand-loom industry to get machinery
for sizing and warping. . . .

Mr. C. A. Innes: May I rise to a point of order, 8ir? The proposal to
“include textile machinery in the free list has already been rejectad by the
House, and I understand Mr. Rangachariar now to be talking of sizing
machinery~for hand-looms. [ submit, Sir, that his remarks are out of

-order, as the House has already rejected the proposal to exempt textile
. *machinery.

The Honourable the President : The House rejected undér item No. 81
the proposal to include textile machinery in the free list. I understood that
the Honourable Member (Mr. Rangachariar) was really addressing his

remarks to the items in Mr. Ramji’s amendment.

Rao Babadur T. Rangachariar : When Mr. Ramji wanted to refer to
this item, the Clair then ruled that it may be separately dealt with later on.
'Otherwire, this would bave been part of that item No. 81. Mr. Ramji raised

. the question and the Chair ruled tbat this item may be dealt with later.

The Honourable the President : Mr. Ramji, as I understood, raised -
the qustion of the difference between machinery and materials. It was in
order to allow a discussion on Mr. Ramji’s amendment regarding materials,
s I understood the matter, that I omitted from Mr. Agarwala’s smendment
the word  stores’, so as to bring the question of materials under separate

-discusston, :
" Mr, Manmohandas Ramji : Sir, I would accept the amendment which
bas been suggested by Mr. Innes. The procedure mow adopted is thats
refund is given and Mr. Innes’ suggestion was . .

The Honourable the Presidéent : Mr. Innes has made no suggestion.
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Mr. Manmohandas Ramji : He made a suggestion, 8ir. He said that
the present practice is that sizing and finishing materials are allowed refund
of duty if they are certified by the mills that they are imported for their own
use, and if 1 can amend my amendment in that way with your permission, or
with the permission of the House, I should like to do so.

The Honourable the President : I am perfectly prepared to allow the
Honoursble Member to umend his amendment. But I understand that be is
projosing to make u bargain with the Government, and that the Government
are not willing todo so.

The Honourable Mr. W. M. Hailey : I might be allowed, Sir, to pass
across the Houke to Mr. Mavmobandas Ramji the exact words of the present
tariff in order that Mr. Ramji may see the dificulties involved in the sugges-
tion he has put forward. .

(The present tarif was prssed across to Mr. Ra mji.)

Rao Bahadur T. Rangachariar : Will the Government accept it, Sir
if in place of Mr. Ramj's mction, 1 substitute the words ‘23 A—Sizing
machinery for baud-loom weavers. *

Mr. C. A. Innes : I should personally oppose it very strongly.

Mr, Manmohandas Ramji: The amendment that I would like to be
subetituted for my present proposition is this, Sir:
“ The following articles, when imported by the owner of a cotton weaving mill and proved

o0 the rnlisfaction of the Collector of Customa to be intended for use in the weaving of cotton
or the baling of woven cotton goods :

Aniline blue, bisulphate of sods, China olay, chloride of magnesium, chlorids of zinc, dres-
sulir, k psom salte. farina, farinina, flanneltaping, Glauber salts, gluting, glycerine substifutes,
heald varnish, hoop iron, hoop steel, rivets for ;Elu.:.ewing; es, sizing paste, sizing wax,
soda ash, starch, velvet pulp.’

Mr. J. Chaudhuri : I rise to a point of order, Sir. I oppose this amend-
ment,

The Honourable the President : Order, order. I have no amendment
before me. It will tuke some time to write it out. 1 may point out to the
Honourable Member that he has already bad an assurance from Government.
If the Honcurable Member gets the Assembly to vote with bim, it will be the
business of ihe Legislative Department to put the amendment in such ordir as
it can be administered. 1 suggest that we should come to a decision on that
now. -

The Honourable Mr. W. M. Hailey : Sir, I think the lict which Mr.
Manmobandas Ramji has read out carries its own condemnation, and 1 put it to
the House, that in & very technical matter of this kind, involving the considera~
tion of a long list of materials, many of which are known only to those

-concerned in the trade, and Customs Collectors, it is practically impossible
that we should on the spur of the moment accept an amendment involving
what for all we may know may be of far-reaching and unexplored consequences.
There is, Sir, another remedy open, namely, that the Honourable Member
should get some friend of his to move the mgfter when it is being diccussed
in another place, where he might find it possible to frame an amendment

.and to have it considered;at greater leisure. But I would put it strongly to the

‘
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House, Sir, that it should not ccmmit itself now and without notice in a matter
of such exceedingly technical nature.

Mr.Jamnadas Dwarkadas: Are we not entitled to spnk on the
motion, Sir ? No other Member has yet spoken on the motion except the
Mover. -

The President permitted the Member to speak.

Iam ful to you, Sir, that you have given me an opportunity of.
rising and supporting the motion of my Honourable friend, Mr. Manmohandas
Ramji. My Honourable friend, Mr. lunes, in opposing the motion, has
again trotted out the argument, which probably ap moet to this House,
that the mills have made enormous prouts and any tax levied on the mills of
course won't be too heavy. Now, 1 strongly protest against Goverument -
trotting out that objection and appealing to the sentiments of the Members of
this House. 1 submit, Sir, that if the mills have made profits, it is after a long
period of sacrifice and loss. 1t was during the war that the mills made
enormous prolits, and I want to ask Government whether in many other
perts of the world mills have not made profits during the war. Apart from:
that, I do submit, Sir, that if it is a question of vur mills making a profit and
the mills in other countries making a profit, surely, those who are patriotic will
give preference to our mills.

Mr. Chaudburi trotted out the argument of fixing up the maximum:
profit. 1 should certainly prefer thay the Government should do that. If
the question came here in this Assembly that a maximum profit should be-
fixed for mills, I should certainly support it, but 1 strongly object to the
indirect method of pointing out to the enormous profits of the mills and
making that as an argument for levying an unjust tax, 1 may say, on the-
mills. Speaking the other day my Honourable friend. Mr. Pickford, very
rightly pointed out that in nd other country in the world was this excise duty
levied, and in addition to this duty you bave another tax which is unfair on
the face of it, on the sizing and finishing materials. I say, it is most unfair,
apd it is unprecedented in the commercial history of the world 1 hope the
Members of this Assembly will not be carried off their feet by the argument
of enormous profits that the mulls are making, which Las been trotted out in
season @nd out of season by the Government but will come to the rescue of
the mills which are really heavily taxed.

Dr. H. 8. Gour : I move that the question be now put.

The motion :

¢ That the question be now put *
was adopted.

The motion : ~

- ¢ That after item 23, the following mnew item be inserted :
*23-A.—8izing and finishing materiuls.’
was negatived. '
Mr. B. Venkatapatiraju: Sir, my amendment is:
" That item No. 26—Animals, livBg, all sorts, be omitted’,
and I bave suggested in amendment No. 63 . . . .
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8ir Frank Carter: I have not heard a word of what the Honourable
gentleman says,

Race Horses,

Mr. B. Venkatapatiraju: My amendment is:

* That item No. 26 in Schedule IT, part I,
that is, by which animals, living, all sorts, should be imported free of duty,
ehould be amended by two other amendments which I move :

* That on other animals should be imposed an import duty of 2} per oent. snd on horses
to the extent of 20 per cent.,—namely, Nos. 63 and 110 of my amendments.’

Now, Sir, according to the figures relating to these in the annual statement
for the year 1917-18, we find about 11,163 animals imported, and of them
about 9,777 are borses; the horses alone priced at 562 lakhs and the other
animals at about 8 to 4 lakhs of rupees. Why should we allow these things to
come into the country free? Therefore 1 suggest, that we can raise some
amount of revenue from them, and if we put them as luxuries, we may realise
about ten lakhs from horses alone, and about Rs. 40,000 or 50,000 from other
animals. Similar amendments are also moved by other friends. Therefore, 1
only say that this is not an item which should be allowed free because I may
mention that none of them are brought in for breeding purposes, but most of
these horses that are imported are brought here after they are castrated, and
they rerve no other purpose except as a luxury for the fich. The rich can well
afford to pay them and there are Mabarajas who are paying thousands for
race horses, and why should they not pay an extra amount to our exchequer?
Therefore, 1 think it is our duty to impose a certain duty on these things.

Mr. Manmohandas Ramji: There is also an amendment of mine
standing just below that which 1s of the spme nature, R

I also support the amendment moved by Mr. Venkatapatiraju, and I may
say that a number of horses that are imported into this country .are for
racing purposes ; it is o pure and simple article of luxury and thetefore it
maust be taxed. On this ground I propose that this amendment should be
accepted.

Lala Girdharilal Agarwala : My amendment stands like this. . .

The Honourable the President: Order, order. The Honourable
Member can move his amendment afterwards. He cannot move his amend-
ment as an amendment to the motion for omitting the item.

Mr. C. A. Innes : Sir, I understand that Mr. Venkatapatiraju’s motion is
that  other animals ’ should be taxed at 2§ per cent. and that horses should
be taxed at 20 per cent. ad valorem:. Well, Sir, I do not think that we need
worry about ‘ other animals > De minimis non curat lee.

In 1913-14, the value of ‘other animals’ that came into the country was
less than five lakhs. In 1919-20, the total value of all ‘ other animals” that
came into the country was only Rs. 75,000. In 1020-21, in ten months,
the total value of these ‘other animals’ was only a lakh of rupees.
Now we shall get no revenue out of this 24 per cent. and I think Mr.
Venkatapatiraju may let the matter drop as regards, ‘other animals,’ as it
is not worth the trouble of collecting. i

Myr. Venkatapatiraju suggests that horses coming into the country should
be taxed at an ad valorem tax of 20 per cent. There are serious practical

L
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difficulties in the way of attempting to tax horses ad valorem. I quite
agree that if we could tax race horses ad valorem we should get some
money ; but it is not practical politics to tax animals ad valorem. hen we
place an ad valorem tax, either we tax according to the invoice value, or else
we tax according to the local wholesale market value. There is no such thing
as the local wholesale market value of horses, and therefore we should be
compelled to tax according to the invoice value. We have no guarantee that
the value of the horses will be correctly shown in the invoice. Therefore,
what will be the result ? If we did not accept the valuation of the horses
in the invoice, our remedy would be to take over those horses at our own
valuation. 1 do hope that the House will not ask the Collectors of Customs in
the different ports to start stables for keeping the horses taken over under
that proceduve. As a matter of practical politics, it is quite impossible to fax
horses ad valorem. 1f we are to put a tax on horses at all, it would have to
be some specific duty and that has not been proposed. Most of these horses
which Mr. Venkatapatiraju refers to as having come in 1917-18 were horses
imported into India for military purposes for the war, at least I think that
they were. The military authorities do not, as a rule, import horses direct
from Australia on their own account. Horses are imported by the importing
firms aud selections are made by the military suthorities after import into this
country. If we impose any sort of tax upon horses, the military authorities
would uaturally, in self-defence, be compelled to make their own arrangements
to import horses from Australia. No customs duty is leviable on Government
stores and so these horses would not be liable to tax. The effect, therefore,
would be that we should not get very much of this tax. The military horses,
as 1 have said, will be free of all tax. As 1 have pointed out, it is quite
impossible for us, and I hope tBe House would not ask us to tax horses
ad valorems. Butif the House is strongly of opinion that a specific tax should
be placed on horses, then it is for the House to suggest some suitable sum,
Ishould say probably not more than Rs. 50 per horse. But I should like to
point out that we do not expect that we should get much revenne out of this
proposal.  Still we are entirely in the bands of the House.

Mr. B. Venkatapatiraju: I accept this amendment of Rs. 50 per
horee.

The Honourable the President : Mr. Innes simply threw out a.mg?mﬁon
which will require consideration. It would need to be put in shape before it
could be moved asan amendment.

The question is, that item®* No. 26 Animals, living, all sorts, be omitted.

The motion was negatived. ‘

Lala Girdharilal Agarwala: On the principle that luxuries and
pleasures should be taxed and that necessities should not be taxed as far as
possible, I move my amendment which runs as follows :

* That in item® 26, after the words ‘all sorts *, the words ‘ except race and pole animals *
be inserted.’

My submission is that this is a new source for us to meet our necessities
and that we can get a Jot of revenue, The Honourable the Government
Member bad just now stated that there was great inconvenience in calculating
the ad valorem duty. I submit with the greatest respect for his remarks that

® Page 8 of Bill as introduced.
L)
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there are reveral articles in India upon which duty is levied ad valorem and
there are thonsands of articles which are daily taxed according to the invoice.
There will be no difficulty whatever, and I submit that the remark of my
esteemed friend is without foundation. Now I have carefully worded m
smendment and I have excluded, I am thankful to one of my esteemed friends
who s:ggested it to me, stallions. I do not want to tax stallions which are
required to improve the breed of the country., But those horses which
come merely for the purpose of pleasure, namely, race and polo horses, should
certainly be taxed and the pockets of the rich men should certainly be touched
in these hard times, when we have to meet a demand of 62-2 crores of rupees
for military necessities, over which we have got no voice. Now I quite
realise that it is necessary in the interests of the country that the breed of our
animals should be improved and for that reason I do not go so far as my
esteemed friend, Mr. Raju, goes or Mr. Ramji goes, namely, to tax all animals.
1 think that stallions must come to improve the breed of our local animals.
With these few words, I recommend my amendment to the acceptance of this
Honourable House and I submit, that it would bring in a large revenue. I do

«@not want to tax military horses which are required for military purposes ;
although even if they are taxed there is no barm, because the money which
comes from one pocket will go to another. That will make no difference.
In order to meet the military necessities we have to pay 62:2 crores. There
is no barm if a little more tax is levied and then it is paid back, if it is
convenient for the purpose of calculation, 1 submit that there ave very strorg
reasons for taxing these luxuries and pleasures and if we pass over these items
lightly, we do not know with what face we can go to the poor people and tell
them to cut short their small necessities.

Bir Godfrey Fell: Sir, I rise to oppose this amendment. I do so from
more than one point.of view. In the first place, 1 should like %o ask the
Honourable Member, from a practical point of view, how he proposes to define
the creature that he calls a ¢ polo animal’. Does he imagine that polo ponies
are & breed apart, that it is as easy to distinguish ‘:sgolo pony from any other
specimen  of the equine species as it is to distinguish a Rolls Mﬁe car from
a motor-scooter? I would like to point out to the Honoursble Member that
& polo pony is not horn but made, and I do not know how he proposes to
discover whether a pony imported into this country is a polo pony or not. [
suppose we shall next be asked to increase the customs staff in Bombay by the
addition of a number of expert polo-players who will take out every imported
pony to the polo grounc}ze try him with stick and ball, and play him in a fast
chukker, and then say whether he is & polo pony or not! Thatis the-
.practical difficulty, to my mind, in attempting to differentiate between
ifferent animals for the purposes of this proposed impert duty on ¢polo
animals.’

As 1 listened to the Honourable Memher'(s)s:lpeech, I endeavoured to
discover what was the motive underlying his proposal. It is perfectly clear,
that there is not very much revenue to be derived from imposing an import
duty on ‘race and polo animals’; and I reluctantly came to the
conclusion that his principal motive therefore was of a kill-Joy or spoil-port
nature. And I was confirmed in that impression by his remark, in tﬂe course
of his speech, that not only luxuries should be taxed but that pleasures
should also be taxed. I put it to the House—1s it the wish of this Assembly
that all pleasures should be taxed ? (Cries of  No.’) The idea is entirely new

a L2
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to me. There is something puritanical about my Honourable friend, if he
will allow me to say so. So far from attempting to interfere with either
racing or polo in this country, or to place any obstacles in their way, I
maintsin, that this Assembly should encourage both. Racing is an invaluable
sport in many ways. It improves the breed of horses. It has been well said,
tﬁ.t all men are equal on the turf and under the turf. The race course is one
of the best common meeting grounds for Indians and Europeans in this country,
and is one of the most powerful factors in improving social relations between
the two communities. As for polo, it is in my opinion the finest game in the
world. It is invaluable as a training for our soldiers; and I should like to
remind the Honourable Member that during the war the existence of g large
number of polo ponies in this country was of the greatest value to the military
authorities, s.nce these ponies were taken up for military purposes.

Then, again, I observed with considerable regret that my Honourable friend
introduced the question of the Mili Budget. Now I gather that his
reasoning is somewhat as follows: ‘We are not allowed to vote on thy,
Military Budget. As we all know, it is 6220 crores. Soldiers are the people
who play polo mostly in India. Therefore, let us tax the soldiers, because it
must be their fault that the Military Budget is so high’. That is really the
reasoning underlying his remarks; and I put it to the House, that it is unfair
to attemEt to penalise, in thig indirect way, a body of not over-paid officers,
one of whose principal amusements in this country is polo.-

Mr. C. A. Innes: Sir, might I explain to Mr. Agarwala that another
objection to his proposal is that it is quite unworkable. The Customs officers
could not work a rule of that kind. Horres come in, as SBir Godfrey Fell ex-
plained to us, absolutely unmade and it is beyond human possibility for anyone
to distinguish among those horses which are polo-ponies and which are
not. None of them are polo-ponies when they come in, so that Mr.
Agarwala will see that that part of his amendment is absolutely un-

“workable. As regards race horses, it will be extremely difficult in the first
place Yo assess them ad valorem. In the second place, they are so very few
in number, that I think it is unneceseary taking up the time of the House in
discussing them at all.

Mr. R. A.Spence: I move that the question be now put.

The Honourable the President: The question is:
‘That in item® 26 after the words ‘all sorts,” the words ‘excopt race and polo
animals’ be inserted. '
The amendment was negatived.
Frour.

Mr. K. G. Bagde: Sir, the amendment that I beg to move before this
House reads thus:

* That after the 28th itemt the following item be inserted, namely : .
I I Bchedule I, page 4.
‘2 Flour . ad  valorem . I 5 per cent.’

Under the newly proposed Schedule IT of the Import Tariff Act we find
item No. 65 in part Iv(; that means, according to the proposed change, flour

# Page 3 of Bill as introduced.
t a0 & » » ”
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is intended to be taxed at 11 per cent. ad valorem. If we refer to the old
Import Tariff Act, I mean Act VIII of 1894, we find the item of flour figuring
in the 6th Article of Schedule IV to that Act. Under the old Act, flour was
liable to import duty at the rate of 5 per cent. Thus, the proposed legislation
intends to increase the tax by 6 per cent. ad ralorem.

No one would dispute that flour is an article of general consumption. It is
used both by the rich and the poor in this country. One of our friends here
this morning told us that.the imposition of an import duty has the effect of
increasing the price of the article on which it is imposed. ﬁenee, 1 think that
if this duty is increased, the result would be that the price of flour would
increase. That means that all persons who consume this article will have to

ay higher prices than before. Now it may be contended that the quantity of
]ﬁour imported is very small, and I was so told by our Honourable friend,
Mr. Price, here ona:{ny.

Mr. E. L. Price: When?

. Mr. K. @. Bagde: Some days ago we had a discussion here in this very
place. Now, this belps my case. If the quantity of flour imported into this
country is very small, then I think the income derived from this increase will
also be very small, and, therefore, there is no necessity for making any change.
On the other band, if this change be made, the result would be that the price
of flour in this country would rise, and we know, as a matter of experience, and
that too of a very bitter sort, that our dealers take advantage of any import
duty that is imposed in order to raise their own prices. .

Now, some of my friends would come in and say that the wages have
increased and, therefore, it is quite proper that the prices of foodstuffs also
should increase. Against that increase-in-wages theory I would ‘say this,
that it is only the labourers in the commercial centres of this country who sve
greatly benefited or who receive the benefit of an increase in wages. If we go
to the non-commercial parte of this country we find that the people there do
not derive much benefit from this increase in wages, and the number of such
persons is very great. And, if anybody is affected by this increase in the price
of flour, it would be such persons who reside in non-commercial areas,

' T therefore propose that the old duty, s.c.,at B per cent. ad valorem, should
remain and that the proposed change should not be made.

The Honourable the President: The question is :

“ That after the 28th item the following item be inserted, namely :
20. Flour: ad valorem :. b per cent.

Mr. C. A. Innes: Sir, the effect of the amendment as it stands is that
Flour would be included along with Ale, Beer, Porter, Cider, etc., which is the
existing item No. 20. Apart, however, from that purely technical objection,
I do not think that the House ought to accept this proposal. 1 must admit
that we did not consider Flour especially, Flour was mcﬁ?ded under the 7%

er cent. tarif and now that it is proposed to raise that rate from 7§ to 11,

lour automatically will be taxed at 11 per cent. unless the House accepts
Mr. Bagde’s proposal.

Now, Mr. Bagde bas said that it is not right to tax a foodstuff like flour

so high as 11 per cent, and that, if we put this high import duty on flour, we
shall raise thie cost of ¥lour in this comntry. Well, Mr. %agde has omitted to
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notice how extraordinarily small the importa of flour into this country are. In
1917-18, the imports amounted to 100 tons ; in 1018-19, they amounted to 400
tons; in 1919-20, they amounted to 250 tons. Now, it is hardly worth our
while, when we have got a lot of business to get through, to waste time over
the exact tax to be put on infinitesimal imports of this kind. A certain amount
of flour comes in from Ceylon—a very small amount indeed. It does not
affect at all the price of flour in Indis which is entirely governed by the prices
charged by the flour mills in this country. The amonnt that comes in from
Ceylon iz & mere drop in the ocean, and I do not think it makes any difference
what tax is put on it. It would certainly not be worth while to take it out
of the general tariff and put it in a special class of its own 5 per cent. I
think that the House would be well advised not to accept this motion.

The amendment was negatived.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock.
The Honourable the President was in the Chair.

Postar Rares.

Dr. H. 8. Gour : Before, 8ir, you commence with the work of the day,
may I be ‘permitted to make a very short statement dealing with an amend-
ment which was carried yesterday evening. My friends are anxious that that
amendment should be recalled and reconsidered and I have been considering
in what way it can be done. I do not want you, Sir, to commit yourself to
any one particular way, but the two ways in which it might be reconsidered
are first, on the ground that the whole House has gone into Committee and
every matter must be considered as in the Committee stage, and secondly, by
susperfding the necessary rules. Now, we have come to an arrangement, which
I bope the Honoumbleriiember in charge of Government will confirm, and it
is to the following effect. 'We must restore the 4 anna ¢ on & letter, but
to obviate the objection that wes raised to my proposal of amending the § anna
postage on letters, it was suggested, and I believe the suggestion bas met with
the approval of Government, that the Government should issue a { anna letter
postcard like what we have in England and like the commercial houses in this
country issue. If the Post Office were to issue these, it would minimise the
fear which the Government have that in every case they would have to weigh
the letter and that very often the Post Office find that these letters are of
greater weight than allowed for { anna and have considerable trouble in
recovering the money due on account of these over-weights.

The Honourable the President : Order, order. I am afraid I cannot
allow the Honourable Member to argue the merits of a proEonl of that kind.
In consultation with the Honourable the Finance Member he may be able to
come to terms with him, but that will have to be done behind the scenes.

Dr. Gour suggests that we are really in Committee. The constitution of
this Assembly does not include the process of going into Committee ns in the
House of Commons ; but I may say for the information of the Honourable
Member that neither under our procedure nor under the Committee procedure
of the House of Commons can IP find any loophole by which we could go back
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upon the decision which'we have made. The clause in question, with its
appropriate Schedule, has been added to the Bill by the decision of the
Assembly. It would be instituting an unfortunate precedent from the Chair
if I were to rule that that question could be reopened by going back upon
what we have decided. But, as the Honourable Member and the Assembl
are aware, the ultimate fate of the clause in question has not yet been decid
There will still be a further opportunity for the Assembly to <ome toa final
decision on the matter. Between now and that moment I suggest to the
Honourable Member and big friends that they get together round the table of
the Honourable the Finance Member, if the Finance Member, in his busy
moments, can spate the time, and come to an agreement on the proposal
which he has just put forward.

Mr. Eardley Norton: Do I understand from the ruling of the Chair
that this House has never been in Committee ?

The Honourable the President: Under the rules and Standing
Orders, there is no Committee stage on the floor of the Assembly, The
Committee stage provided for is that of & Select Committee or of a Joint
Select Committee. That is our only equivalent of what is called the Com-
mittee stage in the House of Commons., As a matter of fact in practice
what we have been engaged in, this morning and yesterday, has been virtually
the Indian substitute for the House of Commons Committee procedure, not
in exactly the same form, but with practically the same result.

Mr. Eardley Norton: Subject, may I ask, to the right of the speaker
to speak once ?

The Honourable the President : Yes.

Mr. N. M. Joshi: May I know, Sir, whether under the rules for the
appointment of & Select Committee we cannot ask that the whole House go
into Committee ?

The Honourable the President : I should not like to give a Yuling
on that point off-hand. But my recollection is that there is no provision
under the rules which would enable me to aocept a motion of that kind.

We are working upon rules which have been deliberately left somewhat
elastic in order to give the Assembly time to judge as to what is the best
way of 4:lewaa}:;':iring‘l its own procedure. As we have gone through this session
we have already discovered ways in which possibly that procedure may be
reformed. The time will no doubt come when we shall have to take up the
whole question, but I would suggest that we should not be too hasty to bring
that time on before questions have ripened for decision.

Rao Bahadur T.Rangachariar: May I say, Sir, with reference to
what fell from the Chair, that so long as a man who writes an ordinary letter
in this* way will not be treated as the man who writes & letter in this* way,
we on this side of the House are quite willing to agree to any suggestion that
the other Chamber may make.

The Honourable the President : 1 have been given to understand that
Honourable Members have spent a profitable hour of Tiffin in arranging the
business for this afternoon. I gather that a number of amendments which

* (Holding up letters to illustrate his point.)
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sppear on the paper will not actually be moved, but in order to keep matters
in order, I shall call upon Members in the order in which their names appear
in the list of amendments in front of them.

Lala Girdharilal Agarwala: Sir, I withdraw my amendment No. 40.%
Bhai Man Singh : Sir, I withdraw my amendment No. 42.1

Sveax anp Morasses,
ltnng_hi‘ Mahadeo Prasad : Sir, the amendment that I bave proposed.

ruans :

. “To raise the import duty on item 35, that is, sugar and molasses, from 16 oent.
proposed by the Finance Member, to 26 per cent.’ . per

My reason for moving thie amendment is that this sugar which is import-
ed into India by foreign countries, its it{port. should pay us the revenue of
which we are in need. The estimate of the Honourable Mr. Hailey is that
we shall get Re. 65 lakhs from this item if we raise the import duty from 10
per cent. to 10 per cent. )

1f we raise the duty from 10 per cent. to 20 per cent. we shall be making
one crore and eight lakhs of rupees. We have to find out ways and means of
reducing the freight on coal, fodder and other things, and if we raisc the import
duty, we shall not be able to reduce the rate of freight vn railways.

Now, Sir, the second reason is that by reducing the duty we shall be
encouraging the indigencus industry of reﬁmng sugar in this country. The
next point is that the rural population of India will not suffer in the least
becanse they do not use refined sugarsuch as ofhers do. It will provide
labour in the villages for the villagers. We might remember that before
1882 sugar was refined in one or two villages apart. By Act XI of 1882 the
import duty on sugar was removed and large quantities of sugar began to be
imported into India. -

Up to 1894, sugar was still imported into India free and during the period
of 12 years from 1882 the industry of refining sugar in India had nearly died
out. It was in 1894 that s duty of b per cent. was levied on the import of
sugar and then it was raised to 10 per cent. in 19186,

When the increase of the duty on the import of sugar was under consider-
ation in the Legislative Council in 1918, this is what the Honourable Mian
Mubammad Shafi smid :—* I welcome the enbanced tax proposed to be levied on
mgu- and tobacco as calculated to protect our indigenous sugar and tobacco
industries.’

If we analyse the figures up to 1914 by looking at the statistics on record,
we find that Java, Mauritius, Austris-Hungary, United Kingdom, Egypt,
China, Hong Kong, Straits Settlements, Germany and other countries, inci’ -
ing Japan, used to import sugar into this country. Now, further, in the
notes of the Honourable Mr. A. C. Chatterji, I find that the fo]lowiug places
were concerned with the sugar industry in the United Provinces: Saharan-

_pur, Muzaffernagar, Meerut, Bulandshahar, Farukhabad, Robilkhand Division,

@ Ttems 29 to 84 be omitted from part 11, and the entries in on;lumn. 2 of those items
. be inserted ae item 121-A in part V. :

# 1tem No. 85 The words * but exeluding confectionery * be omitted.

-
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Sitapur, Hardoi, Kheri, Fyzabad, Gondsa, Sultanpur, Barabanki, Gonda and,
I may add, Balia, Benares and Gorakhpur Districts. The Government finding-
t.huththis industry began to die out, they helped ‘them on by granting sums
to them,

Now, Mr. Hadie, the Deputy Director of Agriculture in the United
Provinces, has dealt with this subject in his booknd it makes interesting.
reading.

In Bihar, Bengaland Assam, the r industry used to flourish in times
of yore, and I believe that in the Punjab and the Central Provinces the refin—
ing of sugar used to be an industry. However, with the advent of the foreign
sugar into India, the industry in this country began to decay, and, in my
E:inion, it should be revived again, The figures which I have got from the

overnment statistics are as follows. They are to be found in the 9th
issue of the report of Commercial Statistics, Volume I. In 1909-10, we
imported sugar to the value of 11 crores and 52 lakhs and in 1918-19,
it was 15 crores and 61 lakhs. Now, 8ir, I submit by importing such large
quantities of sugar into the country, these large sums of money were drained
out of the country and very little revenue was received. If we raise the
duty on the import of sugar we shall be making a provision for definite
ways and means of meeting our present deficit. When 1 examine the
figures in weight, I find that in 1916-17, the sugar imported was 1-2
crores of hundredweights and in 1917-18 it went up to 15 crores of hundred-
weights, The revenue that was derived from iinport duties was Rs. 19,856,738
in the year 1918-19. Thus from the point of view of revenue as well as from
the point of view of encouraging the sugar industry of India, we must levy a
duty on the import of sugar, at least and not lower than *25 per cent. to.
begin with,

Now, 8ir, it may be said that the sugar will become dear and will not be
within the reach of all in all the provinces. I beg to submit, Sir, that in -the-
villages which have the greatest part of the population, very few persons use
this refined sugar from foreign conntries. They will be contented with the raw
sugar that they use, Now, Sir, the rates of sugar would not rise because of
thisimport duty. If I am correct in analysing the situation, it is the middle-
men who raise the price of goods, and not the import duty. There should be
& principle for the levying of fmport duty in the interests of the country; we
should levy the duty to have the revenue to meet our own demands. I
was reading only the other day a book in the other room of this building
which is entitled * Where to tind your law ’ and there T found, that in England
in order to have the import duty on tobacco to increase the revenue of the
State, it was forbidden that tobacco should be cultivated in England. I beg to-
submit, Sir, that all these factors ought to be taken into ' consideration when
levying an import duty on imported goods. 1 beg to submit, Sir, that in
order to encourage our own ingustry we should raise the duty to at least 25
per cent. as I have submitted in my amendment. Now, Sir, I find from
studying the figures that by raising the duty to 25 per cent. something will be
made. Even, Bir, if the import may decrease to some extent, the figures
given by the Finance Member will be available. With these remarks T beg
to commend this amendment for the favourable consideration of this *' .se.

Mr. C. A. Innes: Sir, I think that I shall be interpreting the sense of
the House if I deal with this amendment very shortly. Mr. Mabadeo
Prasad bases his proposal on two gpounds. In the first place, he says that
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he wants revenne. He says that because by raising the duty from 10 to 15
per cent. we hope to make 856 lakhs, there{ore by raigsing the daty to 2b
per cent. we shall make considerably more than a crore. Well, I deny that
assumption altogether. We shall set up at once the law of diminishing
returns and if we pitch oirduty too high we shall lose revenue. I do not
think there is any doubt about that. Now I must confess that I was rather
doubtful whether we were justified in raising the duty on sugar, at all. The

rice of sugar, as everybody in this Heuse probably knows, is extraordinarily

igh. It is very high, because there is at tﬁe present time a world shortage
of sugar and that world shortage of sugar, when we get down to bedrock, is
due to the fact that the beet crop in Europe has been seriously diminished
duning the war. The price of sugar was so high that we had appeals during
last year to stop the export of sugar. We were unable to meet these
appeals because, bad we done so, we should have stopped a transit trade. The
danger is that if we raise the duty to 20 per cent. we shall rtop our
supplies. There is a world skortage of sugar. There is not enough sugar to
go round. If we make the price of sugar so high that people cannot afford
to buy it in India, that sugar will go elsewhere.

The second argument raised by Mr. Prasad was, that we should raise the
duty to 25 per cent. in order to give the Indian industry a chance. Well,
8ir, we have a 15 per cent. duty on sugar now—at least we ask the House
to agree to a 15 per cent. duty—and it seems to me that a tariff rate of 156 per
cent. should give the Indian industry a very fair chance of progressing.

I must also remind the House that a Sugar Commission has just sat.
When that Commission’s report is received and considered, such action
will be taken as is poesible to improve the sugar industry. But I do not
think that we should anticipate the action on that report by adopting
this proposal. The only effect of it will be that we shall make a necessary
of lifpe, an article which enters into common consumption, which is already
extraordinarily dear, dearer still. The price of sugar is now tyo or three
times what it was at the beginning of the war, and I do not think
that this House should agree to any action which would drive up the price of
sugar still further, .I doubt very much whether we shall get any more
revenue by adopting this proposal, and I think that the House will be well-
advised if it does not agree to the proposal,

Mr. A. D. Pickford: Sir, I will not detain the House for more than
one minute. There is not the slightest doubt that if Munshi Mahadeo
Prasad’s proposal is accepted, the firm in which I am interested will almost
immediately make more money than it is making now, and, therefore, I think
you will regard me as completely disinterested when I say that I am eutirely
opposed to this suggestion which bas been made. It is perfectly true that
it will drive up the price of sugar and the extra Jn'ice of sugar we shall take
out of the Indian consumer. That is not the desire at all of those who think
that & reasonable percentage is legitimate. The desire of those who think
in that way is that the manufacture of sugar in this country shall be
increased and that the manufacturers shall get their profit on sugar manu-
factured as the result of that increase, and not out of the pockets of the
inhabitants of Indis who are already paying a very high price, aa Mr. Innes
bas pointed out, for what is a necessary of life,
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Mr. Harchandrai Vishindas: I make a suggestion, Sir, to cut short
the debate. My friend, Munshi Mahadeo Pmmf, has already been told that
he will not receive the support of the House, and I would therefore gsk him
to withdraw his motion at once.

(Several Honouruble Members at this stage asked the Honourable Member
to withdraw the motion.) '

Munshi Mahadeo Prasad : One minute, Sir. In view of the fact that
hope has been extended to the House that action will be taken on the Sugar
‘Commission’s report, I beg to withdraw the motion, :

The motion was, by lenve of the Assembly, withdrawn, .

M aTcCHES.
Mr. B. Venkatapatiraju: I move motion No. 51, Sir. This is regarding
wmatches :
“ That item No. 44 be omitted altogether, or in tte allernatsve :

‘In item No. 44—Matches, il‘;e mmhj‘ on;ntaining :::‘l;e :Eoro thsnsgb h:utu}!:u ' t:.
omitted, or in the alternatioe, gures ‘90" be substitut
Schedule T, page 6. ~for the figures 76,

Mr. C. A. Innes: May I interpose for one moment with your permiasion,
Sir? It will perhaps save tifhe if I say that Government are prepared to
agree at once to the limit of matches per box being fixed at 100, '

Mr. B. Venkatapatiraju: Then, I do not press my amendment, Sir.
Bhai Man 8ingh: We have not followed the Honourabie Member.

The Honourable the President : The Honourable Member will hear in
.5 moment.

The question I have to put is :

‘That in item &4 for the figures ‘75" wherever they ocour, the figures ‘100 ' be
-substituted.

The question is, that that amendment be made.
The amendment was adopted.

Siuver Buirnioy or Corn,

Mr. E. L. Price : As regards amendment No. 59* that stands in my
mame, I do not withdraw it but I understood that it bad been substantively
dealt with.

Mr. K. G. Bagde: Before moving my amendment Nos. 61,1 and 621,
I should like to know the increase that would accrue in the revenue from the
proposed change,

® ¢ That after item 44 the following new item be inserted :

44A. Bilver bullion or coin two annas per tola.’
4 * No. 61. That item 45, * Grain and pulse, all vorts, including broken grains and pulse,

but excluding four ' be omitted *
o ? ' No.nﬂsﬂ. That item 48, * Fire-wood **be omitted.'
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Mr. E. L. Price: No imports.
Mr. K. G. Bagde: Then I withdraw them.
The amendments were, by leave of the Assembly, withdrawn.

Douriss.

Mr. R. A. Spence : All previous proposals made in this Assembly for
the revenue of this country have been defeated, and I wonder if my
amendment No. 64, namely :
* That for the heading * articles which are liable to duty at 11 per cent. ad valorem’ the
following heading be substituted : _
¢ Artioles which are liable to duty at 12§ per cent. ad ralorem'.’ *

will suffer the same fate.

Judging from the temper of the House, I do not wish to detain the House by
a long speech in support of this amendment. Inasking for the support of the
House and of the Government, I base my claim on similar lines to those made
by defendants in libel cases, where I understand the line of defence takes the
following form ; first, there was no libel, secondly, if there were a libel the
defendant did not utter it, and thirdly, if the defendant did utter the libel it is
justifiable. Similarly I ask for a general customs tariff of 12} per cent.,
because, firstly, if the Honourable Finance Member’s anticipation of imports
during the coming year be correct,*the increase would give us 2n increase in the
revenue of 1} crores, and we know that further increases in revenue are great-
ly needed. Secondly, if our imports fall off from the figure estimated by the
ﬁononrabla Member, the increase proposed may make up for the deticit which
would otherwise occur. Thirdly and lastly, if the increase in customs check
imports considerably, that is what we want. It would restore the balance of
trade, and the rise in exchange would be of great value to the country, and, I
venture to submit, to the Firance Member in particvlar.

The Honourable Mr. W. M. Hailey : I propose to ask you to allow us to
postpone this amendment until we see the result of our labours on the rest of
the motions before the House. We shall then be able to say exactly where
we stand as the result of what we have done to-day. This applies to both
Nos. 64 and 65, thongh I may explain now to the House that it would be far
more convenient to us, if we had to take an increase over 11 per cent., to take
124 per cent. instead of 12.

The motion :

! That the smendment (No. 64) proposed be postponed ’
was adopted.

‘Fhe motion :

* That the amendment® (No. 66} proposed be postponed *

was adopted.

Mr. M. K. Reddiyar: My amendment is the same as that of the Honour-
able Mr. Spence, Sir (No. 78).t '

. ®¢No, 86. That in the heading to patt IV of the said Schodule for the figures and words.
* 11 per cent.’ the fi and words * 12 per cent.’ be substituted.’
* From part IV omit item No. 87 altogether and insert it in a separate part headed
_ ¢ Atticles which are liable to duty at 12} per cent. a4 valorem' and re-number the other
items snd parts nocordingly.’ *

.
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The Honourable the President : Does the Honourable Member wish to
postpone it ?

Mr. M. K. Reddiyar: Yes, Sir.

The Honourable the President : The amendment is :

* That from IV omit item No. 97 altogether and insert it in &” ssparate headed
“ Articles whichp:tn liable to duty at 13} per cent. ad valorem ’ and u-unmbp:tth other
items and parts aceordingly.’ )

The question is :

‘ That the consideration of this amendment be postponed.’

The motion was adopted.

Fopper, Brax axp PoLrarDs,

Lala Girdharilal Agarwala : Sir, I move this amendment No. 88 :

* That item 119 be omitted and the entry in colurmn 2 of that item be inserted as
Ttem 46-A."

I do not want to take up the time of the House. I think it is mecessary

to supply fodder, bran and pollards as cheaply as possibly and I therefore
‘move this amendment. .

Mr. C. A. Innes: I do not understand the effect of the amendment which
has been moved by Mr. Agarwala. s it that fodder, bran and pollards which
are now lisble to duty at 11 per cent. should be transferred to part 11I Liable to
duty at 2§ per cent? I do not think the matter is of very great import-
ance, but if the House would like these small items to be taxed at 24 per cent.
the Government are quite prepared to agree. _

The Honourable the President : The question is that this amendment be
‘made.
The motion was adopted.

UMBRELLAS INOLUDING PARASOLS AND .SI.‘INEHADEB.

Mr. B. Venkatapatiraju: Sir, I move:

* That ot the end of part IV the following item be inserted :

* 120A. Unbrellas including parasols and sunshades, and fittings therefor’.’

Sir, we have already heard from severa] Members during the Budget
discussion that umbrellas are not a luxury, and what T suggest is, that instead
of charging a duty of 20 per cent. on umbrellas, they should be charged at the
rate of 11 per cent. The Government might very well accept such a proposal.
Umbrellas in this country, whether we carry them in the scorching sun or in
the drenching rain, are not a luxury.

The Honourable the President: The question is:
* That at the end of part IV the following item be inserted : :

* 120A. Umbrellas, including parasols and sunshades, and fittings thevefor %'
Mr. C. A. Innes: Government agree to that amendment, Sir.
The amendment was adopted.
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YRR, )
The Honourable the President: All these amendments® relating to
umbrellas are, I think, disposed of right down to No. 108.

Patent MEbICINES. -

Lieutenant-Colonel H. A. J. Gidney : Sir, I am afraid I shall have to
proceed with my amendment. I shall not detain the House very long. My
smendment refers to the imposition of a tax of 20 per cent. on Patent
Medicines. The duty on Patent Medicines is now 7} per cent. and I wish to
increase it to 20 per cent. My amendment runs as follows :

* That the following item be added to part V, namely :
¢140. Patent Medicines.’
‘Norn: The term iPatent Medicines han the same meaning as uoder the rnles of the Inland
Revenus of Boglaud.'

My one reason for doing sois ‘ Necessity : with a deficit of about 19 crores
facing us I feel sure the House will nnm‘imounly accept any legitimate
method of increasing our revenue.

The legal aspect of this amendment can be best dealt with by referrin
to the treatment meted out to Patent Medicines in England. 8ir, n England,
the duty on Secret Medicines is regulated by the Stamp Act of 1804 as
amended by the Stamp Amendment Act of 1812. The Act of 1804 was itself
in part an amending act. The tax on proprietary medicines remains, but that on
advertisement through and by which their sales exist and flourish has been most
unfortunately repealed. The Act of 1504 contained a schedule of about 450
patent medicines. 1In the Act of 1812—this was replaced by a new schedule
in which about 550 proprietary medicines were mentioned Ky name. To-day
the list of nt medicines has s total of many thousands which can be
readily obtained from the Inland Revenue Returns and accept en-masse
by the Government of India, Sir, I have not been ahle to obtain any recent
Inland Revenue returns on patent medicines, but in England, during the
years 1844-1908, the amount received by the State from the Stamp duty
on patent medicines increased from £266,403 to £334,141. The value of these
stamps which the vendors are compelled to fix on the bottles or packages
varies according to the sale price of the articles, being from 1id. to 10s.
In 1908, the British public purchased 41 millions of stamped patent medicines
and paid a total of about £3,000,000. The vendor judging from his peculiar
sale prices of 1s. 14d. or 2s. 9d. takes good care that the consumer pays not
only for his patent medicines but also for the price of the Stamp duty
imposed on bim. There is no doubt that the sale of patent medicines has
enormously increased during the past decade and this is not to be yondered at
considering the freedom with which they can gull the ignorant public by
their wonderful ‘cure-all’ advertisements which I understand are not
taxable. In fagt, the blatant frauds perpetrated on the public became so
serious that the British Medical Association exposed them in 1909. The
results have been published in book form ‘Secret medicines, what they cost
and what they contain’. A perusal of these books will, I feel sure, be of
enormous interest and benefit to the Honourable Members. Let me quote
a few well-known patent medicines with their compositions, cost prices and
sale prices

1. Dr. William’s Pink Pilla for Pale Paople.—Sale price 2s. 9d. for
- 30 pills, cost price {yd.

# On the List of Business.
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2. Bile Beans for Bilious People. —Bale price 2s. 9d., cost price }d.

3. Mother Setgels Syrup.—Sale price 2s. 6d. for 3 oz. cost prioe §d.

4. Carter’s Little Liver Pills.—Sale price ls. 14d. for 42 pills, cost
price 34,

b. Beeccham’s Pills.—Sale price 2s. 9d. for 90 pills, cost price id.

A Member : They are worth a guinea a box.

Lieutenant-Colonel H. A. J, Gidney: Yes, and with the exchange at
Rs. 15 per £ and not Rs. 10.

The above are pre-war prices=add 100 per cent. and even then the frauds
are apparent. I am glad to have this opportunity of exposing the frauds and
dishonesty practised by the vendore of patent medicines.

Bir, the present import duty on all drugs including patent medicines is an
ad valorem 74 pgr cent. 1 submit, it is unjust to levy an equal import duty
on patent medicines and ‘ honest drugs’. The former should be subject to a.
much higher duty, which, I suggest, should be 20 per cent. ad valorem. 1f
this were accepte({ the change would not entail the introduction of any new
machinery for a list of the patent medicines can be easily obtained from the
Inland Reévenue returns and accepted by the Government of India. The same
can be done regarding patent medicines from all other foreign countries.

Sir, the value of imports of proprietary and patent medicines in India as
obtained from official records is as follows;

- . Ra.
19 17 '1 B . . . . . . . L] 21)% m
1918-19 . . . . . . . . 24,650,847
1019-20 . . . . . . . . . 80,48,798
1920-21 (ten months) . . . . . . . 26,12,241

All at present subject to 7§ per cent. ad valorem duty. I understand, Sir,
that this return does not include patent medicines from America and other
ocountries which, if included, would swell the import value to at least 50 lakhs

early. The present import duty is 74 cent. ad tvalorem. This on
ﬁa. 81,00,000 would bring in & revenue of Rs. £,25,000. If raised to 20 per
cent. as suggested in my amendment the revenue would be Rs. 6,20,000, t.¢.,
a net increase of about 4 lakhs. I therefore commend this amendment to the
House and feel sure that it will be accepted unanimously.

Mr. C. A. Innes: Sir, I think that I ought to object to this proposal
on %rounds of principle. ‘I do not think that we ought to use our g:lstoms
Tariff in order to prevent or to hamper patent medicines from coming into
the country. 1f 1t is necessary in any way to regulate the use, or check the
growth of the use of -these patent medicines in this country, I submit that
that legielation should be undertaken ceparately and that the matter should be
considered apart from the Customs Tariff. 1t seems to me a wrong principle
that we shou}:lause. this Tariff for dircriminating between what ColonerGidney
calls * genuine’ drugs and patent medicines. For all. I know, patent
medicines may coneist of genuine drugs, and I believe myself that many of
them do. But my main objection, as 1 have said before, is one of principle.
1 think we ought to make it a principle that we should not use the Customs
Tariff for purposes of this kind.

The amendment was. negatived.
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The Honourable the President : The question is :
That Schedule IT stand part of the Bill.
The motion was adopted.

*  The Honourable Mr. W. M. Hailey : I beg to move, 8ir: .

. "l'hntuﬂ:o:mth'd amendments as to re-numbering and the like be made in the

This is merely a formal motion in ordér that the amendments may be put
\in the necessary order, and gaps, etc., avoided

The Honourable the President : The question is :

* That fermal consequential amendments ae to re-numbering and the like bs made in
Bchednle I°". -

The motion was adopted.

RAILwaAY AND STEaMSHIPS.

Mr. A. D. Pickford : Sir, I shall endeavour to detain the Houge as littlelas
possible. I feel, however, that I must ask for the indulgence of the House
or a few minutes in order that I may make the position of this amendment
perfectly clear to the Members. I ask this because unlems the effect of the
amendment is made clear, I feel there will be a grave risk that really serious
il;i'luntice may be done. The amendment that stands in my name is as
follows : . .
* That in clause 4 all the words aftet * 1021 * shall be deleted, and in their place the
Sollowing shall be inserted :
* (a) Bection 8. (I) of the Freight (Railwsy and Inland Bteam-vessel) Tax Aot; 1017
shall be repealed, and the following section substituted therefor, ois.
*$ (1) Bubject to the provisions of this Act’ there shall be levied and ocollected on
-goods carried by :
(a) any inland vessel in British India a tax at the rate specified in that bebalf in
Bchedule I, or
(b) any railway in British India a tax at the rate specified in that behalf in
Schedule 11.
(%) For the second Bohedule to the aforesaid Kreight Tax Act, 1017, the Bohedule
contained in the fourth Schedule to this Act shall be substituted and numbered
II.
(¢) The second Schedule to the aforesaid Freight Tax Act, 1017, shall be numbered

T, and '
‘d) In section 6 of the aforesaid Freight Tax Act, 1917, * Bchedule 1T * shall be
altered to read ¢ Bohedule 111 ' and any other consequential alterations that

may be necessary shall also be made in the said Act.’

. Bir, I bope, Honourable Members will not be alarmed by the terms ot{hat
amendment. It looks a very complicated affair, butit is really perfectly simple;
and, believe me, contains no trade slimness at the back of it. The effect of
it is simply this. The proposals of the Government are that a surcharge should
be levied on all goods carried by railways and by inland steam-vessels. The only.
effect of this amendment is to continue the surcharge on railways, but leave
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the position with regard to inland steam-vessels as it stands at present. That
is the whole effect of it, and all the other verbiage is merely a question of getting
the thing into proper order, the schedules into their normal order. Now, the
House will naturally ask, why should inland steam-vesscls be treated difierently
from railways in this matterg The answer is verysimple. The inland steam-
ship companies of which there area fair number are private commercial
concerns, like, for instance, a sugar company, or cotton company or a jute mil
or an ogean steam-ship company ; they differ in no way except for the fact
that they do come into competition with railways, and especiall 7 with State rail-
ways. Now, it is a fact that inland steamers compete from point to point with
the railways. That ieone fact which I would ask Members of this Honse particu-
larly to note. The second fact which I would ask Members particularly to nove
is, that in the past where for any reason it has been necessary to levy more freight
on goods or passengers carried it has been done generally by rasing the rates
on railways with the sanction of the Railway Board, and a corresponding
increased rate is levied as the inland steam-vessel companies may thin{)desih
able. Now, it is perfectly clear that if the railways do not raise their rates
the inland steam vessels cannot without raising their rates continue to pay.
What is the position now ? And in connection with this it is necessary for
the House to examine very carefully indeed the reasons which the repre-
sentatives of Government have given for the proposed surcharge. {'he
position is that the Government come to the public and say :

* The cost of working railways has gone up. We think, therefore, we must mise the
rates, that we must get more money in order to meet the deiciency.’

Now the Railway Board, as its habit is, says, ‘ We bave not had time. We
cannot yet carry out this complicated business of raising rates.” The steamer
companies on the other hand, being commercially run shows, say ‘We are
repared to raise the rates at once to meet our werking costs if the Railway
anrd will wake up and raise their rates.” Very well, that is no use to the
Honourable the Finance Member. He has got to come with the Budget
and he looks round to see how he can get out of the diﬂiczfty into which the
Railway Board has put him ; and he says to us:
¢ An I cannot get the railway rates increased, I must in the meantime place a surcharge
on all the goods that are carried by railways.’
At the same time, he says, ‘I am going to include the Inland Steam Vessels.’
Now on the first point,—I am not quite sure if I have made the point clear,
but I want to make it quite explivit from the actual words which bave been
used by the Honourable the Finance Member in introducing the Budget. In
paragraph 30 he says: ‘I submit therefore, that quite apart from our present
tinancial necessities, & moderate increase of rates particularly on goods traffic,
the rates for which are mortly still on a pre-war basis, could be amply justified
on buriness grounds.” If that is not clear enough, in paragraph 31, discussing
the postil rates. he savs : *The remarks which I have just made, regarding
the justification, as & business proposition, for an increase in railway rates,
apply with somewhat greater force to the case of our Postal rates.” That is to
say, as he continues, it is at any rate safe to say that our net revenue from
the Post Office bas been steadily diminishing owing to the very large growth in
working expenses mainly due {0 increased pay of the staff, suc{that next year
the Postal Department will. unless the charges we make to the public for Postal
servioss are raised, actually be running at an appreciable loss.” That is the
position in a nut shell. They say that the working cost has gone up, they are
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losing money on railways and therefore they must put the rates up. If
Honourable %dembers will say, that is l?it.imato in the case of Railways, why
is it not s0 in the case of Inland Steam Vessels. I want to explain what the
position is. Remembering what the Honourable the Finance Member has said,
it means this. Remembering also, may I say, that practically all railways
are in part State-owned, some completely State-owned, some of those with
which the Inland Ste:m Vesse]l Companies compete are entirely State-owned.
Pake for instance, the Kastern B Railway and in & minor degree the
Assam Bengal Railway. Now they are going to charge the public more
money ; by carrying its goods they take that money into their poc that is
to say, into the public revenues of the country. They take that money out of
the pockets of the revenue again, and give it back to the milways in order to
meet their working eosts.

Now th ¢ is quite a legitimate thing. The public is merely paying for
the added cost of running the railways in India. But what is the position in
the case of tiie steam vessel companies ? Something entirely different. They,
too, have had their working costs ’Ilmt up; sonuch so that they are carryin
on with the greatest difficulty. They say they want to raise their rates, it is
legitimate that they should raise their rates, but the Railway Board won’t let
them or rather, the Ra‘lway Board won’t raisc their own rates, therefore they
cannot raise theirs. But on the top of all this the Government comes along
and says:

*We are taking the money from the mailways and it is quite true we are giving it back
16 the railways : we are going to take it from you as well and it is quite certain we will not
give it back.’ - :

Mr. Hailey will admit he is not going to give it back to the Inland
Steamer Companies ; there is no suggestion of the sort.

Now, that position seems to me to be petfectly clear; there is a legiti-
mate charge being made on the public to meet the increased cost of railways,
while there is a completely illegitimate charge going to be levied on Inland
Steam Vessel Companies —to meet what costa? Certainly not the increased
cost of the running of the inland steamers, but to help geberal revenues
of the country ! nﬁow, Inland Steam Vessel Companies pay their taxes in
exactly the same way as every other commercial company does. Thaez psy
income-tax, they pay supertax if they make enough, which is not likely if
this passes, and thcz' pay any other taxes that may be going, and yet there is
this extraordinary differentiation,in this proposal, between their position and.
that of other commereisl companies. They are going to have this really into-
lerable burden thrown on them as one of the effects of the proposal whioh haa
been made. As a matter of fact, I give it to the House as a present, it woold
be hard enough if the State railways were competing on ordinary lines, on
ordinary commercial lines ; but they are doing unothing of the kin To my
knowledge, one of the State rilways is a charitable institution suppoited at-
the expense of the public. And I give the Members of the House s present
of this for any futare Resolution which a Member may care to place before the
House : but its immediate effect on the problem with which we are faced at the

resent moment is, that not only are the inland steamers comp-ting with the
tmilways, but they are competing with what is not in fact legitimate competition.
Bat even if it were legitimate competition, 1 feel quite sure that the Members of
the House must have seen, from the argnments that have been used, that the
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inland steam vessels are being made to pay something which other commercial
companies are not asked to pay and they are being asked to pay that something
for & reason with which they arein no way concerned. It will be absolute
injustive to allow this provision to remain. '

May I say that the argument may possibly be used that a surcharge was
imposed on inland steamers in, I think, 1917, during the war, and like many
other taxes, while opposition was shown to it, the opposition was of a compara~

tively mild character in view of the fact that the war was on and had to be
paid for. -

May I just quite briefly reiterate. The purpose of the tax has been made
«clear heyond al{ measure of doubt by the Honourable the Finance Member.
The purpose of the tax is legitimate so far as railways are concerned in order to,
meet the increased working costs. It ix illegitimate so far as inland steam
vessels are concerned, because money is being taken from them and placed into.

the general revenues and they are getting nothing out of it to assist them to
meet their increased working costs,

The inland steam vessels are private commercial concerns which are, by
this proposal, taxed over and ahove any taxation whichis imposed on other
commercial concerns. They are «nd must be, as long as the present railway
policy of the Government continues, in direct point to point competition v:"l:i
State or partly State railways. Iam quite sure that if the House does not accept
this amendment which I place hefore it, it will be doing a very grave inju-tice
to o service which is of the greatest value to the country and which employs a
very large number of people. On the other hand I feel, #lso, that there is not
the slightest risk, in view of the explanation which I have given to the
Honourable Members of this House, of its not accepting the amendment
which I have placed before them.

Mr P.P. Ginwalla: Sir, I am afraid, so far as conditions in my
province go, that 1 must oppose my Honourable friend’s amendment. -

I believe Mr. Pickford has been to Burma, but he has probably forgotten
the state of affairs there, and, if he wishes, ] am quite prepared to take him
back there with me and show him round. He will find in Burma that there
is no competition whatever between one railway company and another or
between a railway company and a flotilla company or. one flotilla com-

ny and another for so far as Inland steam vessels are concerned, there
18 an absolute monopoly in Burma. Time after time attempts were made
by smaller companies to compete against the ome big concern there and

ey all failed. Not long ago a rival. company, for which I was appearing,
not only broke but its assets were eventually bought out by the flotilla com-
panv. In regard to smaller ventures, also, the same has been the result
and, speaking for Burma, I should be very glad if a larger tax wero levied.
You can look at the Dividend lists of the company. They bave killed all
the small Burma boat traffic on the river practically and I think the
Burmans would welcome any measure which would enable the river - steam
vessels tralfic to be diverted to some extent to the Burmese boats.

Mr. A. D. Pickford : May I rise to a point of order, 8ir? I did not
say that all Inland Steam Vessel Companies competed with railways.

Mr. P. P. Ginwalla : T am very glad to hear that my Honourable friend
is wilung to admit that there is at least one company that needs no protection

o2
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in this particular form. If you look at the map of Burma, Sir, you will
find that it iscut up by rivers, creeks and various other water-ways, upon
which you see nothing except the launches of the lrrawaddy Flotilla Company,
and, if there is any means by which the Burmese boat ¢ could be revived,
this is one of the ways, and I hope the Honourable Finance Member will at
least next year make an exception in favour of Burma and put a much higher
tariff upon this inland steam vessel river traffic in the rivers of-Burma.

Rao Bahadur T. Rangachariar: From the able way, Sir, in which the
Honourable Mr. Pickford has presented the case to the Assembly 1 was
rather led away from the point we are considering. I thought we were
econsidering ways and means for finding out our deficit caused by the Budget.
we have just gaued and also trying to find revenue for that purpose. The
Honourable Member now. complains that the Jnland steamship companies
have got to find ways and means for making up their deficits, about which we
know nothing. We know our deficit and we are finding means to make up.
that deficit. I take the Honourable Member’s word that the affairs of the
steamship companies require investigating. But we are not here to find
ways means to meet any deficit for the steamship or any other companies.
We are here to find fands for our own deficit and therefore the object of this
surcharge is a tix for public purposes — not to make money tc either run the
milway or do -eny other thing, We are raising a tax for the purpose of
meeting our deficit. If that is understood, all these questions, which the
Honourable Member has raised and which no doubt deserve sympathetic
ocunsideration -on another occasion, must be put en one side as this is not the
oocasion when we can go into them, and, therefore, Sir, I suggest that every

ie now taken should go to meet our own deficit and we must not confuse the
ssue by taking into account the affairs of private concerns.

-Mr. E. L. Price: Sir, as I understood it when this schedule was first
put before the House, it was this. That thie schedule was expressed us a
purely temporary thing till the adjustment of freight charges next year to
meet the increased cost of railways was ready. It was a purely temporary
thing. Well, Sir, I take it, that it is in the interests of the whole country,.
that if the freight charges on the railways have to be revised, they should be
revised as soon as possible, but it seems to me, that if we pass this schedule in
any such form, where the Government will get not only a surcharge on their
own business carried by the railways but where they will also pocket a
surcharge on the traffic carried by somebody else’s commercial enterprise, that
the Government, having this illegitimate profit, need nevar revise the freight
charges at alll So long as they can get an illegitimate profit from the Steamr
Navigation Companies, it seems to me they bave every inducement to
procrastinate.. And I suppose, 8ir, that if they can pas: the schedule in this
way, the freight charges will not be revised during the new financial year.

. Mr. J. Chaudhuri : Sir, I shall only say one word with regard to Mr.
Pickford’s argument. 1t is this, that while State Railways are run out of
public funds or loans raised by the Government, if they make a prolit,
the profit goes to the people, but, in the case of steamer companies, the profit
goes to private individuals. And for that reason I should equalise the
conditions under which State Railways and steamer companies carry om
their business. ¢
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The Honourable Mr, W, M. Hailey : I have listened with great care to
Mr. Pickford s statement, and | am bound to say that I, and, I think, m
Honourable friend Sir George Barnes also, were much struck by what appear.
to be the justice of nome parts of the claim that he put forwar({ His case is,
that we are taking the whole benefit of the surtax on the steamrhip companies,
and that in so far as we are taking the whole benefit of a tax placed on their
-enterprise, we are preventing them thereby from making the necessary increases
in their charges which we all know to be necessary in order to enable them to carry
their traffic. 'We have had to admit the necessity for an increase in the
working expenses on our own enterprises, and this increase will be met
.in part at n].r‘3 events by the surtax which we propose to impose. When
-we carry through the necessary arrangements, that surtax will give place—1I
hope at an early date—to arevision of the schedule of freights ; butif we take
the whole of the surtax on the steamey companies, they cannot make
any revision of their rates. On these grounds, therefore, 1 confess I
owas struck with the justice of the claim put forward by Mr. Pickford.
1do not agree with the whole of his claim, because we expect to make
something more for ourselves than the necessary increase in the working
charges: of Railways ; that is to say, that we do regard this in
part as an actual tax on transport. I was, therefore, I confess, after con-
sulting Sir George Barnes, prepared to agree that in view of the fact that our
Railways and the private steamship companies were in competition, we should
take as a measure of the taxation wm was plaged on them half of what
we are proposing to place on our own Railways, and 1 thought that would
be a fair settlement of the question. I admit that there is some force in
the case that Mr. Rangachariar has put forward; but I do see the necessity
for allowing the steamship companies to make a revision of their charge: to
ameet increased working expenses, and it seems to me that justice requires that
we should give them some scope to do so. I am therefore prepared to put
to the House for its decision that we should allow the steamship companies
4o impose half of any charge that we are imposing in the case of Railways.
1f the House is prepared to accept that, we would carry out the necess
+drafting of the amendments to give effect to it. For, it has still to be detid
in view of Mr. Spence’s proposed amendment, what form our surtax on Rail-
aays should take.

Sir Frank Carter: Sir, the Honourable the Finance Member seems
to admit the principle that the surcharge is unjustifiable, and kindly asks
the steamship companies to accept a half. Why a half? I do not think
it is at all a question of a half or one-fourth. Nothing of the kind. Itis a
-question of the whole or nothing. The Railway companies have bad, I am
quite sure, at least three months to consider this question of rates at least. I
presume this budget has been on the tapis for about three months. Steamer
companies and commercial firms can make alterations in their rates in less
tban three m nths. Why cannot the railways do the same? As regards
competition, the steamer companies have to face competition nct only from
other steamers, but also from country boats. Why not put this surcharge on
.country boats ?  Why should you put it on steamers only? I must protest
most strongly against any suggestion of a half.

Mr. B. Venkatapatiraju: Sir, I find it very difficult to appreciate the
difficulties placed before us by the Honoursble Mr. Pickford and the justice
which the Honourable Mr. ﬁniley has seen in that demand. Supposing we -
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continued to charge the old rate, what would be the effect ? Supposing we
do not impose any surcharge, does it make any difference in their present
difficulties 7 Now, Sir, the increase of 53 crores according to the statement
of Honourable Mr. Hailey which this surcharge brings—is it not taking it
from the pockets of the poorer people of the country and why should you.
wunt to raice at fuch a time as this, such an amount 7 Is it not because we
are unable to carry on the administration we want to tax them so heavily,
and are we to take into concideration any sufferings of rich people on this
occasion ? 1t the Government can aflord it, why should we tax the poor.
Let us not charge any surcharge atall? Let us not raire h§ crores for
this purpore, As for the justice of revising the steamsbip rates, there will be
time for us to discuss it. e are now in a dire difficulty, and we want to meet
certain contingencies. In order to meet them we want to see how best to tax
our people, that is, to tax ourselves to supply funds to the Exchequer. For that
purpore we have to ree whether we have to exempt duty on this, on that, or
the other. After makinE all these people pay this amount, now we have
got & proposal that romething must go to the {v‘sckets of come companier, and
the Government say, * Of course it is just. We have no objection to sharing
with vou at least one crore by giving the companies 15 lakhs.’ :

Dr. H. 8. Gour: The general exhortation of my learned friend that we
have got to raise taxation and must not discriminate between companies
that pay taxes and thore that escape taxation does not commend itself to me,
These steamship companies are rtruggling for their very existence. If I
understand rightly, the dividend that they pay is the very reverse of the
dividends which thie morning Mr. Innes read out from a commercial paper, W hat
is the dividend that they J)ay? I am told they pay the very ‘miseralle
sum of 4 to 5 per cent. and I submit that to saddle them with this surtax is to
embarrass them at & time when they are struggling for their existence, Mere:l;
because you want money, that is no reason why you should pick other people’s
pockets. I submit that, if you want money, it must come from sources
that' are npaturally available to us. 1 do not know anything about the
bistory of these companies beyond what I have stated. But [ am deeply
impressed by what Mr. Pickford has said, that while the railway companies
which have been surcharged get a refund in the shape of working expenses,
thece commercial concerns which are doing a public good in carrying goods
at a cheaper mte on the rivers are surcharged a sum of money which is not
refunded to them at all. I submit that the barest justice due to {hese
companies requires that we ought to refund this money, and 1 ask the
Honourable the Finance Minister not to do balf justice but whole justice by
conceding to charge them no surcharge at all.

Rao Bahadur T. Rangachariar : May I rise to & point of erder? How
are you going to reviee the Budget at thin stage? Are you going to re-write
the Budget by writing balf and half ?

The Honourable the President : I am glad to say that as it is not & point
of order, 1 have not to settle that problem. -

¥r. Harchandrai Vishindas : Can we have an idea as to what amount
of loss this will entail upon our revenue, this concession axked for by Mr.
Pickford Lalf of which is conceded by Henourable Mr. Hailey 7
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The Honourable Mr. W. M. Hailey : The whole tax would be about
25 to 30 lakhs ; it is & little difficult to get at the exact figures—and half would
be 124 to 15 lakhs.

Mr. A. D. Pickford : May I ask the Honourable Mr. Hailey to elucidate
that a little? What would be the total surchaige on railways and inland
steamers of which 12 lakhs would be for inland steamers ? '

The Honourable Mr. W. M. Hailey : Out of the bj crores, it would
be 25 to 30 lakhs on inland steamers.

Mr. Manmohandas Ramji : | wish to oppose this amendment on this
ground. We are raising our taxes in order to make up.the deficit, and
thercfore we are charging the people for their articles of necessity by putting a
surcharge on milways and on steamers. In case of railways it has been
pointed out by the Honourable Mr. Pickford that the surcharge will be
going towards the expenses to make up the deficitin the working charges
of the railways, and in the case of steamers, even if they are incurnng
enhanced charges for working, they will not be allowed to recoup anything
from this tax. Now the anomaly comes here. In cace of railways if you
do not pay them anything in one sence, on the other hand, you will have
to make good that loss. Bupposing the Finance Member had not thought
of putting the surcharge, the g:ﬁcit in the working of the railways would
bave been the same, similarly, the loss would remamn als. in cace of steam-
ship companies the same—why this differentiation ¥ 1f Government gives
this refund to the railway companies in the shape of working expenses
or write off the loss that would occur, it means one and the same thing.
If you put the money under one head or in the other it makes no difference;
But here it is proposed that private companies because they are losers must
recoup something from this tax, which is not good. Of course if there
is any justification for raising the rates of the inland vessels let a con-
crete proposal be brought hefore this House and discuss it on its merits.
Of course they can come to the House and to the Government and sy
‘Here we are losing. Incremse our rates” The Government should not
lose any time and should at once consider it and accede to their request
or say ‘ No. > But it is not justifiable to bring the subject in this manner.

Mr. T. V. Seshagiri Ayyar: I feel compelled to intervene in this
debate. Theé reasons assigned by the Honouruble the Finance Miember for
meeting Mr. Pickford half way are somewhat curious Yeeterday, Sir. we
bad a debate about the tea industry and about the hides and skine business.
Those wha were responsible for the tea industry told ns that the trade was
languishing and that, therefore, we should not impose any taxation ; and the
same argument was put forward in regard to the business in skins and hides,

Then, this Assembly told them that we have nothing to do with the
languishing state of the trade. What we are convernid with is whether the
industry can bear the tax. It is not a poor man’s concern, and, where the
country is suffering from a financial deficit, it is the duty of the Government
to go to those persons who are in a position to make a profit and ask them
to give a portion of the profit. Now Sir, in the case of Joint Sto.k
.Companies, are we not taking a portion of their profit? In the case of the
income-tax and in the case of the super-tax, are we not taxing private people ?
1 do not understand the reason why, because the railway companies are in a
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different position from the Inland Steam Navigation Companies ; therefore,
the Steam Navigation Companies should be treated differently from other

taxpayers, namely, the income-tax payers, the super-fax payers and Joint
Stock Companies. -

In these circumstances, Sir, lit seems to me that the demand made by
Mr. Pickford should not be acceded to by this House.

Mr. R. A, Brm ¢ Just dealing with what Mr. Seshagiri Ayyar has caid,
I think that, if he carries his proposal to the extent that he should, accord-
ing to what he rays, the Honourable the Finance Member should put this
surcharge on all goods carried in country carts and on all goods carried
in every form of tr.nsport in this country.

Mr. A. D. Pickford : Irise to a point of order in this respect, that
the Honourable the Finance Member has made & proposal to us and I
should like to eay that I demur in the strongest possible manner not only
to the injustice of the original proposal, but to what bas been perfectly
rightly called the giving of balf-justice. At the same time, if that is the
feeling of the House, in the interests of companies that cannct be choosers
because of this policy, 1 feel that I can take no other course than to accept
the proposal which has been made by the Honourable the Finance Member.
1 cannot express strongly enough my feelings with regard to the manner
in which my suggestion has been reeeivegg by him and the terms of the
half-justice counter-suggestion.

Mr. Harchandrai Vishindas: 8ir, I think we shall be committing
" a great error of principle if we concede this demand either to the whole extent
a8 Mr. Pickford has asked or to the half extent to which he has just now agreed.
The only grourd that is put forward is one which was put forward yeeterda
in to the tea industry and the hides and skins indurtry and,
therefore, I that we should not look to the interests that are
hit by this lefu ion. There are innumerable people affected by this
measure t0 whom the same rs‘l‘-inciplos would apply as have been urged
to-day and as were urged yesterday. Take the whoqe list ; any number of
peopl}; will be hit, any number of people’s incomes would be reduced, any
number would have to pay much more than they are paying now. 1t so
bappens that the gentlemen who bave shouldered these propo last night
ans to-day have very carefully studied the cases of the companies on whose
behalf they have spoken, because they are very well educated people in
possession of all the statistics, and, therefore, they have been able to present
these three caces with great ability and great assiduity before the Houre.
But if the same kind of work had been undertaken by any other Member
on behalf of other interests, I submit a much stronger case could have been
made out. But simply because nobody has taken that trouble in regard to
other intererts, I think there is no reason why we should favour these
interests at all. '

Dr. H. 8. Gour : I move that the question be now put, Sir.

Lieutenant-Colonel A. J. Gidney: Sir, the Honourable Member Mr,
Pickford’s exposition of a very intricate question has impressed me very much,

. I submib he has clearly shown that the super-tax to be imposed on these
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steamship companies is an unjust one. If a similar tax were imposed on
country boats i1t would be called ‘zoolum.”

We have here listened to-day to three kinds of logic or objections for three
different amendments. For we had Mr. Jamnadas’ amendment thrown out
because varions companies made such enormous profits and should be taxed
accordingly, Another case was thrown out on principle, but we were not told
‘what the-principle was. Another one isabout to be thrown out now by offer-
ing u balf measure remedy, for a gross injustice. Is this reasonable? Is this
g’uﬂ? Is this logic? 1t is not; and one is seriously tempted to call this not
logic, but * zoologic.” 1 consider that this supertax on these steamer companies
is not & just one, and the only remedy for that is not to impose it at all and to
aceept the Honouruble Member’s amendment in full. '

Mr, A. D. Pickford: Sir, what is the position of the suggestion that the
Honourable the Finance Member made which 1 was prepared to accept ?

The Honourable the President: As far as the Chair is concerned, the
spousition of that suggestion is that it never reached the form of an amendment.
Ample opportunity, I think, whs given for it to be put as an amendment, but
¢he amendment was never moved.

The Assembly divided as follows : —
AYES—14.
Abdulls, Mr. B. M. MoCarthy, Mr. Frank.
Agarwals, Lala G. L. Muhammad Jsmail, Mr. 8.
Ahmed, Mr. Zahir-ud-din. Mukherjea, Babu J. N.
Carter, Bir Frank. Pickford, Mr. A. D.
Gidney, Lt.-Col. H. A. J. Price, Mr. E. L.
Gour, Dr. H. 8. Bpence, Mr. R. A.
Gulab Bingh, Bardar, Watson, Bir Logie Pirie.
NOEsS—51.
Abdul Quadir, Maulvi. Jatkar, Mr. B. H. R.
Aiyer, Mr. A, V. V. Jejeebhoy, Rir Jamsetjee.
- Aiyer, Bir Sivaswamy. Joshi, Mr. N. M.
Am sd Ali, Mr. Kabraji, Mr. J. K. N.
As'ad-ul-lah, Maulvi Miyan. Latthe, Mr. A. B.
Ayyar, Mr. T, V. Beshagiri. Mahadeo Prasad, Mr.

e, Mr. K. G. Mahmood 8chamnad, Mr.
Barcdawalla, Mr. 8. K. Mudaliar, Mr. Bambanda.
Bhargava, Mr. J. Mukherjee, Mr. T.

Chaudhuri, Mr. J. Nand Lal, Dr. \

Crookshank, Sir Bydney. Nag, Mr. Girish' Chandra,

Dalal, Sardar B, A. Neogy, Babu Khitish Chandra.
Das, Babu Braja Sundar. Norton, Mr, Eardley.

Dwarkadgs, Mr. J. O'Dongell, Mr, 8. P,

Fell, biv Godfrey. Rajan Baksh Shah, Mukhdum Syed.
Gajjan Bingh, Mr. Ramji, Mr, Manmohandas. .
Ghulam BSarwar Khan, Mr. Rangachariar, Mr. Tiruvenkata.

Chendhuri, Reddiyar, Mr. M. K. .

Qinwala, Mr. P, P. Bamarth, Mr. N. M.
Girdhardes, Mr. N. Sarfaraz Huesain Khan, Mr.
Hailev, Tue Honourable Mr. W. M. Bingh, Mr. B. P,
an'eebhn , Mr. Mahomed. Sircar, Mr. N. C.
Holland, The Honourable 8ir Thomas. Subzpoeh, Mr. 8. M. Zahid Ali.
Hytchinson, Mr. H, N. Venkatapatiraju, Mr. B.
Ibrahim Ali Kban, Nawab Muham- Vishindas, Mr. Harchandrai.

mad. Waghorn, Colonel W, D.
Iswar Baran, Mr.

"The motion was negatived.
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Mr. BR. A. Bpence: Mr. President, the amendment standing in my name
was drafted with the idea that the House would bave accepted the principle of
differentiating between Inlund Steam Vessels and Railways, and as the House
has not accepted that view my amendment will have to be altered in so far as
it merely now concerns Schedule 1, section 3, that is, instead of the propesals
put forward by Government that there should be a surcharge based on the
maund itrespective of distance, my amendment is that the surcharge should be
a percentage of the freight pud.

The debate that we have just now had is one which some people might
think is very opportune as it bas ¢iven me a good many ideas, and therefore it
bas given me an opportunity of dictinguishing myeelf, but it may give me an
opportunity of extinguithing myerelf if 1 cannot deal with the various points
that have been brougkt up by the Members. There is one thing, Bir, that I
noticed, and it is this. 1 heard that this surcharge that was going to be
%].m-ed would bear upon the poor people. I think the Honourable the Finnnee

Jember will bear me out in raying that this surcharge is one which is not
going to bear-upon the poor people at all, whetber you have it in the form of
a percentage as proposed by me or in the form propored by the Honouruble the
Finance Member. 1t is merely a charge made Ly Government in order to
mect the defcits which bave occurred in the Budget which, I think,
are mawly due to their not having revised the Railway Tariff early enough,
and it only means a very rmall jercentage on the cort of freight. It has
got nothing to do with the cost of the articles. Now, my contention is,
Sir, that the proposals of Goverume: t, as based al present, are unfairly babed,
for 1 maintain that they lay an extra burden on the mun who draws his
supplies from a thott distance, and if 1 am wrong in my contention that this
charge does not bear on the yoor people, well then, 1 certainly think that the
charge should be made in the way 1 suggest, because the poor people bring
their supplies frcm short distances and not from long ones. * Now let us take &
concrete case that just occirs to me, of 8 man in Bombay sending awsy goods,
there being a8 consumer in Poona, a consumer in Delhi and & consumer in
Simla. Now, the man in Poona is paying on his particular goods, whatever
they may be, 8 annas a maund, and under the Government proposal that man
hus got to pay a tax of 2 annas in the maund. In other words, that man is
paying an extra tax of 25 per cent. on the cost of getting his goods. But
you take the man at Delhi with the same elass of gonﬁs. here the rate per
maund is Rs. 8. Goveroment tay you mercly pay 2 annasin the maund
extra and that man is only jaying 4 per cent. cxtra. And then yon take
romebody up in Simla the Olympian heights we hear so much about—and
there the freight charge is, let us ray Re. 4 per maund. (These are true
proportions that 1 havermentioned on a particular article). Two annas in the
maund in 8 Re. 4 per maund charge ie 3 per cent. Now, why should curiain
people who get their supplies from near at hand have to pay more than people
who live a leng distance away? 1f you have a percentage charge on freight
it is the same for everybody all round.

Now, one great question that natumlly comes up is,~you make the
rupgestion of a precentage basis, but how is it going to u.ﬁet'-.tn r 1'evenm'.:?
In the epeech I made on the Budget, I am afraid 1 made & mistake. I waid
that a surcharge percentage of cne anna in the rupee would be enual to the
Finance Member’s estimate of 5} croves from bis propoeals. Well, I cannot
find the figures on which 1 bused that, and 1 am afmid T may be &
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little bit wrong, because I see, looking up under Railways, that the gross
earnings from all the mailways in 1918-1919 from goods traffic, that is,
ganens merchandise, military stores, coal and coke, live stock and other goods
traffic, was 49 croves. ‘N}ell, you have gotto deduct from that a certain.
amount for military stores presumably, but there has been an increase in
traffic, J should thir:{, and we may take it that from the total goods traflic on
railways the gross receipts are Rs. 50 crores. ® Now, 124 per cent. of that
would give you Rs. 6} crores. _ If, however, you take the Rs. 49 croves tha¢
1 have mentioned and deducf™the Military traftic, you get only just over
Re. 47 crores, and & 12} per cent. tax comes to Rs. 5,90,00,000, so tlat from
that point of view we are going to get as much money as we are from the
proposals of the Honourable the Finance Member. 1n fact, we are going to get
ossibly a little more, and I hope, in view of that, tLat thoce Members who
ﬂave got amendments coming after me for imposing a different rate for coal,
coke. etc., or whatever it might be, will not vote against my proposal,
because, I think, they will admit that the percentage basis is the fairest.

Now one of the reasons why it is necessary to make this surcharge at all,
is that—you heard this very strongly just now—it is due to the Railway Board
not baving revised their rates. Now if they revise them, they should revise
them in the form of percentage and if they are going to take off the surcharge.
when they have got the rates revised, the surcharge could be best made in the
form of percentage—so much per maund, which would amount to the same
however far the goods go.

1 do not think I need detain the House any donger, but I would ack the
Honourable the Finance Member to consider that, in view of the fact, that the
alteration will not reduce his Budget— may, in fact, increase it—it is & much
fairer way. 1 do trust, Sir, that the Honourable the Finance Member will
accept this amendment.

The Honourable the President: I understand the Honourable Member
moves his amendment as regards the Schedule.

Mr. R. A. Spence: Sir, if I may, I should like to #ay that as the House
has thrown out the differentiation Letween railways und rteamship companies,
my other amendment wasx based on that and it now practically comes down to
the Schedule. ‘

May I point out again that 1 want the vote to be on the net freight charge..
I underrtand that in some cares there is a certain charge made by the railway
companies for goods and then a rebate is given off those goods on the railway
receipt. It is not a question of giving back money afterwards.

The Honourable Mr. W, M, Hailey : When Mr. Spence first put this:
proposal to us in the course of his speech on the Budget, 1 thought it was a
matter that ought to be considered by the proposed Joint Select Conmittee,
It is & somewhat technical matter, and one which requires a good deal of
expert consideration ; but in the interval my Honourable friends Sir George
Barnes and Colonel Waghorn have discussed the question with me with a view
to comparing the merits of the percentage system and the surtax system. As
Mr. Spence says, the advantage of the percentage system is that it gives
traffic the benefit of the special terms which railways always arrange to suit the
capucity of different classes of goods to bear particulor rutes. Certuin classes
of raw materials, such as limestone, for instance, can only bear low rates, and in
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practice they get the benetit of such rates ; the railways also, where necessary,
give special terms for long distances. And the advaniage of the percentage
rate is of course that the goods which obtain the benelit of these special
mates would also obtain the same benefit under the percentuge system.

There is, of course, an agditional advantage in that the booking clerk in
_preﬁa:ing & way bill would find it far easier to make a percentage addition,
50 long as the actual calculation is not too difficedt, rather than diaw up a bill
for surtax. I am free to admit that there has been some slight difference of
-opinion among ourselves on the subject. J do not think that the Railway
Board like the proposition as much as I do, but I confess myself that on the
whole it has many attractions, not the least of which is perhaps that it will
render the task of revising the goods rates easier than if we were to put on an
-enhanced surtax, because the railway companies will then have some experience
of the working of tlfe percentage addition to their existing goods rates. Well,
Sir, when we discuseed this case we considered it as a whole. I know that Honour-
-able Members here feel that we ought not to increase the burden in respect
" of a certain class of articles, such for instance, as food grains, fodder and fire-
wood. I have made a calculation tosee how a percentage rate could be worked

* in the fairest manner possible to all interests. E could not, I am afraid, accept
the 2 annas which Mr. Spence has put forward, but I am prepared to suggest
that instead of two annas, we should take 2§ annas, but, in return for that,
we should free entirely food grains and pulses, firewood ayd fodder, not only
from the increased surtax but from the existing surtax. That is to say, they
would bear no surtax of any kind. I put that forward, Sir, as an alternative.
‘The tax would be on the net freight and it would include what is known as
‘ other coaching traffic,’ excluding passenger traflic. No tax would be imposed
in respect of coachingeénsunger traffic. If that is done, I think that the sum
that would be realised would be practically equivalent to that whioh I put
forward in my budget proposals.

8ir Bivaswamy Aiyer: Sir, I wish to ask a question or two of the
Honourable the linance Minister for my information. At present I myrelf
and a number of my friends here feel rather befogged on this subject. We
-do not exactly know what the effect of these pro&:lsn.ls will be. One point’
upon which 1 wish to elicit information is this,— whether as the result of this
amendment any portion of the surcharge will go to the benefit of the Railway
Companies or not. Presumably not. 1 wish to know whether I am right.

Then, 8ir, the other point upon which I wish to bhave information is this.
At present there are concessions made by the Government, I believe by execu-
tive notification under the Railways Act, exempting district boards from the
peyment of surcharge upon road materials and things of that kind. Some of
the district boards bave been very much exercised by our surcharge proposals,
and 1 have in my hand a telegram from a district board in the Madras Presi-
dency, Peyuesting me to urge upon the Government the need for a continuance
of the exemption, which they have hitherto enjoyed What 1 wish to kpow
from the Government is, whether the concessions hitherto granted to district
boards in respect of the carriage of road materials and so on from the present
-s_lrchargt;d will be continued to them in respect of the surcharge now proposed
‘to be levied.

The Honourable Mr. W. M. Hailey: Sir, I can answer at once my
&Honourable friend’s questions, This is « tax and no part of it will go to Railway
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Companies. As to the second question I know that the Railway Boards, parti-
cularly in Madras, have taken a very great interest in this matter. My Henour-
able {rie'nd bas brought with him one telegram that he has received on the
subject. If 1 have not brought with me, Sir, all the telegrams I have received
on the subject, it is because I wish to husband my strength; my office is full
of them. y

We grant those concessions now. We shall go through the list of conces-
sions that are now granted under the existing Act, and we shall endeavour, as.
far as possible, to maintain them. These are granted under executive orders,
and are not specifically provided under the Act. We shall retain under the
new Act the same power of granting concessions, and we shall go through the
whole list, and, as far as possible, maintain them.

8ir Frank Carter: I should like to ask one question, Sir. The Honour-
able the Kinance Member in his speech said that there was at present a free
zone for carried 10 miles or less, which he proposed to extend to 20
miles. 1 do not see anything in this Act with regard to the increase in the
mdeage, .

The Honourable Mr. W. M. Hailey: We do not need a free zone at all

now, Sir,

Mr. R. A. Bpence: Sir, in view of what the Honourable the Finance
Member has said, for which I am very grateful, may I crave leave of the
Houee to be allowed to alter my amendment so that after the words ¢ all
goods’ in column 1, the following words be added, namely, except food--
stuffs, graine and pulkes, firewood and fodder’. They will meet what the
Honourable the Finance Member was good enough to say Goyernment will
agree to, Tho e words will meet, I think, also the amendments standing in
the names of other people, and I hope that the-amendment as amended will
meet the wishes of the House,

And then in colamn 3, Sir,—I beg the Honourable the Finance Member’s.
pardon for leaving out the moust important part—for the rate of tax, 24
annas be inseried instead of 2 annas,

Rao Babacur T. Rangachariar : I wish to have a doubt cleared, Sir..
I quite see the simplicity and the advantage of the process suggested by the
Honourable Mr, Spence, namely, a uniform increase of 2} annas on the exist-
ing rate per rupee of freight. What 1 am doubtful about is, whether, when
you call 1t freight, it will go to the Government. 1 have not got the Act
with me, and 1 do not know how this amendment will affect our right to.
thut freight if you call it freight, I only raise g doubt. But so long as it
is clear that every pe of it will go to the Governmeftt, I am quite in sympathy
with the motion. I am only doubtful whether the freight will go to the
Government,

The Honourable Mr. W. M, Hailey: Sir, I think I can clear that
doubt also. 1 have here the existing Act that makes it quite clear that this
is & tax. Tlbe Railway ¢ ompanies take no share whatever of the existin
surtax, and they will take no share under the same law of the pmposeg.
surtax.

If it is now decided to' put the amendment to the House, Sir, I would
ask that it be completed by thé addition of the words ‘ all goods including

1
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other couhmg traffic,’ but excluding, of course, the items mentioned by
Mr. Spence, in the first column.

Mr. E. L. Price: Sir, I cannot quite understand the matter. It seems
to me that surely this amendment of Mr. Spence would give Government
a great deal more than the%' originally asked for. The ougmn.l demand was
for 2 annas per maund. Now they are going to take 2§ annas in the Tupee.
Surely that is a very much bigger thing.

The Honourable Mr. W. M. Hailey: I can show the Honourable
Member the figures ; they bave been worked out in some detail.

The Honourable the President: Amendment moved :

* That in elause 4, all the words after the figures ' 1921° be doloted, and in their phu
the following be inserted : —
* For the first Schodule to the Freight (Railway and Inland Steam-vessel Tax) Aet.. 1017,
the following Sohedule bo subatituted, namely : )

¢ Schedule 1.
1 : 2 I 3.
e
Unit or
Goods. method of [ Rate of Tax.
taxation, I

Mlgﬂs including other concbing tarifi{ Per rupee of net Two and & half
but excluding ood-!uﬁo, grains, and! freight payable under annas.’
" pulses, tirewood and fodde existing Acts,

i

|

- The amendment was adopted.
The motion :
“That clause 4, as ansended, stand part of the Bill °
was adopted.

The Honourable the President: Ithink I am right in saying that
the decision just made by the House in amending clause 4 entails the omission
of the existing Schedule 4 in ‘the Bill. We have substituted for it a new

method of calculating surcharge.
The Honourable Mr. W. M. Hailey: May I move as a forinal agend-

ment: .
* That the fourth Schedule to the Bill be deleted.’

as we have now agreed to a different method ?

The motion : f
¢ That Bchedula 4 be omitted ' ?
was adopted. f
"The motion ;
That olsuse b stand part of the Bill’ . :

was adopted.
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* SCHEDULES,

Mr.J. K. N. Kabraji: The amdhdment which I beg to move is this

* That in the proposed Schedules to the Income-taz Act—

(1) for the figures 5,000 ' wherever they occur the figures ‘3,000’ be substituted;
(2) for tne figures ‘10,000 wherever thoy occur the figures 0,000 * be mabatituted;
(3) for the words ‘ two pies’ in “chedule I the words *three .pies’, and for the words

“ four pies ' in the same Behedule the words  six piea’ be substituted.’ _

I have proposed the amendment in case it is necessary to make up any
losse on the tariff Schedule. 1 am not quite clear ta what extent the tariff
8c¢h-dale has been amended altogether because the consideration of some
amendments has beet:agostponed, notably the amendment for raising the duty
to 12} per cent. ins of to 11 per cent. '

1 should like that to be discnssed and disposed of first before I can move
my smendment to the fifth Schedule. I thercfore request that the consideration

of my smendment may be postponed, until the remaming amendments to
the first Schedule have beén disposed of. '

The Honourable the President: Order, order. J think that in the
.gonditions under which the original motion for postpenement was accepted b
the Assembly, the presumption is that the Finance Member must be in full
possession of all the changes in the rates hefore he has made up his mind
whether he is prepared to raise the rate from 11 to 12} per cent. Therefore 1
think the Honourable Member is not in order in asking for a postponement of
this motion,

Mr.J. K. N, Kabraji: 1 was given to understand by the Honourable
Mr. Hailey that the amendment to the Income-tax Schedule would be taken
ap last of all.

The Honourable the President: No douht the Honourable the Finance
Member imagined that it would be taken up last. He probably did not then
know that circumetances would arike which would ne-essitate the considers~
tion of the first Schedule, which would carry the heading of part V of the
first Schedule to the very end of the consideration of the whole Bill.

Mr.J. K. N. Kabraji: In that case I have no wish to press the amend-
ment.

Dr. Nandlal: On a point of order, Sir, since the Bill is before the House,
though the amendment is withdrawn or not pressed, we can go into the merits
-of the Bill and I hope the Chair will allow me to go into its merits before I
oppose the Bill.

The Honourable the President: The Honourable Member can oppose
she Bill when the motion is put that the Bill be passed.

The amendment was, by leave of the Assembly, withdrawn.

ARTICLES LIABLE TO AD FALOREM Dury.

Mr. B. A. Bpence: Sir, I think that the few words which I said to the
House might still be in their memory and therefore there is no necessity for
me to go over the matter again and I, therefore, merely formally move :

*That in Schedule T for the hoading * Articles which are liable to duty at 11 per cent.

&d valorem ' the following headiny be substituted ¢ Articles which are linble to duty at 124
per oent. ad valorem’. .
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The Honourable Mr. W. M. Hailey: Sir, the House will very well
understand the struggle within my breast. I believe that the House would
give me that 124 per cent. if I asied it now and I believe that, if I got it, my
'{ position would be much securer; I might look those complicated and some-
times emhmssini statements regarding our balances which come to me once a
iwteek, I might look them in the face with a great deal more contidence.
But, at the same time, I am bound to admit that 1 believe that the taxation
which the House has already passed will give us what we asked for on the
1st of March, and I am therefore not justified in asking for this addition
i to our resources, ’

The Honourable the President : the question is: 7

* That in Schedule I for the heading * Articles which are liable to duty at 11 per oent. .
ad valorem ', the following heading be subdtituted : - .

¢ Articles which are liable to duty at 12§} per cent. ad oalorem "

Mr. E. L. Prioce : Sir, I was under the impression that this was going to-
be put to the vote, but now I understand that the Honourable Member who
gmpooed this is willing to withdraw— (Cries of ‘ No, he is not+~)’ Well, his

riends will not allow him to do so. 1 do appeal to this House, a House
which has this morning rejected a tax on a luxury or a quasi-luxury that would
bave brought in a crore of rupees, that, contrary to the wish of the Honourable
the Finanoce Member, it should sof impose extra and unnecessary taxation in
a Schedule which covers a large number of articles in daily use and id fact of
universal necessity.

- Mr. N. M. Bamarth: Sir, I have my doubts as to whether the estimates
which we bave had from the Honourable the Finance Member as to the
revenue will be realised.- He has taken one shilling and eight pence as his
average of exchange. I have my doubts whether Ee will be able to realive in
the course of the year that average. 1f he is not able to realise tbat, the
revenue will fall short of his expectations, and it is on that ground that I
strongly support this motion to raise the duty from 11 to 124 per cent.
‘People may sometimes think that, where the Honourable the Finance Member

iis not willing to raise it, it is none of our business to ask him to do so. Why
‘should we raise it ? I beg of you to take it from me that it is not my desire
‘to make the country pay more than what the Finance Member would bave
to ask it to pay in the larger interestsa of the country. But you must also.
remember that a reference was made to what is called the Lancashire agitation
‘and I should not be suryriced if the Honourable the Finance Member is
fighting shy of an agitation of that charucter being set up in England.
j ‘Ehet&ier he.is or is not, I should strongly advise this Houre, to come to his
. rescue in spite of himself and raise the duty from 11 to 12} per cent. it or'er-
i that his estimate of one shilling and ei:ht pence, wtich is not, I am afraid,
| going to be realised, may not land us in another difficulty.

Lala Girdharilal Agarwala : Sir, one additional reason why I want to
press that the duty of 12} per cent. may be accepted is that I have had an
informal conversation with some of the Members of the Council of State-
and they think that some of the rates, for example on letter postage, should be-
reduced. And it would be very convenient to the Honourable the Finance
Member, when the Bill goes to the other House, to have a little more in his:

POCket' i
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I therefore submit, Sir, that this Honourable House should accept the
proposal and leave some room for reduction in other items.

Mr. J. Chaudhuri : Sir, I beg to oppose this motion. I have already
said that piece-goods manufactured in this country go up in price according
to rises in the price of imported goods. I do not desire that piece-goods
should further go uf in price. Some people have said that fixing this duty
at 12} per cent. will make calculation easy, because that will work out to two
annas in the ru‘!nee. But knowing the ll:ra.otice of shopkeepers we know that
if we raise the nirlyto 11 per cent., they will realise from their customers
124 per cent. But if we fix the duty at 12} per cent. they will very
likely, instead of putting an additional two annas on the rupee,
put up the prices by three annas. So I think this fixing of the duty
at 11 per cent. will put a check on the ordinary traders in raising the
value of the goods by more than two annas in tge rupee. As it is, we
know by going round the market for buying things that these petty shop-
keepers have put up their prices all round. A friend of mine, a member
of this House, went to buy biscuits and was told by a shopkeeper only
yesterday—‘ Don’t you know, the Sirkar has im 50 per cent. duty on
this thing, so I want 50 per cent. more.” 8o if the duty is fixed at 124
per cent. unscrupulous t.rAE:rs will take great advantage of it, whereas the
fixing of it at 11 per cent. will put a checg on the further raising of prices,
either by the Mills or by the traders, and for that reason I oppose this motion.

8ir P. 8. Sivaswamy Aiyer: Sir, with all respect to the gentlemen who
have moved this Resolution and spoken in support of it, I must cogfess that
it sounds to me very strange and incomprehensible. The Honourable the
Finance Minister told us that he would be quite satisfied with the rate of
11 per cent. which he had proposed and that it would bring him in all the
revenue that he wants for the requirements of the year. Now we propose
to offer him an extra 1§ per cent. and thereby increase the burden on the
consumer and put more money into the pockets of the Government to pursue
a policy of extravagance, or if you would like so to call it, profligacy, by
increasing the salaries of Government servants, increasing the staff and
committing all those atrocities with which we generally credit them. Well,
it looks to me very much like cutting off your nose to spite your face. The
reagon given by Mr. Samarth is this : The merchants of Manchester wish to
interfere with our right to levy our own import duties, and for the purpose of
making an emphatic assertion of our right we should tell them that we are
going to raise 1t to 12§ percent. . . . .

Mr. N. M. S8amarth: I rise, Sir, "to offer a personal explanation, This
is not what I said. Isaid, I wantedto . . . .

The iIonourable the President : Order, order,

Sir P. 8. Sivaswamy Aiyer: Now, Sir, I do not think that that isa
sufficient justification for raising the rate of tariff. I am sure that if
necessary the Honourable the Finance Minister will get up now and assure us
that at the back of his willingness to be content with 11 per cent. there is
really no feeling of tenderness for Manchester, and no feeling of
unwillingness to fight Manchester upon this point. I believe it is really
nothing more than a perfectly justifiable a.ntro proper desire to protect
the interests of the consumer and the tax-payer, and, therefore,

' N

-
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[ Sir P, 8. Bivaswamy Aiyer. ]
1 think it is our duty to support the Finance Minister’s proposals and be
content with the burdens which bave been already laid and not be a party to-
any increase of the burdens. If perchance the revenue that is anticipated
from these sources is not equal to expectations, Government will, of course,
ocome to us again with fresh measures; but that is a thing which we need not
anticipate now. I'sm perfectly certain that if you go to the country no one
in your constituencies will thank you for this m?dition to the burden by 1§ per
cent. I would strongly oppose this Resolution.

Chaudhuri 8hahab-ud-Din: Sir, I bad no mind to ¢peak on this motion,
but as I find some difference of opinion among the members, I feel it m
duty to say a few words. I strongly support the daty of 12§ per cent. It
was in this very Chamber, in this very ]!;oune, that the other day we expressed
to the Finance Member our desire to find money for building soon the new
capital of India. It was in this very House that we discussed the necessity
of developing Indisn  industrie. It wason thic ground that one of the
Honourable Members of this House proposed an hour ago that the
customs duty on sugar should be mseg from 15 to 25 per cent. Itis yet
under consideration whether the Postal rates which were passed yesterday
should, with the consent of the Government and of the President, Le recon-
sidered. In view of all these considerations, I very strongly support the
duty of 12} per cent. 1 do not think that Government, if they get a little
surplus reverue, will become extravagant. 1 think we can rely upon the
good sense and wisdom of our Finance Member. With these words, Sir, I
support very emphatically the proposal to charge 124 per cent.

Dr. Nand Lal: 8ir, I confess, my experience, as 8 member of the legal
profession, has never brought this rort of case before my eyes: the plaintiff
demands a certain amount of money, and the defendant says ‘1 am prepared
to give more’. 1 have never heard of a case of this type. Here the
Government put forward certain demands, tared on certain 1ates, and this
Honourable Assembly is going to suggest to the Honourable the Finance Mem-
ber that we are prepared to give more. I ark the members of this Honourable
Assembly, what answer will you give to your constituents if a question ix
put to you? What answer bave you got? They will say ‘you bave been
putting burdens, Eonrnel.f, upon our heads; you bave been giving money
extravagantly ; Government did not want so much, you yourself induced
Government to charge us so much.” On this ground I oppore the motion,
which, I think, has been wrongly moved before this Houre.

. Mr.N.M, Joshi: I rise, Sir, to oppose the motion for ruirxing the import
duties. It seems to me -that in this Assembly the manufacturers and the
industrialists are represented in a larger measure than they ought to be.

Sir, every one knows that the import duties will fall upon the consumers
whose numlier is after all much larger than of those who will henefit by the
Industries. Therefore, this Assemily which claims to represent the larger
number of the people of thir country rhould not support the motion that
has been put fornard. We do not want more money, the Government does
pot want more moncy, fo why shonld we add to the revenues of the Govern-
ment and give them an opportunity to spend more money whem it is not
necessary at 1he cost of the people of this country ?
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Mr. Jamnadas Dwarkadas : Sir, I have great pleasure in supporting
the motion which has been proposed by my Honourable friend Mr. g;ence.
I cannot understand, Sir, the objections,—1I may say with great respeot,—-
raised by my Honourable friend Sir Sivaswamy Aliyer against the acceptance
of the motion. Sir, when the Honourable the Finance Member proposed
that a duty of 11 per cent. be imposed on all imported articles, it was con-
tended that, after all, the masses, the poorer classes, will not have to bear
the burden, because the articles that are imported are not largely consumed
by the poorer classes. Now when the jueetion comes of raising a per cent
and a half more, the argument is adduced by the representative of labour in
this Assembly that the poorer classes will be aff . .o

Mr. N. M. Joshi : I did not eay poorer classes at all. I said consumers.

Mr. Jamnadas Dwarkadas : Well, Sir, if that class of consumer is
going to be affected which surely does not mind paying 1} per cent. more.
more especially in view of the fact that his paying 14 per cent. more is going
to give an impetus to the industries of this country, then I say this
Assembly is justified in raising 1§ per cent. more.

But, Sir, the other oljection that was raised by the Honourable Sir
Sivaswamy Aiyer and my Honourable friend Mr. Joshi was, why we should
give more money to Government than it wants. I want to emphasise the
cogent argument advanced by my Honourable friend Mr. Samarth, The
item of exchange is not a certainty, and at the end of the year we shall find
ourselves in a very awkward Ipnnition unless we have made provision by
raising 1} per cent. But, Sir, I appeal to thi Assembly on a ground which,
I am sure, will carry weight with them. 1 am sure that there ir not one
member in this Assembly who does not believe in the growth of swadeshism
in this country. I believe that there is not one member who would not, if
he could manage it, use swadeshi articles so as to encourage all the Indian
industries in this country. Well, if the profession is not merely in words
but it is also in practice, then, I think, it is incumbent on every member
of this Assembly if he is a real swadeshi, to raise 14 per cent. more and.
not reject this motion.

Mr. J. P. Cotelingam : Sir, I rise -to support the amendment, although
there are a few cries here and there in theeAssembly against it. The
arguments advanced by my Honourable friend Mr. Samarth appeal to me as
sound as they are hased not for spiting Lancashire asalleged, but on his doubts
aa to whether the nverage of 1s. 8d. being realised hy the Honourable the
Finance Member. Well, if the Honourable the Finance Member assures this
House that the average will be maintained throughout the year. . . .

The Honourable Mr. W. M. Hailey : No.

Mr. J. P. Cotelingam : The Honoursble the Finance Member says he
cannot give us an assurance to this effect. Therefore, Sir, I should like to
sce that some provision in made to meet unforeseen contingencies,

8ir, in the few remarks that I made on the Budget speech, I appealed
to the Honouruble the Finance Member to take into consideration the cl:ma.nd

made by the country that some relief should be given to the holders of 3} per
cent. and 4 per cent. securities. I also asked that the postal rates be not
oppressively increased with a view to meet those demands, Mthen said that the
import duties may be raised to 12} per cent. so that the necessaty funds may
be Fgund. I therefore support the amepdment.

X9
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Dr. H. 8. Gour : 8Sir, I should not have thought that this House, which
had treated this Budget with such severe parsimony in the earlier stages - of its
disoussion, would exhibit & sudden outburet of magnanimity by raising the
customs duties from 11 to 124 cent. and presenting = farewell gift of
Rs. 14 crores to the Honourable Finance Member, about whomn many words,
%notable and otherwise, have been tEl'ini;«ad and spoken in connection with this

udget. Now, the more I see this great divergence in the views of the
Honourable Member between the outset and now, the more suspicions I
become asto what could have been the object in suddenly presenting
the Honourable Finance Member with money which evidently he does
not want. He says he would be glad to have the money ; I should be glad to
have it too ;.but that is not the question : the question 1, has he demonstrated
the necessity for this general taxation which will increase the price of all
things in this country by at least 1§ per vent.? A great many of my
friends have made no secret of the fact that thisrise from 11 to 124 per cent.
is intended for the purpose of creating a protective wall against outside
imports. Now, Sir, so far as we, the general public, are concerned, we are not
interested in the manufacturers of textile goods, we are not interested in the
profits of the middlemen ; we represent the general public at large, and our
sole object at this present moment is to see whether this increase of customs
duties from 11 to 12} per cent. is in the interests of that public.

Now, I submit, Sir, unless I am assured that the revigion that this
Aseembly has made in the Budget involves a loss of Rs. 1} crores which has
to be made good, I am not convinced that a prima facie case has been made
out for raising the customs duties from 11 to 12§ per cent, I have still to
bear from the Honourable the Finance Member that this is the result of our
general discussion of the Finance Bill, and I submit, 8ir, that so long as we
are not assured that this money is necessary for the purpose of tiding over this
year of scarcity and famine, I should be most reluctant to vote one single pice
more than the Honourable the Finance Member demands and needs. The
Honourable Mr, Cotelingam conjured before himself the foasibﬂity of the
exchange not being at 1s. 84. which figures in the Budget. I am no Nfrophet
in ex?:f:nge matters, no more than the Honourable the Finance Member,
and I do not ascribe to Mr. Cotelingam any greater infallibility in that
Tespect. -

It has been said ad nauseam that the Budget is a gamble in rain. It
may be said with equaltruth thatthe Budget is a gamble both in ram
snt{ in exchange. I therefore wubmit that we know absolutely nothing
a8 to what course the exchange is likely to take any more than we know
what will be the natare of the monsoon in the ensuing season ; and unless
I am sure of both, I am notin a position to predict whether this Budget will
be a budget of asurplus or of appalling deficit. We have no right to assume
that our expenditure will be heavier than what has been hud%utted for. Let
us not present in advance a pessimistic. picture to ourselves and mistake
our real intention of enbancing the customs duties while we are about them,
for the purpose of taxing the textile fabrics. Sir, I feel with the opening
statement of the Honourable the Finance Member that the customs duty
must be regarded as primarily made in the Budget solely as a fiscal measure
intended for tlee purpose of raising the revenue. f submit that on no
account shounld it he permitted to bedistorted from its normal purpose by
converting it into a protection tariff. This suggestion—the enhancement
of the cnstoms duty from 11 per cent. to 12} per cent.—bas manifested
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a clear desire that their intention is to create a protection for the whole
of the textile industries to the detriment of imports that come from another
border of the British Empire. I feel, Bir, that as « member of the British
Empire, I have also a daty towards that Empire. Therefore I say that
while our duty is primarily to this country, we must not overtax the
people on a mere possibility for the sake of meeting a contingency which
may never arise, It is one of the principles of political economy which we
learnt in our earlier days that taxation must_ be_ commensurate with the

dﬁmmdﬁ&ﬂfﬁﬁte. Here we have proﬁde& the Honourable the Finance
ember with the sinews of war to the extent neces for the ensuming
financial year, and I submit no case whatever has been made out for raising

this revenue—as some Honourable Members have said—to meet a possible
contingency. -

If such a contingency arises, I say there will be time then for this
Arsembly to act, but we have no right whatever to anticipate that time
and I therefore submit that this Assembly should vote against the amend-
ment moved by Mr, Spence on the short ground that no case has been
made out for enhancing the customs duty from 11 to 12} per cent.

Mr. Harchandrai Vishandas: Sir, may I propose that the Honourable
the Finance Member do now reply to the question raised relating to exchange
and then the debate be closed ? '

The Honourable Mr. W. M. Hailey: Sir, the duty of the Finance
Member isto prepare the best estimates he can and then to put before his Legis-
lature the easiest and the fairest and the most equitable way possible of getting
the necessary money. If, in the course of dealing with his proposals for
expenditure, the Legislature makes any changes in them which Kecrenae the
amount of the assumed expenditure, it is his duty to indicate to the Legislatare
the conrequences that will be involved in regard to any proposal for taxation
before the House. That, Sir, is what I have attempted to do. I put forward
the best estimates I could frame, and nothing has occurred since, save of
course in wo far as the House has varied our demands for grants which justifies
me in saying to the Legislature that these estimates must be modified. Take
the item of expenditure first. I am bound by the votes passed by the
Legislature, Some Honourable Members have suggested that if we had larger
resources at our disposal, expenditure might be incurred under certain heads;
but we, as a Government, are bound by the votes which have been given
to us and, even if we found ourselves in possession of the most enormous
windfall, we would not spend more money on these objects than the House
has seen fit to vote. There is one item of expenditure, however, which I
admit is uncertain, the item to which the lf:nourable Mr. Samarth has
referred, namely the expenditure which will be incurred on account of an
loss in exchange. That, Sir, was a doubtful item when I put it forward:
put it forward as a doubtful one and it remains a doubtful one. Exactly
the same arguments apply now as applied then; I do not now feel justified
in asking the House to ake airgvr provision for loss in exchange,
simply because the faots were so uncertain. I admit—to come to the
other side of the. account—the revenue side—I admit that I have had
sometimes misgivings whether we have not pitched our estimates of
revenue receipts too high. Many Honourable Members here, well
acquainted with the state of trade pnd with far better capacity than I can
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ever possess for estimating its possible course for the next twelve months,
have hinted the same that we have been unduly optimistic. If our
estimates of receipts are not achieved, there will of course be a deficit.
But there again, Sir, the factors are indeterminate; and it wonld be
altogether going beyond my proper functions if I were to say to this
House that I have put forward estimates which are so uncertain that
I must ask them to make a large "extra provision to rd against any
exigent happenings during the course of the year. V%l:l, Sir, I have
tried to give briefly what are the functions of the Finance Member and
how I have tried to perform them. But 1 may say there is one thin
always present in the mind not only of every Finance Member but, %
think, of every Member of Government. hatever the uncertainties
before one may be in the course of the year, however unpleasant it
may eventually be to have to face a deficit, yet there is always one
sound principle. Taxation is always to be deplored. And every Member
of any responsible Government always: try to keep taxation down
as low as possible. It is because I have tried to do that that I may
possibly have put myself in a position of some slight risk—perhaps even,
a8 some Members might here think, of considerasble risk—of having to
face a deficit. But, Sir, 1 would rather have to take risks of that nature
than 1 would involve myself in the certainty of imposing one pie more

of taxation than I thought was immediately necessary.
Mr. Harchandrai Vishindas: Sir, I move that the question be now put.

. Mr. Amjad AL : Sir, I beg permission to sy something. Since I
have been attending this Budget discussion, nothing has appeared so shoclin%
to me or 60 ridiculous to me as this amendment and the speeches in support o
that amendment. S8ir, since the Budget is being di here, the Honour-
able the Finance Member has been opposed and cried down that he has been
taxing the people right and left and that the poor people will die of these
heavy taxes. Now that it is about to be closed, I find a sudden outburst of
charitable feeling on the Ert of certain Members of this House towards the
Bonourable the Finance Member. Sir, I fail to understand the wisdom of
this smendment and the speeches in support thereof. I should only style that
amendment and the speeches in support thereof as altogether ridiculous, and
s a measure adopted to do a good deal of injustice to the poor people whom
we represent. Sir, it is certainly our duty to represent our people and also to
be of great help to the Government in the matter of revenue. No doubt about
that. But at the same time we should bear.in mind that we should do things
either for the people or for the Government fairly and squarely. What strikes
me most in this amendment, Sir, if I mistake not, is this, thit the Honourable
the Finance Member would be exceedingly pleased to hear the speeches of the
Honourable Mover and his supporters, that they are going to give him some
more money which he does not want. He will be very much pli.sed and say :
‘Oh! these Members are coming with money to belp me’. But they
sbould bear in mind that he represents the Government and that it is his first
duty to see that no slur is cast on the administration of Government. He
knows it fully well that any amount of flattery, any amount of cajolery on the
gn.rt of any particular member will not help him an inch. On the contrary,

ir, it will cast a elur on the administration and will give the people outside and
the newspapers full opportunity to criticise the Government, to criticise the
Finance ﬁember, and also criticise the ‘Members of this House as mercilesaly
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a8 they have been doing since the creation of this Assembly. I therefore beg
‘to submit to this House that we should not lend any support to this flattery.
‘On the contrary, we should set our face against this sort of flattery.

At this stage several Honourable Members rose and moved that the ques-
‘tion be now put. ' '

The Honourable the President : The guestion is that the question be
.now put. )

The motion was adopted.

The Honourable the President : The question I have to put now is, that
‘the following amendment be made : '

*That in Bchedule I for the heading * Articles which ave liable to duty at 11 per cent. ad
wvalorem ’, the following heading be substituted :

¢ Articles which are liable to duty at 12} per cent. ad valorem.’

The Assembly divided as follows :

AYES—21.
Afgsar-ul-Mulk Akram. Jejesbhoy, Sir Jamestjee.
Barodawalla, Mr. 8. K. Keith, Mr. W. J.
‘Bhargava, Mr. J. 4 Man Bingh Bhai.
Cotelingam, Mr. 1. P. Muhammad Ismail, Mr. 8.
Dwarkadas, Mr. J. Rajan Baksh 8hah, Makhdum Syed.
Ghulam Sarwar Khan, Mr. Chau- Bamii, Mr. Manmohandas.
dhuri. Reddiysr, Mr. M. K.
Ginwala, Mr. P.P. Samarath, Mr. N. M.
Girdhardas, Mr. N. 8hahab-ud-Din, Mr. Chaudhuri,
Hajeebhoy, Mr. Mahomed. Spence, Mr. R. A, -
lb!‘:}ldim Ali Khan, Nawsb Muham- Subzposh, Mr. 8. M. Zahid Ali.
mad.
NOES—b68,
Abdulla, Mr. 8, M. Jatkar, Mr. B. H. R.
Abdul Quadir, Maulvi. Joshi, Mr. N. M.
Ahmed, Mr. Zahir-ud-din. Kabraji, Mr. J. K, N.
Aiyer, Mr. A. V. V. Latthe, Mr. A. B.
Amjad Al, Mr., Mahmood Schamnad, Mr.
Agjad-ul-lah, Maulvi Miyan, Maw, Mr. W. N.
Ayer, Bir Bivaswamy. McCarthy, Mr. Frank,
Ayyar, Mr. T. V. Seshagiri. Mitter; Mr. D. K,
Bagde, Mr. K. G. Misra, Mr. Pyari Lal.
Bryaot, Mr. J. F. Mudaliar, Mr. Sambanda.
Carter, Bir Frank. Mukhmjes, Babu J. N.
Chaudhuri, Mr. J. Mukherjee, Mr T.
Crookshank, Sir Bydney. Nand Lal, Dr. .
Dalal, Sardar B. A. Nag, Mr. Girish Chandra.

. Das, Babu Braja Sundar. _ Neogy, Babu Khitish Chandra.
Fell, Bir Godfrey. - Norton, Mr. Eardley. .
Gajjan Bingh, Mr. O'Donnell, Mr. 8. P.

Gidney, Lt.-Col. H. A. J. Peroival, Mr. P. B.

Gour, Dr. H. B. Pickford, Mr. A. D.

Gulab Bingh, Sardar. Price, Mr. E. L. i

Hailey, Tho Honourable Mr. W. M. Rangachariar, Mr. Tiruvenkata,

Holland, " The Honourable Bir - Rao, Mr. P, V. Srinivasa.
Thomas. Barfaraz Husain Khan, Mr.

Hullah, Mr. J. Sharp, Mr. H.

Hutehinwon, Mr. H. N. Sircar, Mr. N. C.

Ikramullah  Khan, My, Mirza Venkatapatiraju, Mr, B.
Muhammad. Vishindas, Mr. Harchandral.

Innes, Mr. C. A. Waghorn, Colonel W. D. -

Iswar Saren, Mz Watson, Sir Logie Pirie.

The amendment was negatived. |,
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. Mr. Manmohandas Bmi: Sir, looking to the fate of the other proposi-
tion which bas just been voted on by the Assembly, I am willing to withdraw
my amendment *. But I have one statement to make. I put in this preposi-
tion not because I wished to raise a protective wall against foreign imports,
but,as I had given two notices of motions to do away with the tax on
matches and to reduce some other taxation, 1 therefore gave notice of this
amendment in order to meet the deficit.

Mr. M. K. Reddiyar: Sir, I beg to move the amendment which stands
in my name. It reads as follows :

‘ That in Schedule I, from part IV omit item No. 97 altogether and insert it in a separate:
part headed * Articles which are liable to duty at 12} per cent.’ ad valorem and renumber
the other items and parts accordingly. *

Sir, I séht in this amendment in order to place more funds in the hands:
of Government in order that they should be able to help the Provincial Gov-
ernments to do away with their contributions to the Central Government,.

I move the amendment which stands in my name.
Mr. E. L. Price: Is this in order, Sir?

The Homourable the President: I think it is in order because
Myr. Spence’s amendment was to substitute ‘ Articlea which are linble to
duty at 12} per cent.’ for the 11 per cent. heading. The present smend-
ment adds a new heading altogether. As the lesser was covered by the
greater, the amendment moved by Mr. Spence was taken first ; but I do mnot
think it excludes the amendment in the name of Mr. Reddiyar.

Mr. N. M. Samarth: Sir, I beg to support this amendment. Apart
from the reasons which I gave for the necessity of increagsing the revenue so
that Government may not he embarrassed their calculations of one
shilling and eight pence not being realised,—and so far as my calculations
g0, I am afraid, they are not likely to be realised,—there is another strong
reason which has been referred to by the Mover of this amendment.

This House will remember that on a previous occasion I pleaded
strongly for the 988 lakhs contribution which the Provincial Governments
have to make to the Government of India being reduced as early
as possible, as recommended by the Joint Parliamentary Committee.
Unless the Government of India are placed in possession of sufficient funds
and not perpetually be in a position to make somehow the two ends meet,
there is absolutely no hope of any of these ocontributions being reduced or
done away with. Bombay is a great sufferer'in that respect. We in Bombay
have a deficit and that deficit will go on intreasing unless the heavy contribu-
tion we make under income-tax be removed or decreased . . , .

The Honourable the President: Order, order. We ‘are not discussing
the destination of the money but the origin from which it comes,

Mr. N. M. Samarth: My point, Sir, is that I iumfy this increase of
revenue for the Government og [ndia, on the ground that the Government

of India may thereby be enabled to give the much ueeded relief to the Provin-
cial Governments.

® ¢ That in the heading to Part IV of Bohedule I for the figures and words * 11 per cent."
the figures and words ‘ 12 per cent.” be substituted.’
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Mr. B. Venkatapatiraju:Sir, I would have been glad to support this
amendment, but I cannot possibly furnish any reasons to tax the people to
the extent of an additional sum of one crore. Who is after all to pay that
amount ? If I could think that the Manchester people will pay tﬁt whole
amount, I should vote for it. But after all, it is you and you alone who will
have to pay the whole amount, and therefore it is impossible for us to go to
the country as messengers of evil, saying that we have increased the taxation
even when the Government do not want it. Sir, in any other country would
the people’s representatives ever care to offer more money or to agree to
the imposition of additional taxation which the Government bad not asked
for. In this case we are in the unhappy position of offering more than we
can afford. And we have alveady had complaints of the extravagance of
Government in the genernl discussion of the budget. I therefore appeal to
my friends, though I am just as anxious as they are to help the Provincial
Governments in the matter of their contributions, I appeal to them not to
let our people be taxed a pie more than is absolutely necessary.

Mr. K. G. Bagde : Sir, it will be clear from the contents of the amend-
ment that is before the House that the intention of the Mover is to benefit
the textile industry of this country. I am of opinion that we shall see our
iudustries Erospering, but certainfy not, prospering at the cost of the com-
munity, We read of the prosperity of the industries in other countries, but
at whose expense, and ut whose costs, have they prospered ? If we go through
their history in detail we shall find that they bring money from other coun-
tries. We are told, and we have been appealed to again and again in the
name of swadeshi, that we should help our textile industry. Sir, I would
remind the House of certain proceedings that took place here yesterday.
The question before us was regarding the Hide industry. Is not the Hide
industry a swadeshi industry ¥ But what did we do? The sense of the
House was against it. We did not help that industry by acceding to the
demands made by the advocates of that industry. _

But there is another reason also why we should not now support the motion
before us. We have got sufficient money, and I see no cause why we should
burden the tax-payer more. With these words I oppose the motion.

Mr. M. K. Reddiyar : Sir, I withdraw the amendment.

Khan Bahadur Zahir-ud-Din Ahmed: Sir, I rise to oppose this motion.
It has practically come to this, that the plaintiff does not press his claim, but
the witnesses support it. Now, I think if this were a court of justice. the
suit would have been immediately dismissed. When the Government does
not need it, we must not ‘assume a superior position and tell them what they
should require, especially when the country i1s suffering so much from famine,

and other sorts of diseases.
- The amendment was, by leave of the Assembly, withdrawn,
The Honourable the President: The question is::

* That Schedule I, as amended, stand part of the Bill."
The motion was adopted.

The Honourable the President: The question is:
* That Schedule V stand part of the Bill.’

The motion was adopted, .
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The Honourable the President: The question is ;
‘ That Schedule VI stand part of the Bill.’

Dr. Nand Lal: On a point of order, Sir, I may be permitted to speak.
No disoussion has been launched on the merits of Schedule V. Sinoe it s
now before the House, it is under the provisions of section 68, it may be
discussed, and I beg your permission, Siv, to discuss it. This relates to the
super-tax. I may submit, in the first place, that this Schedule, which relates
to super-tax, is uncalled for, and I oppose it very strongly. The Members of
this Honourable House will bear in mind that every civilised and good
Government ought to see that the ability to produce wealth in the country is
increased. It should not be hampered. Now, what is dhis super-tax?
Super-tax says that you are an able man, that you possess the n.biiit{ of
guning more, therefore you should be taxed. Now, the principle which I
have laid down before this Honourable House—1I need not repeat it—shows that
the present demand is not justified. There were no arguments in support
of the contention which I am raising before this House if uniformity were
to be observed; but in the case of super-tax there is not a shadow of
uniformity. The assessee not only pays the tax along with other assesses,
but he is also called upon to pay mape than the others have paid. What
will be the effect of this on the financial, moral, social and political condition
of the people and the country in which this super-tax is going to be enforced ?
"Taking the financial aspect of it, it means that the little enterprise which is
still in ite infancy will be nipped in the bud. Members of this House will
bear in mind t{at. some of the banks which are now going on may be
weakened owing to this exorbitant super-tax, why? If they earned Rs. 10
lakhs they will have to part with one-fourth of that. The dividend which
will be distributed will be distributed after payment of this super-tax. There-
fore a food many companies, which are in their infancy now, will be put at a
great discount. Similarly, members of professions, who by virture of their

ability, influence, or hard work, earn money, would say, why should we earn?
" What additional advantage is given to us? The reply on behalf of the
Government would be that their is the police to take care of your property,
there is the educational department to educate vour children, there is the
medical department to look after your health ; for all these considerations you
-ought to pay. The assessee will say, ‘1 am prepared to pay the ordinary tax,
but what additional advantages are you going to give me for the super-tax’., ‘I
am paying ordinary Income-tax, along with the other assessees ; what additional
compensation are you giving me because yon are taxing me so heavily with
super-tax ’, He will not apply his mind to the pursuit of money, he will
not apply his mind to the dl:evelopment of commerce which he has undertaken
to do; and what will be the consequence? . The wealth of the country will be
eventually diminished ; the ability, which the country possesses of producing
wealth, will be reduced ; learning, as a matter of fact, will be at a discount.
Then morally what will be the result, when Government is going to impose
such a hesvy tax ? The assessee will try to evade the Buper-tax Act, and
ae all of you know, only that law is good which leaves smaller room for
evasion. Every assessee’s attempt will be to evade this law, and an evasion
of the law means telling a number of lies. He will iy to avade this law in
one way or another. Therefore, this law which is being passed now cannot
be called & good law, because it will affect the morality of the people. That
law is good which is adhered to and complied with by the people with satis-
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faction, If there is amy fear of their becoming insincere, owing to that law,
then, I am afraid, it is not & good law.

Now socially what will be the effect 7 If there is a joint Hindu family
and the income earned by that family is taxable, so far as the provisions of
this Super-tax Act are concerned, the head of that family will try to evade
the law and ask his son to go away and try to show that a certain portion
of the income which was made, was made separately by him. In this way,
accounts will be cooked, forgeries will be committed, and false accounts will
be kept. Therefore, the Super-tax Bill, which is before us, will have a very
minchie:dous effect, so far as the phases enumerated above by me are

- concerned.,

Now let us consider what will be ita effect on the political conditions ?
Naturally, comé)nnies, banks and other industrial and trading concerns will
ba;iin to say ‘ Oh, Government is going to take one-fourth of our income’
-and it will give them the greatest possible pinch. The man, who is pinehed
hard, will never have sympathy with a man who gives that pinch.
Therefore on this ground aleo, I submit that the Super-tax Bill, which is
before us, will not bring about the desired result.

On all these points, I submit, the Super-tax Act, which is before ghe
House now as a Bill, will not bring about that gain which is contemplated by
the framers thereof, and eventually it will be cause of a greater loss. On these
grounds, I very respectfully submit that the members of this Assembly, who
represent, wealthy men also, have to think about their condition of mind, and
I would remind the House of it. This is a crucial work which is being done
before this House, so far as our constituencies are concerned. Therefore, I am
sure you will give your very great consideration to this point. With this
su{:miﬁn I respectfully urge that you will give support to what I have
N su ml .

Mr. B. A. Spence: Sir, 1 move that the question be now put.
The motion was adopted.

The Honourable the President : The question is:
* That Schedule VI stand part of the Bill.’
The motion was aftopted.

Mr. B. Venkatapatiraju: Sir, at this late hour, I do not propose to take

up much of your time. 1 suggest that the diplomatic words which we are

~accustomed to find in the Statutes should be replaced by giving reasons. My
suggestion is that in the Preamble, for the word exg‘edmnt the words

¢ found necessary on aocount of abnormal growth of expenditure, military and
civil’ be substituted. Hitherto, Sir, the Government have not been responsi-

ble to the people. They did not need to explain why they imposed taxes or

why they enacted any law. They have done these things according to their

sweet will and pleasure, Now they ask us to share the responsibility. Itis

the first time in the annals of our country that the Honourable the Finance

Minister comes forward with a deficit of Rs. 19 crores and asks that taxes to

get about 18 crores should be imposed on the people in one year, and‘ especially

at & time when the people are not in very affluent circumstances. Though we

have felt our own misgivings, we have voted whatever demands were made by

‘the Government with elight reductians, and to support those grants, we have
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now passed practically all the provisions of the Finance Bill with slight modifi-
cations. And when we go to the people, isit not our dnty to explain why we
have imposed these taxes? Therefore let us confess what we have done, 1f
the members of the Assembly di with me that not on account of the

rowth of military expenditure and on account of the growth of civil expen-

iture, but on other grounds we are obliged to make up this loss, it is another
matter. If yon agree with me that on account of this abnormal growth of
military and civil expenditure there was a deficit and to meet that deficit we
are providing all this money, I say let us honestly confess it and put it in
black and white so that people might understand that on account ofP absolute
necessity we are obliged to tax ourselves to the extent of Rs. 18 crores and
when a favourable opportunity occurs we will reduce it

With that object in view, Sir, I propose this change in the preamble.

The Honourable Mr. W. M. Hailey : Sir, this is really a question of current
drafting practice. I do not remember to have found in my researches in the
modern Statute-book, that the Lawyers, when drafting other Bills, have given
them elaborate and picturesque reasons why they were necessary. I do not,
for instance, remember having seen on a Divorce Law, a preamble containing
reflections on the frailty of virtue, nor have Iseen on ajl‘nution Act impos—
ing death duties a preamble reflecting on the shortness of human life. There,
are Acts the object of which is either to reduce or to increase the taxation
on liquor. Well, I have never seen them headed with apposite proverbs such
as the Greek ¢ Ariston men huddr ’ or those Hindustanee words which many
here perhaps know and which some will appreciate :

“Jabtak na ko sharab
Hai be maza kabab’

Perhaps-the Honourable Member would like to see at the head of our Bill the
lines of Canning : )

* What I give thee sixpence, I will seejthee d—d first * ?

Sir, if we once begin this course of explanatory preambulation, I suggest
that while we shall render our Statute-book perhaps a little more picturesque
and interesting than it is at present, we may peern also run the danger of
being regarded by our successors as a little whimsical.

Rao Bahadur T. Rangachariar: Sir, perhaps the Honourable the
Finance Member will excuse me if I give him precedents for this suggestion.
I think he will have read the preamble of the Regulations introducing perma-
nent settlement in Bengal, Madras and other places. Many wicked deeds com-
mitted before this permanent settlement was introduced by previous Govern-
ments are referred to and it was in order to prevent those wicked deeds; it is
stated, that we introduced it. As recently as 1911 in the Acts about the relations
between the House of Commons and the House of Lords, I remember quite
distinctly that the preamble recited was something like this :

‘ We are now going to reform the House of Lords by introducing tho elected element,
till then we must enact these provisions.' '

Therefore I can say that there is no novelty in this proposal. Not that I
myself support the motion before the House (laughter).

(Cries from Honourable Members of ‘ Withdraw ! Withdraw’ 11)

Mr. B. Venkatapatiraju: My Honourable friends seem to be very
anxious that I should withdraw my amendment. In deference to their wishes,
I am withdrawing it against my will,
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The amendment was, by leave of the Assembly, withdrawn.

The Honourable the President: The question is :
* That this be the* preamble of the Bill."
~ The motion wasadopted.

The Hopnourable the President : The question is:

* That this be the titlet of the Bill.’

The motion was adopted.

The Honourable Mr. W. M. Hailey: I beg to move, that the Bill, as
amended, be now passed.

Mr. Eardley Norton: This, Sir, is our first Budget, and before we E.rt
with it, I should like to say a few words on questions of principle which
underlie its genesis and define our attitude towards, and our rights in connec-
tion with, it. I trust, Sir, now that the child, which has been born amid
the clash and turmoil of financial quarrels, and which we restore to the
arms of its putative parent, will in course of time grow up a strong, handsome
and useful stripling, &u’e have endeavoured, as far as we possibly could, to make
ite entry into this world as little uncomfortable as possible. There remain
after its christening one or two considerations not unworthy the expenditure of
two or three minutes’ careful attention, "’

There is an un sensation in more quarters than one of this House that
the Honourable the Finance Member—with regard to whom I desire to eay
nothing unpleasantly critical at this stage, either with regard to his Finance
Bill or to his Budget—there is, I say, an uneasy suspicion that he is
not speaking his own mind, is not writing with his own hand, is the creature
of impulses outside the geographical limitations of British India.

hether that is m&lier 50, we cannot tell. But a suspicion, to that effect is
with us and in us, A suspicion, which while it releases the Honourable the
Finance Member in one direction, attaches to bim in another direction the
not very enviable responsibility of trying to arrange mosaics not of his own
making into a respectable pattern that shall please our eye.

This Assembly has already shown itself—and shown itself justly—to be
sensitive of any encroachment upon its rights, jealous of any invasion of
its financial privileges. I ask it to-night in memory and expression 'of that
sensitiveness and that jealousy to hear and note the few remarks I have to
offer.
Now with regard to the real author or authors of the policy which is
responsible both for the Budget and the Finance Bill. There is internal evi-
dence, during the discussion within the four corners in this House, that neither
measure traces descent from the Honourable the Finance Member ; that he
isnot really s free agent with reference to either; not with regard to the
important question of the sale of Reverse Councils ; not with regard to the
important question of exchange; not with regard to the omission of the dn
upon imported silver bullion ; these are clear indications that the Honourable
Nf:mber is speaking with a borrowed voice. Whence does it come from and
to whom does it belong ? )

* Whereas it is expedient further to awend the Indian Tariffi Act, 1894, the lndian
Post Office Act, 1898, the Indinn Income Tax -Act, 1918, and the Super Tax Act, 1920, and
to amend the Freight (Railway and Inland steam-veeeel) Tax Act, 1917 ; It is hereby

onucted ns follows.
+ The Indian Finance Bill, 1021,
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If we are right in our suspicions that while we can congmtulate the
Finance Member on the stanx he has made against Lancashire, we cannot
extend the congratulations to the surrender to London—then indeed, I am on
safe ground in suggesting to this House that we are permitting alien
influences to mould our financial policy, and that unless we arealert and sensitive
and jealous we shall be permitting & policy to prevail which will have for
its end the furtherance of interests which are not India’s but theinterests of
another country. Against that I ask this House to arm itself, ready to strike in
self-defence against all who seek to exploit the resources of this land for the
sugmentation of their own private wealth. When the Honourable the Finance
Member was asked for an explanation with regardito the Reverse Councils, I see
that he madé this statement in his speech at page 77 of the Gazette of India:

* We have frequently been asked to explain how far the persistence in the uﬂi* of
Reverse Councils on the system first adopted was due to our deliberate choice or how far the
responaibility 1ay with the Home authorities. Partioular emphasia has been laid on the
failure to adopt the system of sale by competitive tender. 1 regrot that it is not within the
power of Government to answer theke inquirios.”

Why not? Did they not know, or, knowing, will they not answer? 1
camnot entertain for one moment the suggestion that the Gcvernment bave not
got the answer. The only possible inference is that they have it and will not
reveal it. I think we are entitled to apply to the Honourable the Finance
Member from his failure to produce tl;Je legal presumption most hostile to
bimself. It is quite clear to me, and 1 hope it will be equally clear to this
Honse, that the reason why the Finance Member was unable to answer that
particular question with regard to the policy of his Government in the matter
of the Reverse Councils was because he did not wish to implicate persons
who are not here and who do not desire to be here.

I pass over the policy of exchange. That also has been debated and con-
demned. Then I come to a question of importance, so far as this Member is
concerned. 1 pass to the matter of the wuggested impost upon silver
bullion. 1 am not bere to reopen the merits or demerits of that matter.
The decision has been taken not to enforce any import duty. I only refer
to it tounse it by way of illustration of the dangers which I ask this
Houee to take cognizance if it intends to preserve it financial privileges
unimpaired among which I hope it will include the right to enforce a policy
which puts Indian values in the forefront as matters of greater relative import-
ance than English interests. Now, with regard to the question of bullion, I
remember the Honourable the Finance Member telling us two or three days
ago, or perhaps a little earlier than that, that he could not define his
attitude upon that question without reference to the bullion ‘merchants of
Bombay. One Member here to-night, my Honourable, friend, Mr. Price, has
already referred to the fact, and fact it is, that the Honounrable the Finance Mem-
ber was not so tender in his dealings with other interests than the bullion silver
interest—interests, surely as important, for instance, the food and the clothing
of the poorer peoples in {ndia. As far as 1T am aware, the Honourable the
Finance Member made no reference to any previous conference, hefore imposing
taxation, with the sugar dealers or the piece-good merchants or the importers
of cigarettes or the importers of wines and spirits. Why then does he show
a difference in _his treatment between commodities such as these and the
question of bullion ? Is it because he wishes to safeguard interests which
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are not resident in India but at home? ls it that he is ewayed Ly
foreign impulses, by active wirepullers elsewhere whom in a.measure be 1s
ashamed to avow ? 1Is it a fact that the real reason for this approach to the
so-called bullion merchants of Bombay is that it is an approach to the bullion

merchants notin Bombay, not in India, but in England ? We have had to-
resist the open attack made upon us by Manchester and we have answered:
Manchester, I think upon the whole, with credit to ourselves. We have' now,
8ir, to resist the equalf; insidionr and perhaps more dangerous attack made upon
us by those who, being none the less powerful and none the less dangerous,
have at their dirposal a human instrument so facile, so persuasive, and
so insidipus as the Honourable Member sitting opposite me. 1f, as a
matter of fact, the real influences which are preva ent with the Honor

able the Finance Member, in the composition both of his Budget and
Revenue Bill, be influences which are outside our reach as being outside-
India—influences to which my Honourable friend, Mr. Price, has alluded as
“busybodies,” then 1 put it to the House that we should be prepared to be
trebly jealous of our privileges, and trebly sensitive against the intervention
of ‘ busybodies’ who are not likely in the measures they frame to postpone
their financial advantages and interests to ours. And if it be true—1
am afraid that it is—if it be true that the real impelling and controlling
influences with regard to this matter and other financial matters are to be
found in England and not in India, then 1 think that this House would like
very much to know, whois the Rasputin behind our financial Czar, to which
T would add the supplementary question, where is he living, in Delhi or in
London ? Isit in India where we can control him, or is he at home
outeide our jurisdiction? So long as a suspicion such as this is permitted
to float in the minds of members, it creates an extremely unpleasant and
unhappy feeling with them. It compels them to believe that they are
really puppets, and that these financial considerations are brought forward
not, as they should be, solely for the benefit of the peoples of India, but under
alien guidance for the benefit and prosperity of men who have long exploited
India for their own ends and who intend to prolong that process without
interruption in the future. On this question of bullion, let me refer to a
telegram coming from Calcutta. Ithink it was in yesterday’s Pioneer. 1t is as
follows :—‘The Secretary of the Calcutta Bullion Association has wired to the-
Financial Department of the Government of India praying that no duty on
silver should be now imposed and in any event that no duty be levied before
June next.” Ave we not entitled to ask, why such a telegram should be sent ?
Why should these gentlemen who are able to make these markets fluctuate, no
dotbt, to their own financial benefit, be urging on the Government an extension of
time which shall exempt their own pockets from the inconveniences of taxation ?
Are they not somewhat similar, Sir, to the eriminal who says to the learned Judge-
who is trying him : ‘I am not guilty, my Lord, either of manslaughter vr of
murder. But if you are going to pass a sentence on me, please convict me of
manslanghter. °  Here are there lullion merchants of Calcutta, .1 suppose in
touch with the bullion merchants of Bombay, seeking to get outside the four-
corners of thie taxation by asking thix Government (for no reason assigned and

for no reason assignable) to postpone the period from which this Act shall.
come into foree in order to enable them to secure their deposits afloat and houses
them intact inside Bombay. I do not propose to touch upon the merits of
this Bill. These have passed beyond our eriticism and control. But I do wish
to linger for & moment on the caution which this Bill enjoins upon all those:

r
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who wish to preserve in tact the control of this House over fiscal questions.
Yesterday it was the Council of State. To-dayit is the occult power behind
the scenes in England. Each is dangerous in a different degree. Both must
be met and fought and crushed. It would be impossible for us who have
followed the procedure of this House for many days and followed it, I hope,
with' patience, discernment and- interest, not to recognise and applaud the
attitade on both sider of the House, as indicative of a desire on cach side
to work the new reforms honestly and honourably in the spirit of cordial
and mutual good-will. There has been much of give and take on both sides.
1 have been as much struck with the courtesy and the frankness as with the
ingenuity and resource of the Honourable the Finance Minister opposite. I
have been struck not only by his attitude, but by the attitude of all the Gov-
ernment officials who have had occasion to stand up and answer our questions,
o give us information, or to defend their positions against our attacks. I
do not think that any member on this side of the House can honestly com-
plain that he has not been aasisted in every legitimate way and in very
generous extent to a common effort to make good this our first meeting on
the reformed Legislative Assembly by the Honourable Members opposite who
represent the Government. Their attitude affords a complete answer to the
hostile criticism which not so long ago was in certain quarters flung against the
Members of the Indian Civil Bervice, of whom it was said that they would
.embody and practise the real and discontented opposition to the spirit of the
reforms ; that they would combine themselves to resist the progress sketohed,
.and that in them we, the elected non-officials, should find our most inveterate and
unyielding foes. 1am glad to be able to think that that criticism bas been
.shattered ; that it is devoid of all feundation ; and that if it be permissible to
draw an inference from the conditions of to-day, 1 may claim, in a prophesy of
#the future, to look with confidence to honest and considered support
from quarters to which prejudice had ascribed opposition. 1 have been a
hostile and inconsiderate critic of (overnment. So the unthinking ray. If
80, which I deny, my recantation is all the more valuable. 1 have always
thought that when the reforms took statutory shape the same official
wor'llg outside that service which attempted at one time to postpone what
some considered would be the hour of their ution, would be the first
to render, as they have rendered, loyal afd selfless service for the
achievement of progress, For that we on this side of the House are
«deeply and publicly grateful. As I said, my main object in rising to
make these remarks was to accentuate the duty all of us inside this
House, and, more especially, those of us who sit as the non-officinl elected
members, owe to ourselves if we are honest and to India and Great Britain
alike if we are wise. The nominated members who, we may feel sure, are
as able ns ourselves to contribute to the total of political wisdom have not

iven us audible evidence of their presence or of their opinions in this

ouse. We have seen them, we have watched them, and we have admired
them, but we have not heard them except in vefy rare instances. I take pride
in the intervention in_debate of the Ionourable the nominated member
behind me wbo hails from Ootacamund. I regret the modesty and self-
Jmposed reticence of the nominated members inside this House, a modesty
'm{) reticence not always accompanying their attitude outside. I trust
that, as we grow older and get more acclimatised to the mnovel procedure
of this infant institution they will imitate my Honourable friend behind:



. THE INDIAN FINANCE BILL. 1899

me and give us clearly and audibly the benefit of their long administrative
and executive wisdom and experience. From the Members of this House
who bave appropriated the larger share of the debates, I claim on the
whole the exhibition of s remacrkable self-restraint, even though I recall
‘the number and the variety of the speeches which have come from this side
.of the House, and more particularly from my espocial quarter, the Madras

uarter, of this House. %u have achieved one notable triumph. In the long
%istor_y of the Government of India this is the irst time that a Government
Finance Bill has had one single line of its financial proposals altered, an
-achievement which upon the whole has been aocompanied with moderation
.and a tendency to compromise.  Lastly, let me urge upon my Honourable col-
leagues, the elected non-official Members of this House, that we should be always
upon our guard against the introduction, however slight, of any element
which points to the deprivation or the infringement of our right to coatrol
-our own finauces ; that we should proclaim on this, our first opportunity, our owa
financial independence; that we should openly assert our intention to stand
on our own and not upon borrowed legs ; that we should declare our resolution
to be masters in our own finaucial house,

Dr. H. 8. Gour: At the close of the Budget and its sccompanying
Pinance Bills, 1 entirely and heartily associate with my friend, the Honourable
Mr. Eardl:y Norton. in congratulating the members of the Government for

" their unfailing courtesy and spirit of compromise in dealing with the difficult
‘questions with which the non-official members were concerned. I echo the
sentiments of my Honourable colleagues in saying that whatever may have
been the suspicions of elected members of this Huuse about the attitude of
the members of the Indian Civil Service, those suspicions have completely
disappeared, and the attitude of the members of Government has been one of
wontinuous sympathy and unfailing friendliness. I have no doubt whatever,
-Bir, that this is & most hopeful augury for the future success of this House.
I conclude, Bir, by asking you whether it would be in order to put the coping
stone upon this Finance Bill by barking back to a question which I aske
this House earlier in the day. If I understood you aright, you said that th
question could be again moved later on when the whole Bill came up for the
vote of this House. If it is open to me to mention that question there is ong
int upon which this House feels keenly, and it is the continuance of thg
E:lf an anna postage, and it is the poor man’s plea and I hope the Honourabls
Members in charge of Government will accede to it. feham reason to
believe that they will accede to it, and if that is done, we shall have completq
conidence in the budget and the Finance Bill which we have just now passed

The Honourable Mr. W. M. Hailey : Sir, I think it would be
unfittiug that I should allow this occasion to pass without thanking Mr.
Eavdley Norton and Dr. Gour for what they have said this evening in regard
t the conduct of the Bill from the Government side. At the same time, I
wish heattily to reciprocate from our side their expression of good feeling ;
and to say, if I may be allowed to say this to the House, how much we, on
our side, appreciate the forbearance it has exhibited, admire its industry, and
most of all appreciate the goodwill it has shown 1o us. It is usual in other -
ocountries for a member of the Govenment who has to bring” forward a piece
of difficult and contentious legislation to make sure before he goes to the
*legislature that he has & majority behind him. I think“there are .few who

venture into a representative assembly with an‘unpopular scheme of
L]
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taxation in the face of a Lrge potential majority against them without much
misgiving and much apprehension. I can onl‘;- say for ourselves, Sir, that
knowing from the first that we had to rely on convincing the House by reason,
we have throughout done our best to be open and honest in placing our case
before it. We have realised throughout that any attempt to hold back any
part'of our case, any attempt to get round a difficult situation by mere strategy,
would be more than useless ; it would indeed be dangerous to our own cause..
We have been content to rely and indeed we have been obliged to rely, on the
strength of our own case. Our best policy was to attempt to help the House
to a right decision on each point that arose; and f know that I can sy
beforehand, that every Member of this Government will always attempt to
take exactly the same attitude with the House.

Purely by way of reference, and not by way of combativeness, for I feel that,
after the two days we have just spent together, contentiousness on my part
would, at this stage, be out of place, purely by way of reference and nothing
else, let me try to enlighten Mr. Enrs;:y %orbon regarding our attitude on the
subject of bullion. There is no dark ogre anywhere, outside this country or
inside it, that has controlled our attitude on this question. In fact, Sir, I am
revealing no official secrets whatever when I say that we bave bhad no commu-
nication with Home upon the subject. Perhaps that will dissbuse his mind of
any impression on the subjecf of our relations with the Home authorities °
on thiz point. He quotes a telegram which he has received from the bullioh -
dealers of Calcutta. I bave received very numerous telegrams from Japanese
traders in silk, from liquor merchants, from match merchants, from every kind
of merchant in the country affected by our proposed taxes, and I classthe
bullion traders in my mind at all events in exactly the same way as any other
community whose interests are affected by this Bill.

And now, Sir, I do not wish to delay the House any further. The House
has shown to us, as 1 have raid before;singular forbearance and singular good--
will ; I only bope that it will now see its way to pass this Finance Bill
and to allow us to commit it to another House, with the eure assurance that
the Billin iteelf, if a not very pleasant piece of measure, is yet a sound pieee of
legislation on which we need not look back with any misgivings.

The Honourable the President: The motion is :
¢ That this Bill, as amended, be passed.’

The motion was adopted.

The Assembly then adjourned till Monday, the 21st March 1921, /
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